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Mf MBH<S SWORN

SHRIASOkA KUMAR SLN  (<. .»1- 
cutta Northwest)

SHRI 1 RANK 4NTHON\  (Nomi
nated)

II 04 hr*

CALLINO A1TLNTION TO MATTfcR 
OF lIRGiNI PUBLIC IMPORT̂NCfc

XfKO( 11 If S ON IfARUANS Ol CiflJOU 

KHATU, RAJASTHAN
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINIS IFR  OF STA Tb  DEPIT. OF 
ELECTRONICS,  DLPTT. OF ATOMIC 
tNLRGY AND DEPTT. OF SfclBNCE 
AND TFC HNOLOGY (SHRI K.C. PANT)’ 
Government have seen press reports iegar> 
dmg the incidents in village Chhoti Khatu 
in district Nagaui.  According to infor
mation Received from the Government 
of Rajavthan three cases ha\e been regis
tered relating to the alleged incidents on 
9th and 12th March of a&sault, tobbery, 
unlawful »e»trAint etc, and the alleged theft 
of a buffalo on 6th March.  Cases arc 
being investigated, according to law bv 
the State LID  According to investigâ 
tions held the infant, alleged to have been 
killed in the incidents* is ali\e The Chief 
Minister accompanied by some some othei 
Ministers and members of the Rajasthan 
Legislative Assembly belonging to opro&i' 
tion parties Whited the village on 23rd 
Match, 1971 to restore confidence among 
the weaker sections ol the community,
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‘l Thirty year old Pipli, mother of fnc 
children ‘•aid, I and three others were 
dragged out of our houses on the evening 
of March 9 and beaten up mercilessly. 
Afterward* &ome jeople brought u> the 
*pot Jâ huvvj*)! who was carryir-g her sue 
day old child in her «rms. She loo was 
balabcrured.,,Another v>on«m also called 
Pi0!i was bualen up and kicked. Her plea 
ihai she w»s m an  advanced stage of preg
nancy fell on deaf ears. She gave birth 
to a Child p‘®mat«rcly the same night. 
Ummeda, a chamar, was alio alleged to 
have fcwen beaten up and released only 
aftat feorncone had paid 1000 to the Pradhan. 
UrumeJa has sioce bssn missmg.’*
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Six houses were found destroyed on 
the spot
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SHRI PI LOO MODI (Godhra) Appir-
rently, the entire mischief in Chhoti Khalit 
occured because the Baoris who belong to 
the Scheduled Castes had the temerity to 
vote according to their choice for Mr. 
Somani o f the Sv*autntra party. I can
imagine that it must have bsen particularly 
galling to Members of the ruling partv 
who have styled themselves as the cha
mpions of the downtrodden It »iu*i also 
have been upseltiog to Mr. Sukhadu, the 
Chief Minister of Rajasthan, Mrs, Gandhi’** 
valiant knight m shining armour, in hei 
tight against poverty U must have appa
lled Mr. Mathuradas Mathur, the Finance 
Minister of Rajasthan, to find that simple 
folk of Scheduled Castes would prefer the 
Swatantra party to that led by Mt. Jagjivan 
Ram yesterday, Mr. Sanjivayya today and 
God knows who tomorrow. But it must 
have been totally unnerving to Mr. Chama 
Ram, the villain of that area, the Pradhan 
o f Deedwana panchayat, the paragon of 
virtues who has dozens vf cises pending 
against him. N ot one case being pursued to 
its lo&cal conclusion, because of Mr.Chaina 
Ram’s intimate connection with the Finance 
Minister, Mr. Mat bur. The Rajasthan 
Government having shirked the Adjourn
ment Mot ion in the Vtdhan Sabha and 
having turned down a request to entrust 
me investigation to the CB1, Mr. Sukhadia 
the Chief Minister, gallantly agreed to 
visit the urea in the company of Mr. 
Mathuradas Mathur, the Finance Minister

"'TV' *

and Mr. Devpura, the State Minister for 
Home Affairs, along with the Opposition 
members.

It is interesting to note what Mr. 
T. N. Kaul o f the Tim es o f  Ind ia  has to 
say m its issue of March 24. He says 
that it the purpose of Mr Sukhadia's visit 
was to restore confidence amongst the 
tcrror-sticken people, the trip was apparcn. 
tly a failure as Mr Chama Ram formed 
part o f the Chief Minister’s party.

He was seen by some people being 
patiomsed in the Chief M inister’s party 
It is further reported in the T im e f o f  
In d ia  o f Mai ch the 25th, that the Chief 
Minister on having completed his inves
tigation, proceeded to Deedwarm to ha\e 
lunch with the \ery same Mr Chain* Ram, 
who ij» reported to ha\e descended on
Chhoti Khatu village with SO to 60 per
sons of his own kind on March, the 9th,
to beat up women, take away their orna
ments and cash on the trumped up chatge 
of a stolen buffalo and again came back on 
March 12th, to demolish a number of
houses belonging to these Hariian fami
lies

1 have heie photographs of the dam
age that has been done to the houses of the 
Harjians in this village. With your per
mission, 1 would like to lay them on the 
Table

SHRI P. K. DEO (Kalahandi): He
should be allowed to lay it on the Tibia.

SHRI Pi LOO MODY: i had written to you 
m this connection and I have not heard 
from you. Apparently, you are not interes* 
ted that the House and the country should 
see the conditions o f the people there. I 
have also here a tape-recording o f the 
evidence given by the women who were 
so severely and brutally beaten up, With 
your permission, I would like to play it. 
If I do not have your permission, 1 
would not play it. t h e  level o f

.  f »««**'
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violence m Nagaur constituency during 
the election was Quite unbelievable 
20 jeeps belonging to the Swatantra
candidate Mr. Somam. were damaged or 
burnt About 40 workers are still hospi
talised They were even refused registra
tion in Government hospitals and they had 
to be taken to private nursing homes
Mr. Somani wrote to the Chief Election
< ommissioner as early as January 15th, 
warning him against the re»gn of tairor 
and the open incitement to violence 
advocated by his opponents, m addition to 
lodging M) complaints with the police, 
witn the i o lleuor, vuth the officials of 
the Slate Government, with i  hief Minister 
md other m ini^tm , with the State 
Mection Commission, with the Chief 
1 lection Commissioner nnd the Prime 
Minister herself None oi these biought 
forward even a reply except mere
evclostyled acknowledgments

in view ol all that has bee a suid and 
published regarding the incident, which 
a about any shadow of doubt is intlmatb 
connected with the electton and even 
otherwise, I would like to know whether
the Government of India will accept the 
responsibility o i investigating the nmttei 
nnd conduct a full entumy in to the causes 
of incidents which have led to this crimi
nal episode and this reign of terror

I would aho like to know from Go vet- 
nment what machinery it will employ to 
investigate this matter, in view oi the fact 
that Mr. Chainci Ram enjoys the patronage 
of the Finance Minister, Mr Mathur, who 
enjoys the patronage of the Chief Minister, 
Mr Sukhadia, who enjoys the pationage 
of Mrs Indira Gandhi, who we are told 
has only lecontly received a massive ver
dict from the pteople,

SHRI K C. PANT My bon. ftiend ha* 
made certain insinuations against persons 
who are hot here to  defend themselves.
* on ŷ ®° by the facts before me, 
which show that wbeo this matter came up 
before the legislative Assembly on tbe 
t t n t f l l a r * ,  U* Chief Minister and Mr 
MftUkur, both of whom werfe mentioned by

Mi Mody, showed their concern from this 
particular problem and this incident by 
visiting the village on the 3rd.

SHRI PI LOO MODY In the com
Puny o P

SHRI K ( PAN! In the company oi 
the leader of the Jan Sangh...

NHRI PI LOO MODY ' And Mr
I haina Ram

SHRI k  I PANT ... andS S P am i 
i Pi three rarties

SHRI PI LOO MODY In addition
to Mr C haina R im (interruptions)

MR M* LAKER Please do not 
interrupt him when he t* replying,

SHRI k  l  PANT* 1 was merely 
mentioning the I act that the Chief Minis- 
tei responded ver> quickly when the matter
w ts bi ought to his notice in the Assembly
and both he und Shri Mathur, along with 
the opposition leaders, visited the village 
the very n eu  day This shows quick 
leponse to  the situation and not any mdiff> 
eience to it That is all that I wish to  
lo in t out

Then iheie was a reference to  a 
Lunch given by a gentleman, which was 
raised elsewhere also. The Chief Mims* 
ter has clarified that the lunch was given 
b> Shri Mathur

SHRI PI LOO MODY : Wbeie?

sHRl K. C. PANT This particular 
lunch you are referring to was given by 
Shri Mathura.

SHRI PI LOO MODY ■ Whews*

SHRI K. C. PANT That, you «»k 
the Chief Minister.
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SHRI PI LOO MO DY : We are asking
you questions

SHRI K. L. PAN'J . You ha\e a*Ud 
your questions and now 1 a n  replying. 
Then he mentioned the |j*ct that 20 
jeeps of Shri bomani wpre destroyed. We 
on this side o f the Hou*>e cannot 
imagine 20 jeeps beipjs engaged by a candi
date.

SHRI P!Ll*0 MODY : I expect :t
standard level o f rep y and not cheap 
jibes fiom  the Minister*

MR SPEAKER : I exrect il trom
both sides.

SHRI K. t . PANT : Then he i el er
red to the fact that certain complaints 
were made to  the Prime Minister, amonjr 
others. 1 cannot say what was done to 
the complaints receded hy the State 
Government but we. have received complai* 
tits from various p am  of the eountiy with 
regard to intimidation o f \c te u . 1 may 
say that if you look at n  from purely 
party point o f view, in this mattei we arc 
more sinned against than sinning. We 
have had to lake measures in vai ious> 
States to  prevent intimidation of the poo
rer sections of the society, but if you go 
by facts they arc more with us than with 
you.

SHRI PILOO MODY : Nagaur »  a
shining example.

SHRI K. C. PANT : All the compla- 
ints that we have received, we have 
forwarded to the State Government for 
going Into them. I should imagine that 
alorig with others this too was received 
and forwarded to  the State Government. 
As to  the investigation o f this particular 
Incident, I have already said that the State 
Government is investigating into It, I f  
tyey need our assistance, we shall certainly 
see what we can do about it*

DR. KAKN1 SINGH (Bikaner) * Sir, 
we in the opposition are not interested in 
a post-election post m ortem  o f what has 
happened in the poll. We are spoilsmen 
and we bow to the people’s verdict. But 
in our mind somewhere there are some 
doubts raise:!, particularly after seeing 
the ballot papers yesterday, and these aie 
not only in our minds, but thc^e sire 
shoicd by the nation at large, and I hope 
the government will h a \e  the courage to 
clarify the position before the people.

1 ha\e fought five elections nnd ! 
come trom Kajasthnn from the same mea

the one under discussion today. I 
have seen elections fought tn Rajasthan 
mi N ehrf’s time, tn the time of the late 
Pantji, the father of the hon. Mmistei, 
and I realise that there is a gteat change 
that is taking place nil over The r< st* 
election scene h  no longer the $ume as 
it who, since 1952, l l>57 oi IV62. TckVv 
revenge ha* come into play. Whet >ou 
see m  Chhoti Khatu is juM one such indi
cation of how the government sits buck 
and allows the poor citizens who \oted 
according to theii own wishes to  be victi
mised. 1 have seen this \  ictimisation i,ot 
only in Chhoti Khatu, I have seen it in 
my own constituency. The dtiy my result*, 
were declared the people belonging lo the 
Congress Party there immediately started 
their witch-hunt. Mr. Speaker, I am not 
given to making false statements and you 
know me for the last twenty years. I will 
say that if this witch-hunt is not stopped, 
it ts going to be the end o f democracy.
11 is not enough to be returned to this 
House in a very large majority ; it is also 
important that this government, which 
have been given by the people this im* 
mense verdict in their favour must come 
and protect the poorer citizens, the poorer 
harijans who have been victimised by the 
governmental machinery.

tn  my constituency, \ know that peo
ple who are supposed to  have voted for 
me have been told that cases will be 
opened against them. 1 know that in 
certain cases where we bad our public 
meetings, a  few miscreants wereaiketf to 
throw stones. The Coltastot and the
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Police officers who stood nearby did not 
even raise a fingure to protect the citizen? 
until the citizens took the law into their 
own hands and dispersed the miscreants. 
in  Jodhpur, the jeeps of Mrs. Krishna 
Kumnri, a sitting Member of this Home, 
were burnt,

MR. SPEAKER : May I request you 
to be relevant to the Call Attention ?

DR- KARN1 SINGH : No civilised 
society and the Government can allow 
such reign of terror to happen as ha* 
happened in Chhoti Khatu, There is one 
thing that is becoming very evident. If 
the Government fails to protect the citi» 
♦em, the time will come when the citiycn^ 
must take the law into their own hands.
I have seen that svhru the Government 
has failei to protect the citizens, the citi
zens have kept quite hec.ausc they arc 
law-abiding. But how Ion# can you except 
them to sit hick and watch these atroci* 
ties taking place, women beaten up, their 
houses devtioyed, nil in the name of 
democracy. I am afraid this kind of idea 
is not going to help.

We also know, that Mr. Sukhadia with 
his paittsati »uitm*e having been returned 
to power through the back-door, not b> 
the verdict of the people as Mrs. Indira 
Gandhi has been returned, and those 
people are interested hi their chairs and 
that they arc incapable of giving people 
the protection following the elections. 
1 would, therefore, like to know from the 
ion . Minister whethei the Central Govern. 
n»ni is prepared to Jtep m any State 
where the Government in power has started 
•vhich-hunttng against the people. Secon
dly, 1 would like to know what compen
sation do they propose to pay to these 
noor Harijans whose homes have been 
destroyed, whose women have been beaten 
up and whose children have been killed. 
Thirdlv, i Waiu to know what protection 
does the Government of India propose to 
give to the citizens who voted against 
the Congress Party, An ex*Army soldier, 
Mr* Ajit Singh, was the only man who 
$av« protection to the poor Harijans and

he gave it because he was a soldier and 
he had the guts to stand tip against the 
atrocities of the Government, May I 
know whether this Government will take 
steps to  see that Mr, Ajit Singh’s family 
also given protection and that no barm, 
is done to them,

I hope these questions will be answe* 
red in the way in which the hon. Minister** 
father would have given so that they can 
satisfy this House and the people at 
large,

SHRI K. C. PANT : My hon. friend 
referred to the general question of intimi- 
da tion of voters. So far as the general 
question goes, it has leceivad the attention 
of the Chief Election Commissioner even 
earlier and aftei the mid*lerm poll, he has 
made certain suggestions. He had propo
sed certain legislative measures also and 
these legislative measures which were to 
have been further considered by a com
mittee of the leaders of the Opposition 
parties. Bui after this committee was 
constituted, the Ix>k Sabha was dissolved 
and this committee could not consider the 
matusi further. That is where this matter 
stands. 1 beliese, in yester<lry‘s meeting of 
the leodcis of ib i opri.uion parties with 
the Pnmc MmiMcr this matter also 
tame i.p.

The other two ^pccific measures which 
were taken during these elections to guard 
against the possibility of intimidation 
weie, firstly, that the number of polling 
tooths was increased particularly in areas 
inhabited by Harijans, etc, where intimida
tion could be apprehended and, secondly, 
the method of counting was changed this 
time. As all hon, Members know, this 
time, the counting took place on a con- 
stituency*wise ba^ls. This was to avoid the 
possibility of voting trends in any parti- 
cular^booth being known. Therefore, if you 
look at the problem objectively, after the*e 
measures, no oue really can gel an idea o f  
the trend of voting in a particatat btfoth. 
Voting is secret and individual voting, 
of course, it is difficult to know otherwise,
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but, even the trend this time it is difficult 
to know. So, I would not be very asser
tive in saying that such and such a village 
or such and such a locality did vote for 
to  and so under these circumstances. It 
fs no t,.

DR. KARN1 SINGH : Then how did 
yon come to the conclusion that the 
Scheduled Caste* voted for you *

SHRI K. C. PANT : t lt is not an is
olated belief, it is a fact in the whole 
country.

SHRIMATI GAYATRI DEVI (Jaipur) 
The hon. Minister does not know. 
Reports from that area $uy that when 
the women came back, the* were asked .

fa r  «rte t o n  |  ? a^Hr * f t  ?n> *rr 

terrt i

That Is why he did not get that report

SHRI K. C. PANT : I do not expect 
these women to tell Her Highness that 
they have not voted for h er .,.(In te rru p 
tions)

It is not unknown, Sir, that people in 
her position of life were told one thin* 
and the voters cast votes the other way,

SHRIMATI GAYATR1 Dl.VI : I am 
very sorry. Sir, 1 cannot take it from  the 
hon. Minister, If this is the behaviour 
o f tbe Government of India—this is not 
what is expected of them—from the way 
we saw the \o ting  went (In terru p tio n s)  
And as far as the women are concerned, 
they are in tbe hospital in Jaipur, they 
were going to come here to-day. \ wish 
I had brought them but 1 did not expect 
tb it sort o f  behaviour from the hon. 
Minister. Otherwise, these women could 
have come here and when he comes out, 
they would have told him which way they 
vOttd*

SHRI R. K. SIN HA (Faizabad) : Do 
you recognize Her Highness and Rajmatas 
inside the Lok Sabha ? This is what T want 
to know.

MR. SPEAKER : They are not hon. 
Members. Then, what is the harm if he 
says, ‘Her Highness, the hon. Member ? ** 
( Interruptions:)

SHRI K. C . PANT : Sir, I had no 
intention of hurting her feelings. 1 would 
not have been called upon to  give the 
leply if she had not intervened. 1 was 
replying to another hon. Member.

As far as the complaints received, my 
hon. friend asked m e ,‘Will the Govern
ment sit back and do nothing when 
complaints are receded, from the State 
Governments V Complaints are received 
from the State Governments where the 
Congress Party is in power and where 
other Parties are also in rower. We have 
to be even-handed m our approach to all 
these Governments. We cannot be parti
san in these matters and we treat all com
plaints alike and that is what we are doing 
even now.

I am glad Dr. Karni Singh mentioned 
the need to protect poor Harij.ms. This 
is what we are trying to do in all the 
ateas to the extent possible. In Western 
U !\ in Bihar, Madhya Pradesh and 
other areas wheic we iecei\cd prioi 
intimation of tosuble intimidation, 
we did take whatever steps that Uy in our 
rower. We aie  certainly interested that 
voting is free and fair and that is the 
basis foi democratic functioning. In 
West Bengal, a* the House knows, we 
took varnus steis. I tJ>l)k the adm m r 
siia tne  machinery o f  this country can be 
congiatulated for the manner in which 
these elections were held, peacefully and 
in an orderly manner and, by and large* 
•n such an operation except for a few 
complaints here and there, the e lec tion  
passed off, 1 think, very Smoothly,

My hon, friend asked me about giving 
protection to  those who voted §0»i*it
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the Congress. Our experience »s that, by 
and large, those who voted against Cong
ress in these elections are capable Of tak
ing care of themselves. It is those who 
voted with us, who are the poorest 
sections o f the community, wpo need 
protection.

OR. KARNI SINGH : Does he mean 
that the citizens should be encouraged to 
take up arms ? What a ridiculous state
ment ?

SHRI PILOO MODY : The Minister 
is beginning to over.rcach himself.

DR . KARNI SINGH : I thinlf this is 
an extra-ordinary statement that is being 
m (de,

SHRIMATI GAYATR1 DEVI rose.

SHRI K. C. PANT ; Sir, 1 am not
guiding....... ( In terrup tions)  This runing
njmnicntary is not necessary because I am 
lining to explain that every cHi**n is 
entitled to the protection of 1aw„t(fnter- 
n  p tio m ). That is why I am telling you. 
,V1 citi/ens are entitled to the piotection 
t I law. i think my hoc friend flnd Mr.
Vujpwee befotehim, emphasised that the
’. eaker sections of the community deserve 
iarticular pro tec tion ..,...(In terrup tions). 
Jhat is all 1 say. In regard to the 
lust question regarding protection to the 
oitteen. It is a State subject— Law and 
order is a Slate subject. It is for them
K<* vsovi<k Cat we are
concerned, when we come into the picture, 
ps we did in West Bengal, we do our level 
best to piovide every protection to the 
citizens that we can.

SHRI P. K. DEO ; It is a matter of 
concern that the Stalin era has dawned 
this country in order to liquidate all sorts 
of opposition. As early as 8th February 
the Swatantra party in Rajasthan brought 
to  notice of tbe Election Commissipn and

the Government o f  India that a reign of 
terror has been let loose in that part of 
our country and they wanted the CRP to  
be deployed there so that there could be 
free and fair election, but no steps were 
taken in that regard. On the 16th February, 
when the Maharaja of Kishangarh was 
shot at and killed, the Prime Minister 
Suo m otu  came with a statement for a 
Cfil investigation and it was welcome by 
the Chief Minister. But 3 days afterwards 
the 1 .0*  oT Police ar.d the Home Minister 
of Rajasthan Government came with a 
statement that there was no* political 
motivation and the culprit has been appro* 
hended, thereby to prejudice any CB1 
probe which was contemplated by the 
Prime Minister,

Now, coming to the post-election 
period, it is a matter of concern that 
victimisation of this soit is allowed to 
continue. I would like to know cate* 
gorically from the Home Minister if Mr. 
Chand Ram who accused No. 1 in this 
case accompanied the Home Minister and 
the Chief Minister to entertain them in 
that particular village. And, secondly 
I would like to know this. It is not a 
fact that even though more than 100 
cases are pending against Mr. C'hand Ram 
and in this case it has been blatantly pro" 
ved that he is at the root Cause of all 
the troubles, he is being given the mantle 
of protect ion by no less a person than the 
Finance Minister and the local MLA, Mr. 
Mathuradas Mathur who once happened to 
be my collegue in this House ? Taking 
into consideration all these facts the 
House cannot abdicate it's responsibility 
to look, after the welfare of the haujans. 
especially under Act. 338 of the Constitu
tion. I would like to make a demand on be 
half of the Swatantra party and all of us 
from ibis side that a categorical assurance 
should come from tbe Government that 
there will he a judicial probe into this 
entire state of affairs to be presided over 
by no less a person than a judge o f *the 
Supreme Court and that all files and 
papers should be handed over. I would 
like to Have the reaction of the Govern
ment to my suggestions,
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SHRl S. M. BANERJEE (Kanpur) : 
And also what horrened fa Morcna. 
Villuges have been burnt by the Rajmata 
of Gwalior.

SHRl P. K. DEO ; Have an enquiry* 
judical enquiry.

SHRl PILOO MODY: Not a goonda 
equity but a judicial enquiry,

SHRl K, C . PANT : My hon, friend 
has again repeated what he ha* said ear* 
Her. Certain complaints were referred to 
the Government of India and T have al" 
ready stated they were dealt with. The 
second roint he made was whether a 
particular gentleman accompanied the 
Chief Minister. According to pre*s 
rerorts, he did. But so far as 1 am con* 
oemed, I im e  no official information from 
the Rajasthan Government on the point. 
So fftr as the question of entertaining the 
Chief Minister is concerned, 1 have already 
said that Mr, M.ubur entertained him.

SHRJ PILOO MOD> : Did he get that 
information also from the Rajasthan 
Government or from the press rerort ?

SHRl k  < . HAM f has* ni»<Md> 
answered the H^t *>u.*stKn .........

SHRI P. K. DfcO : What was the ans
wer to the last question regarding judicial 
probe ?

SHRI K. i \  PANT : 1 have already 
answered it. Shri Atal Bihari Vajpayee 
had asked that question already,

So far as the root cause of the trouble 
i& concerned, as 1 have said, there are two
* ersions of the incident and two version* 
of what the root cause was. Until the 
investigations are complete, I cannot say 
which of then, is correct.

SHRt P* K, DEO : It is not a question

of law and order, It is a question of Hari- 
jans who have been affected here, and it 
is our responsibility and the responsibility 
o f this house. Why are Government 
abdicating their responsibility to probe 
into the metter on behalf o f the Govern** 
ment of India and why are they leaving 
it to the Rajasthan Government who are 
a party to it ?

MR. SPEAKER : The hon. Member 
may please resume his seat. Now, Shri
H. M. Patel. The hon. Member is absent.

Some Hon. Membeis rose—

utctw srjftecr; *f?Tfcr«r sfrfsH 

fftrtr fsr* *nr?.ft * t jjfar |  
m iftor form  |  w t  *pt i

SHRI KALYANASUNDARAM (liru - 
chirapalh) : I have gi\en notice of an 
adjournment m otion,..

MR. SPEAKER * When 1 am standing, 
tiv hon. Member should Mt down.

SHRl KALYANA ^NDARAM  : By 
tlie 'imf ! could rise, you were already on 
yovr legs...

MR. SPEAKER : The hon. Member 
nuv kindly sit down. When 1 nm standing, 
he should sit down.

SHRI K. S. CHAVDA (Patan) : On a 
point of informatinn from youY..

MR. SPEAKER : An Hon. Member 
has arrived late and he w anu to take his 
oath now. He has requested thirt he may 
be permitted to do so now.

SHRl K. S. CHAVDA : On a point o f  
information from you,,,
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MR. SPEAKER : I h e  H od . Member 
seems to  be a very active Member. Why 
should he box allow the hon. Member who 
wonts to take the oath to do so ?

ii  Re. Adj. Motion

MEMBER SWORN (C o n td .)

Shri Naik Balknshna Venkanna 
(Kanara)

11.42 bis.

Hi: : GFNl'RAI FLECTIONS

irraw  9TO «rnrar ;
USTO w  «f t i t  T ^ tfl^arraf 

fipDri r̂«rr * t i t m  srw  ^  %

mx v t s*tt $ §x 
sR f |4  qt, i i t w  * n m  t f k  sraroj 

ferarnr *t sft snsc i few |  *
wxi m  & nS 11 ’srritrr
5  fip S3 s m r  % * rh  w r o r

MR. SPEAKER : The hon. Member 
way resame his seat now. The obser
vations made by those hon. Members who 
are speaking without my permission will 
not go on record. In terruptions  **

11.43 hr*.

RE ; MOTION POR ADJOURNMENT

SHRI KALYANASUNDARAM (Thu- 
ahirapalli) ; I had given notice of ftt» 
adjOWdnient motion regarding the tragic 
death of two airlines officers at the Delhi 
airport, it is not an ordinary accident 
that has happened. U has happened in 
the context of the lock-out, and, so, it is 
urgent and important.

MR. SPEAKER : No, I have not 
allowed it. It is just an accident. If  some 
accident has happened, what has Govern
ment to do with it ?

SHRI KALYANASUNDARAM : I t is 
not just an accident. There is a lock-out 
in the I AC, and t*o officers were used for 
jobs for which they were not accus
tom ed ......

MR. SPEAKER : The hon. Member 
muy kindly resume his scat...

SHRI KALYANASUNDARAM : 1 
know that. You are standing just to pre
vent me lrom  speaking and to make me 
jesume my soat...

MR. SPEAKER : That is one way of 
making a Member sit.

SHRI 1NDRAJ1T GUPTA (Alipore) : It 
has been customary in this House that 
when accidents of this nature take place, 
at least ihe hon. Minister just Comes 
forward suo motu  to make a statement. I 
hope you will direct the hon. Minister to 
make a statement...

MR. SPEAKER : 1 hope he will.

SHRI IN D R A Jir GUPTA : As my 
colleague has pointed out, it has taken 
place in the context of a lock-out where 
officers were being made to  do wofk foi 
which they were not normally accustomed.

We should kno* the facts.

MR. SPEAKER : He is correet. l.only 
said it is not a matter for an adjournment 
motion, But if the Mmistei comes out 
with a statement, that would be in order.
I welcome it*

SHRI P. K. DEO : 1 had given notice 
of........**
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MR. SPEAKER : No. I have not per
mitted him. Tt will not go on record.

S 1,44 hr*.

PAPERS LAID ON THE TABLE

M o n o p o l ie s  a n d  R est r ic tiv e  T r a d * 
P r a c tic e s  (A m e n d m e n t ) R ulei*

THE MINISTER OF COMPANY AFF
AIRS (SHRI RAGHUNATHA REDDY): I 
beg to lay on the Table a copy of the Mo
nopolies and Restrictive (Trade Practices) 
(Amendment) Rules, 1971 (Hindi and 
English versions) published in Notifica
tion No. G.S.R. 92 in Gazette of India 
dated the 12th January, 1971, uuder sub
section (3) of section 67 of the Mono
polies and Restrictive Trade Practices Act,
1969. [Placed in Library See No, LT - 
16/71.}

GOLD CONTROL AMENDMENT 
RULES, INCOME-TAX (FIFTH AMEND
MENT) RULES WEALTH-TAX (AMEND
MENT) RULES, AND NOTIFICATION 
UNDER CENTRAL EXCISES AND SALT 
ACT.

THE MlNISrER OF STATE IN THIv 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : I beg to Jay on the 
Table—

(i) A copy of the Gold Control (Forms, 
Fees and miscellaneous Matters) Amen* 
dmaent Rules, 1970 (Hindi and 
English versions) published in Noti
fication No. S.O. 19 in Gazette of 
India dated the 2nd January, 1971, 
under sub-section (3) of section 114 
of the Gold (Control) Act, 1961 
[Placed in Ubrary See No. L T *
I W

(2) A copy of incotttMax (Fifth Amend
ment) Rules, 1970 (Hindi and English

\ersions) published in Notification 
No. S.O. 4001 in Gazette of India 
dated the 16th December, 1970, under 
section 296 of the Income-tax Act,
1961 together with an explanatory 
Memorandum. [Placed irt Library See 
No. 17*18/71,3

(3) A copy of the wealth-tax (Amendment) 
Rules 1971 (Hindi and English versions) 
published in Notification No, S.O. 999 
»n Gazette of India dated the 1st 
March, 1971, under sub-section (4) of 
section 46 of the Wealth Tax Act 
1957. (P laced in Librarv See No. 
LT.19/71.)

(4) A copy each of the following Noti
fication (Hindi and English versions) 
under section JtS of the Central Excises 
and Salt Act, (944 ;—

(i) The <. oniral Fxcise (Four
teenth Amendment) Rules, 1970 
published in Notification No. 
G.S.R, 2065 in Gazette of India 
dated the 26th December* 1970,

(it) The Central F\c*se (First Amend
ment) Rules, 1971 published in 
Notification No. G.S.R. 63 in 
Gazette of India daed the 9th 
January, 1971. \P laced in l ib r a * 
ry See No. LT~20/71,]

(5) A copy each of the following Noti
fications (Hindi and English versions) 
under section 159 of the Customs Act,
1962 and section 38 of the Central 
Excises and Salt Act, 1 9 4 4 *

(i) The Customs and Central Excise 
Duties Export Drawback (General) 
Eighty-second Amendment Rules, 
1970, published in Notification 
No. G. S. R. 1984 in Gazette of 
India dated the 9th December, 
1970.

(tt) Tb* Custom* and Centra) Excise 
Duties Export Drawback (General)
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Blgbty-tbird Amendment Rule*, 
1970, published in Notification No 
G.S.R. 2004 in Gazette of India 
dated the 12th December, 1970,

(lii) The Customs and Central Excise 
Duties Export Drawback (General) 
Eighty.fourth Amendment Rules, 
1970, published in Notification 
No. G.S.R. 2036 in Gazette oi
India dated the 19th Decembei,
1970.

(iv) ihc  Customs and Central L\civ*
Duties Export Drawback (General) 
1-iRhty-filth Amendment Rules, 
1970, published tn Notification 
No. G S.R 2037 in Gn?ette of
India dated tne 19th December. 
1970.

(v) The Customs and Central Lxcisc
Duties Export Drawback (Genetal) 
Eighty, sixth Amendment Rules. 
1970» published in Notification 
No. G.S.R. 2038 in Ga?ette of
India dated the 19th December, 
1970,

(vi) The C ustoms aud Central Excise 
Duties Export Drawback (General) 
Eighty-seventh Amendment Rules, 
1970, published in Notification 
No* G.S.R. 2039 in G&yeite of 
India dated the 19th Drccmber, 
1970.

(vii) G.S.R, 2041 published in Gazette 
of India dated the 19th Decembei,
1970 containing erratum to Noti
fication No, G.S.R. 1859 dated the 
3lSt October, 1970.

(viii) The Customs and Central Excise 
Duties Hxpott Drawback (General) 
Eighty-eigat Amendment Rules, 
1970, published in Notification 
No. <3,S.R 2066 in Gazette of 
India dated the 26th December,
1970. %

(I#) The Custom* and Central Excise 
. Duties Export Dr* wb«* (General)

Eighty-ninth Amendment Rules,
1970, published in Notification NO. 
G.S.R. 2067 in Gazette of India 
dated the 26th December, 1970.

(x) Tbe Customs and Central Excise 
Duties Export Drawback (General) 
First Amendment Rules, 1971 pub
lished in Notification No. G.S.R. 
39 in Gazette of India dated the 
2nd January, 1971,

(xt) The Customs and Cential Excise 
Duties Export Diawberk (General) 
Second Amendment Rules, 1971 
published in Notification No. 
G.S.R. 84 in Gazette of India 
dated the Kith January, 1971.

(xii) The Customs and Central Excise 
Duties Export Drawback (General) 
Thud Amendment Rules, 1971 
published in Notification No. 
C» S.R. 85 in Gazette of India 
dated the Itfth January, 1971.

(\iu ) I he Custom) and Cential Excise 
Duties Export Drawback (General) 
Fouith Amendment Rules, 1971 
published in Notification No, 
G.S.R, Ul m Gazette of India 
dated the 23td January, 1971.

(xiv) The Customs and Central Excise 
Duties Export Drawhack (General) 
Fifth Amendment Rules. 1971 pub* 
Hshed m notification No. G.S.R. 
112 in Gazette of India dated the 
23rd January, 1971.

(xv) The Customs and Cenual Excise 
Duties Export Drawback (General) 
Sixth Amendment Rules, 1971 
published in Notification No. 
G.S.R. 179 in Gazette of India 
dated the 6th February, 1971.

(xvO The Customs and Central Excise 
Duties Export Drawback (General) 
Seventh Amendment Rules, 1971*
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published in Notification No,
G.S.R. 180 in Gazette of India
dated the 6th February. 1971.

(xvii) The Custom* and Central Excise 
Duties Export Drawback (Gene
ral) Eighth Amendment Rules, 
1971 published in Notification No. 
G.S.R. 182 in On/ette of India
dated the 6th February, jg71.

(xviii) The Customs and Central Fxctsc 
Duties Export Drawback (General) 
Ninth Amendment Rules, 1971, 
published in Notification No. 
G.S.R. 182 in Gazette of India
dated the 6th February, 1071.

(xix) The Customs and Central Fxcise 
Duties Export P i a* buck (General) 
Tenth Amendment Rules, 197! 
published in Notification No. 
G.S.R. 217 in Gazette of India 
dated the 13th February, 1971.

(xx) The Customs arid C enttal Excuse 
Duties F.xrort Drawback (General) 
Eleventh Rules, 1971 published in 
Notification No. G.S.R. 218 in 
Gazette of India dated the 13th 
February, 19*71.

(xxi) The Customs aud C entral Excise 
Duties Export Drawback (Gene
ral) Twelfth Amendment Rule% 
1971 published in Notification No. 
G.S.R. 219 in Gazette of India 
dated the 13th February, 1971, 
together with an explanatory 
memorandum.

(xxii) The Customs and Central Excise 
Duties Export Di a whack (General) 
Thirteenth, Amendment Rules, 
1971 published in Notification No. 
O.S.R. 24$ in Gazette o f India 
dated the 20th February, 1971.

(nxlil) The Customs and Central Excise 
Dntiea Export Drawback (General) 
Fourteenth Amewknent Rules,

1971 published in Notification No. 
G.S.R. 249 in Gazette of India 
dated the 20th February, 1971. 
[P la ced  in  L ib ra ry  See  A'o. 
IT.21/7!]

(6) A copy each of the following
Notifications (Hindi and English
versions) under Section 159 of the
Customs Act, 1962:**-

( i )  (j . S. R. 1985 published in
Gazette of India dated the 5th 
December. 1970.

(ti) G. S. R 2006 published in 
Gazette o f India dated the 12th 
December, 1970 together with an 
explanatory memorandum,

(iii) G.S.R, 2UC7 published in C^eiu* 
of India dated the 12th December, 
1970 together with an explanatory 
memorandum.

0v) G.S.R. 2040 published in Gazette 
of India dated the 19th December,
1970

(v) G.S.R. 42 published in Gazette
of India dated the 1st January,
1971 together with an explanatory 
mernotandum.

^vi) G.S.R. 8V published in Gazette of
India dated the 16th January,
1971.

( i i i )  O.&ft. 90 published in Gazette o f 
India dated Ute 16th January, 1971 
together with an explanatory 
memorandum.

(v iii) G.S.R. 9j published tn Gazette of 
India dated the 16th January, 
1971 together with an explanatory 
memorandum.

<>*) G.S.R. l »  publiibed id Octette
of India t a t 4 tk» Aft IJfewHV,
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4971 together with an explanatory 
memorandum.

(x) G.S.R. 222 published in Gazette 
of India dated the 13th February, 
*971 together with an explanatory 
memorandum.

(n\) S.O. 9*1 published in Gazette of 
India dated the 1st January, 1971 
together with an explanatory 
Memorandum. [Placed in Libra
ry. See No. £T-22/71}

(7) A copy each of the following 
Notifications (Hindi and Lnglish ver
sons) issued under the Cential Fxcise 
Rules 1944 -

(t) G.S.R. 200$ published in Gazette
of India dated the !2th Decembei 
1970 together v, ith an explanatory 
memorandum

(li^ G SR , 2011 published in Gazette
of India dated the 15th December,
1970 together with an explanatory 
memorandum.

fui) G S.R. ? 0 \\  2<>44 and 204S
published in Ga/etie of India 
dated the 17ih December, 1970 
together with an explanatory 
memorandum.

(iv) G.SJR. 2047 and 2048 published
in Gn/jstte of India dated the 
18th December, 1970 together 
with an explanatory memoran
dum.

I
(v) G.S.R. 2063 and 2064 published 

in Gazette of India dated the 26th 
December, 1970 together with an 
explanatory memorandum.

(vi) G.S.R, 1) published in Gazette of 
Itt&a dated the 2nd January, 1971 
together with an explanatory 
memorandum*

(vii) G.S.R. 294 published in Gazette of 
India dated the 27th February, 1971 
together with an explanatory 
memorandum.

(viii) G.S.R. 295 published in Gazette 
of India dated the 27th February,
1971 together with an explanatory 
memorandum. [Placed in Libra
ry. Sec No. LT-23/71)

1). 46 hrs.

MASSAGF fROM RAJN A SABHA

snCREfAR^r: Sir, 1 have to report the 
loll owing message leceived from the Sec
retary of Ra.»ya Sabha *. -

*'ln accordance with the provisions 
of rule 1U of the Rules of procedure 
and ( onduet of Business m the Rajya 
Sabha, 1 am directed to enclose a copy 
of the Imports and Exports (Contiol) 
Amendment Bill, 1971, which has been 
passed by the Rajya Sabha at its sitting 
held on the?*th March, 1971.”

IMPORTS ANl> FXPORTS (CONTROL) 
VMI NDM1 N1 BHX

AS PASM I) WY RAH \  S\«HA

SECRETARY : Sir, I lay on the
Table of the House the Imports and 
Bxports (Control) Amendment Bill, 1971, 
as passed by Rajya Sabha.

11.47 hrs.

RFSIGNAT ION BV MEMBFR 

(SHRI BUAG1RA1 HI GOMANGO)

MR. SPEAKER : 1 have to inform
the House that Shri Bhagirat hi Go mango.



31 General Budget & MAKC H 26, 197! D„ G> A. 32

[Ml Speaker]
at! elected member of Lofc. Sabha from 
Koraput constituency of Orissa, has 
resigned his seat tn Lok Sabha with effect 
from the 25th March, 1971.

I1.4H hr«.

GENERAL BUDGET, 1971-72- 
GENERAL DISCUSSION AND 
DEMANDS FOR GRANTS ON 

ACCOUNT (GENERAL),
1971-72- Coflttl.

MR. SPEAKER : The House * ili 
now take up item 6 namely, further gene
ral discussion on the Budget (General) 
for 1971-72 and item 7, namely, discussion 
and voting on the Demands for Grants on 
Account in respect of the Budget (Gene
ral) for 1971- 72.

DEMAND NO. 1—MINISTRY o r  
DTFFNCE

MR. SPFAKFR Motion moved

“ Thai a sum not exceeding Rs.
40,60,000 be granted to the President, 
m  account, h r  i r  toward*  defray in? 
the charges during the year ending on the 
31st day of March, 1972, in respect ol 
'Ministry of Defence*/’

DEMAND NO. 2—Dbl ENCE SERVICES 
EFJ FC riVF-ARMY

ME SPEAKf R Motion moved :

"That a sum not exceeding Rs. 2,71,
25,33,000 be granted to the President, 
on account, fo r  or towards defraying 
charges during the year ending on the 31st 
<jay of March, 1972, m  respect of ‘Defe
nce Service*, l?fTective~ArmyV’

DEMAND NO* 3— DEFENCE SBKVK ES 
e f f e c w & n a v y

MR. SPEAKER,: MOtfott mov*d ;

“That a sum not exceed tug Rs. 19,76,
33,000 be granted to the President, 
on account, fo r  or towards defraying 
the charges during the year ending on the 
3 M  day of March, 1972, in resrect of 
‘Defence Services Ff!ective*Navy

DEMAND NO. 4—DEFENCE SERVICES 
EFFECTIVF-A1R FORC E

MR. SPEAKER * Motion moved :

“That a sum not exceeding Rs. 81,65,
00,000 be grunted to the President, on 
account, fo r  or toward  defraying the 
charges during the year ending on the 
31st day o f March, 1972, in respect o f 
'Defence Services Effect i\e~ A tr Force’."

DfcMAND NO. 5—DEI FNCF SERVICI 
N O N -rrFFCTIV E

MR. SPFAKFR Motion moved

“ That a sum not exceeding Rs 15,76, 
67, 000 be granted to ihe President, on 
account, fo r  or towards defraying the 
charges during the year ending on the 31st 
day ol March, 1972, tn respect of ‘Defence 
Services Non-Effective’,*’

Di MAND NO. <>— MINISTRY OF 
i MJCATION AND YOUTH SERVICES

MR. SP1AKFR Motion mo>ed :

“ That a sum not exceeding Rs. 41, 
66, ooo bo granted to the President, ott 
at count or tvn a rd i defraying the 
charges during the year ending on the 
31*t day of March, 1972, in repect of *Min- 
istc> of Education and Youth Service*’.1'

DEMAND NO. 7— EDUCATION

MR. SPEAKER ; Motion moved ;

^That a sum not exceeding RSi24,39,47,
000 be granted to the President, on acco
unt fo r  or towards defraying tbe charges 
during the year ending on the 3Jst day of 
March, 1972. in respect o f Education’/ ’
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DEMAND NO. 8—ARCHAEOLOGY 

MR. SPEAKER: Motion moved .

“That a sura aqi exceeding Rs. 70,62,000 
he granted to the President, on acco- 
wtf f tr  or towards defraying the 
charges during the year ending on the 
31st dny of March, 1972, in re*pect ef 
' Archaeology V'

DEMAND NO, 9 - S U R m  01' 
INDIA

MR. SPEAKER : Motion moved ;

! hat a sum not exceeding Rs. ?,08,84,000
I vs grunted to the President, rtl account, 
tor or towards defining the charges 
iJ*iriny the year endin': on the 3ist day of 
March, 197?, in respect of ‘Survey of 
India

DI MAN!) NO. 10 -0 7  HH* REV' 
IN U : FXPFNOHVRK Ol* THE

MlN ISTIO OF EDUCATION AND 
YOU IH SI RVltfS

MR. SPJRAkfcR ■ Motion moved ;

"That a sum not exceeding Rs. 1,62,15, 
W be yranttd to the Pi trident, ott 
{('count, for or tbwtlrd'i ddniyir.g the 
harges d.innR the year ending on the 31st 

f'nyot Maich, i972, it» respeit oi ‘Other 
Revenue Expenditure of the Ministry of 
Education and Youth Sdr\u«V ’

DBM AND NO, I t—FX1ERNAL 
AFFAIRS

MR. SPEAKER : Motion moved :

"That a <$«m not exceeding Rs, 9,38,08, 
b* granted to the President, on 

account, far or towards defraying the 
charge* during ih$ year ending on the 31st 
day of March, 1972, in respect of ‘External 
Affair*?*

DEMAND NO. 12—OTHER REVE
NUE EXPENDITURE OF THE 

EXTERNAL AFFAIRS

MR, SPEAKER j Motion moved :

“That a sum not exceeding 
Rs, 7,32,72,000 be granted to the 
President, on account, fo r or towards 
defraying the charges during the year end
ing on the 31st day of March, 1972, in 
lespect of 'Other Revenue Expenditure of 
the Ministry of External Affairs*

DEMAND NO. 13—MINISTRY 
OT* FINANCE

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 6,29,08,000 be granted to the 
President, on account, for or towards 
defraying the charges during the year 
ending On the 31st day of March, W2, 
in respect of 'Ministry of Finance'.**

DEMAND NO. 14—‘CUSTOMS

MR. SPEAKER : Motioo Moved :

“That a sum not exceeding 
Rs, 3,18,00,000 be granted to the 
Psesident, on account, fo r or towards 
defraying the charges during the year 
ending on the 3Ht day of March, 1972, in 
respect of ‘Customs'.”

DEMAND NO. 15-UNION FXCISI;
DUTIES

MR, SPEAKER : Motion Moved:

‘ That a sum mx exceeding Rs. 6,36,30,000 
be granted to the President, on account 
fa r  or towards defraying the charge* 
during the year ending on the 31st day of 
March, 1972, in respect of ‘Union Excise 
Duties’/ ’
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DEMAND NO. 16—TAXES ON 
INCOME INCLUDING CORPOR

ATION TAX ETC.

MR. SPEAKER : Motion moved :

“That o sum not exceeding Rs. 
6,68,70/X0 be granted to the President, 
on account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of 
‘Taxes on Income including Corporation 
Tax etcV1

DEMAND NO. 17—STAMPS

MR. SPEAKER : Motion moved :

“ That a sum not exceading Rs.
1,62,55,000 be granted to the President, on 
account, for or towards defraying the 
charges during the *ear ending on the 31st 
day of March, 1972 in respect of 
‘starapV*

DEMAND NO. 18—AUDIT

MR. SPEAKER ■ Motion moved

“That a sum not exceeding Rs. 
10,60,00,000 be granted to the President, 
on account, fo r  or towards defraying 
the charges during the year ending on the 
31st day of March 1972, in re&pect of 
'Audits*.”

DEMAND NO. 19—CURRENCY AND 
COINAGE

MR. SPEAKER : Motion moved ,

“That * sum not exceeding Rs. 
5,5$,40,000 be granted i<> tbe President, 
on account, for or towards defray tog 
the charge* during tbe year ending on the 

of March, 1972, in r**pect of 
‘Currency and Coinage’/*

DEMAND NO. 20—MINT

MR. SPEAKER : Motion moved :

‘'That a sum not exceeding
Rs. 1,52,02,0U0 be granted to the President, 
oft account, Jor or towards defraying the 
charges during the year ending on the 3ltt 
day of Man'll, 1972, in respect ot
‘MintV’

DEM*ND NO. 21— KOLAR GOLD 
Ml NFS

MR, SPEAKER Motion moved ■

“ That a sum not exceeding 
Rs. 2,71,89,000 be granted to tbe presi
dent, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March 1V72, 
in respect of ‘Kolar Gold Mine*’ "

DEMAND NO 22— PENSIONS AND 
OTHER RET IREMFNT BFNFFITS

MR. SPEAKER Motion moved :

‘That a sum not exceeding Rs. 5,15, 
f>3,0G0 be granted 10 the President* 
onacrountt fo r  or fotvjrdt defraying 
the chuget during the year ending on the 
31st day of March, 1972* m  re je c t of 
‘Pension^ and Other Retirement Benefit*’,"

DfcMAND NO. 23—OPIUM FACTORIES 
AND ALKALOID WORKS

MR. SPEAKER : Motion moved ;

“ That a sum not exceeding Rs. 6,14,
73,000 be granted to the President, 
an account% fo r  ot towards defraying 
the charges during the year ending on the 
31st day of March 1972, in w p o et o f 
Opium Factor!#? and Alkaloid WodotfV'
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DEMAND NO. 24—OTHER REVENUlr
EXPENDITURE OF THE MINISTRY 

OF FINANCE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 16,17,
44,000 be granted to the President, 

on Account for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect of 
‘Other Revenue Expenditure of the Minis, 
try of Finance'/’

DEMAND NO. 25-GRANTS-IN*AID
TO STATE AND UNION TERRITORY 

GOVERNMENTS

MR. SPEAKfcR ; Motion moved :

‘‘That a sum not exceeding Rs.
1,93,47,86,000 be granted to the President, 
an account for or towards defraying the 
charges during the year ending on tbe 31m 
day of March, 1972, in respect of 
‘Grants-in-aid in State and Union Territory 
Governments’.”

DEMAND NO. 26 - MIS*. ELLANEOUS
ADJUSTMENTS BETWEEN THE
CENTRAL AND STATE UNION
TERRITORY GOVERNMENTS

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
R«. 18,35,000 be granted to the Presi
dent* on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of 'Miscellaneous adjustments 
between the Central and State and Union 
Territory Governmentt’ ”

DEMAND NO. 37—PRh-PARTITION 
PAYMENTS

MR, SPEAKER : Motion moved :

**That t  sum not exceeding 
1*. be granted to the Presi

dent, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of Match, 1972, in 
respect of 'Pre-partiti#n Payments'/’

DEMAND NO. 28 — MINISTRY OF 
FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND COOPERATION

MR. SPEAKER : Motion moved :

' ‘That is sum not exceeding 
Rs, 70,18,000 be granted to the President, 
on account, for or towards defraying 
the charges duiing the year ending 
on the 31st day of March, 1972, in 
respect of ‘Ministry of Food, Agriculture, 
Community Development and 
Cooperation’."

DfcMAND NO. 29—AGRICULTURE

MR. SPEAKER : Motion moved :

‘"That a sum uot exceeding 
Rs. 5,52,25,000 be granted to the President, 
on account, for or towards defraying 
the charges duiing the year ending 
on the 31st day of March, 1972, in 
respect of ‘Agriculture’."

DEMAND NO. 30 — PAYMENTS TO 
INDIAN COUNCIL OF AGRICULTURAL 

RESEARCH

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 6,27,33,000 be granted u> the President, 
on account, for or towards defraying 
the charges during the yenr ending 
on the 31st day of March, 1972, in lespect 
o f‘Payments to Indian Council of Agricul
tural Research’.”

DEMAND NO. 3J — H5REM

MR. SPEAKER : Motion moved .

•*That a sum not exceeding Rs.
67,06,000 be granted lo the President,,
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on account fo r  or towards defraying the 
charges during the year ending on the 31st 
day of March, I*>72, tn respect of 
'Forest1.*'

DEMAND NO. 32 — OTHER 
REVENUE EXPENDITURE OF THF 
MINISTRY Oi FOOD, AGRICULTURE 
COMMUNITY DT,\ ELOPMF NT AND

< OOPERATION

MR. SPEAKER : Motion moved

“ That a sum not exceeding Rs.
15.59.12.000 be granted to the President, 
on account, tor or towards defraying the 
charges during the year ending on the 31 u 
day o f March, 1**72, in respect of ‘Other 
Revenue, fcxpeoiluiire of the Ministry ot 
Food. Agriculture, Community i>e\cloi- 
ment and Cooperation’/ ’

DEMAND NO. 33 — MINISTRY Of 
FOREIGN TRADE

MR. SPLAKER ; Motion moved :

“ That a sum not exceeding Rs,
18.87.000 be granted to  the President, 
oh account fo r  o r  tow ards  defray ms the 
charges during the yeai ending on ths 31st 
day of March, 1972, »n icspect of ‘Ministry 
o f Foreign Trade'. *’

DEMAND NO, 34 —FOREIGN TRADl

MR. SPEAKER : Motion moved :

“ That a %um not exceeding K\.
32.74.15.000 be granted to the presi
dent* on account, fo r  or im a r d s  defra
ying the charges daring the year ending on 
the 3lst day pf March, 1972, in respect o f 
‘Foreigfi Trade*/*

DEMAND m .  35 - OTHER REVENUE 
EXPENDITURE OF THE MINISTRY 

OF FdREIGN TRADE

MR. SPEAKER ; Moti&o moved :

on account, ior or towards defraying the 
charges during the year ending on the 31st 
day of March, I972t in respect of ‘Other 
Revenue Expenditure of the Ministry of 
1'oreign Trade’.**

DEMAND NO 3o - MINISTRY OF 
HEALTH AND FAMILY PLAN
NING AND WORKS, HOUSING 
AND URBAN D£\ELOPM FNT

MU. SPEAK VR . Motion n>o\cd :

wlh*tf f* sum  nut exceeding 
IK 2"\<W.ooo b j anted to the ^le&idetU, 
wj j{  count, f f i  * i to H iin h  defraying the 
chat yes JUimjg 0,o etuSit if on the
3ht Uuv ot Ma._h, W 2, in respect of 
’Mii *stry n Heukh and I Hanning 
and Woiks, Howj»>ru an^i Urban Develop
ment V 1

DEMAND NO. 37 * MEDICAL AND 
PUBLIC HTALT II

MR. SPEAKER Motion moved :

“ ihat .i sum not exceeding 
R . be gum ed to the Pies idem
tf( ircouH* ftu  nr tow ards  defiaying 
the charges Uuij»u, th i v?rtj ending on the 
3J*t da> of M uch , V P l, tn respect of 
'Medical and Public Health*.1'

DEMAND NO, 38 . PUBLIC WORKS

MR. SPFA KER : M otion moved :

° lh a t  a »um not exceeding 
Rs. 15,19,69,000 be gianted to the Presi
dent, on account for or towards defray
ing the charges during the year ending on 
the 3 k t day of March 1972, in respect of 
‘Public WwrknV*

DEMAND NO. 3$ - STATIONERY AND
n n t i w o

MR* SPEAKER : Motion mov*d t
“That a sum not exceeding 

R*. 2,56,53,600 be granted to the President, “That a sum not txvw & im
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R«, 5,28,72,000 be granted to the Presi
dent, on account, f or or towards defray , 
ing tbe charges during the year ending on 
the 3f*t day of March, 1972, in respect of 
‘Stationary and Printing’.**

DEMAND NO. 40—OTHER REVbNUfc 
EXPENDITURE OF I HE MINISTRY 
OF HEALTH AND FAMILY PLAN

NING AND WORKS, HOUSING 
AND URBAN DFVELOPMENT

MR, SPEAKER . Motion moved :

“ That a sum nut exceeding 
Rs, 1,09,90,000 be Wanted lo the Preii- 
den t, on account„ iar or tow ards  d e fra y 
ing the cfurgei dunng the year ending on 
the 31&t day of March, 1972, in respect oi 
‘Other Revenue Expenditure of the Ministry 
of Health and Family Planning and 
Works, Housing and Urban Development Y ’

DEMAND NO. 41— MINISTRY OF 
HOME AFFAIRS

MR. SPEAKER Motion moved :

“ That a sum not exceeding 
Rs. 4<5,Q2,000 be granted to the Presi
dent, on account for or tow trd s  defray
ing the charges during the year ending on 
the 31st day of March, 1972, in respect of 
'Ministry or Home Affairs’.”

DEMAND NO. 42—CABINET

MR. SPEAKER: Motion moved •

'’That » out exceeding
Rs. 28,22,000 be granted to the President, 
utt account, for or tow ards  defraying 
foe charges during the year ending on tbe 
Jlst day of March. 1972, in respect of 
Cabinet’.”

DEMAND NO. 41— DEPARTMENT OF
ipBit& cm m >

HR. SPEAKER : Motion moved .

4‘That a sum not exceeding 
Rs. 1,39,94,000 be granted to tbe Presi
dent, on account, for or towards defra
ying the charges during the year ending on 
the 31st day of March, 1972, in iexpect of 
‘Department of Personnel Y ’

DEMAND NO. 44— ADMINISTRATION 
OF JUSTICE

MR. SPEAKER : Motion moved :

‘ That a sum not exceeding Rs. 82,000 
be granted to the President, on account„ 
fo r  or tow ards  defraying the chargcs during 
the year ending on the 31st day of -larch, 
1972, m respect of ’Administration of 
Justice'.’1

DEMAND NO. 43— POLK E

MR. SPEAKER ; Motion moved :

“ That a sum not exceeding 
R». 25,48,52,000 be granted to  the Presi
dent, o« account, for or tow ards  defray, 
mg the charge% during the year ending on 
the 3Isi day of March, 1972, in respect 
of ‘Police’.”

DLMAND NO, 46— CENSUS

MR. SPEAKER : Motion moved :

"That a sum not exceeding 
Rs. 3,62,84,000 be granted to the President, 
on account, for or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect Of 
‘Census’."

DEMAND NO. 47-STATISTICS

MR. SPEAKER : Motion moved :

"T to t a j$um not exceed*]Ml 
Rs, 1,4^*0,000 be granted to tbe PttrtWeot, 
on account fo r  or towards defraying the
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[Mr. Speaker]
charges during ii<e sear ending on tbe 31it 
day of March, 1972, in respect of ‘Sails- 
ticsY '

DEMAND NO. 48-PR IV Y  PUR St'S 
AND ALLOWANC ES OF 

INDIAN RULERS

MRt SPEAKER ■ Motion m o\ed i

"That a sum not exceeding Rs.
88,000 be gtanted to tbe President, 
on account for or towards defraying 
the charges during the year ending on tbe 

31st day of March, 1972, in respect of 
'Privy Parses and Allowances of Indian 
RnlersY’

DEMAND NO. 49— TERR U OR! A L 
AND POLITICAL PrNSlONS

MR. SPEAKfcR . Motion moved

“ That a sum not exceeding Rs*.
9.43.000 be granted to the President, 
on account, f  or or towards del raying the 
charges during the year ending on the 31st 
day o f March, 1972, in r e je c t  of 
‘Territorial and Political Pension^ *'

DEMAND NO. 50—DELHI

MR. SPEAKER : Motion muted

“ That a &um not exceeding Rs
19.82.26.000 be granted to the President (n  
account, ior or toward* defray m# the 
charges during the year ending on the 31st 
day of March, 1972, in respect of ‘Delhi'/*

DEMAND NO 51— (. HANDIGa RM

MR. SPEAKER : Motion moved :

"T hat a sum not exceeding Rs.
2.69.59.000 be granted to the President, 
on account, fo r  or towards defraying 
tbe charges during tbe year ending on the 
3Jtt 4*y of March, 1972, in respect of 
‘CiuMtdigMA’,*

DEMAND NO. 51— ANDAMAN 
AND NtCOBAR ISLANDS

MR. SPEAKER . Motion moved :

“ Thai a sum not exceeding R«. 
3,69,*47,000 he granted to the President, 
on account, for or to w a rd s  defraying the 
charges during the year ending on the 31st 
day of March, 1972, tn respect ®t 
'Andaman snd Nicobar Islands*.*'

DEMAND SO *3— TRIBAL AN! AS

MR. bPFAK.HR : Motion

“ That a sum not exceeding Rs
9,38,18,000 be granted to the President, 
on account, io r  o r  toward*  defraying 
the charges i*nrinK the year ending on the 
31st day of March, 1972. in respect ot 
‘Tribal Area’.”

DEMAND NO, 54-—DADRA AND 
NAOAR HAVFLl AREA

MR SPEAKER Motiov moved

‘T h a t a Sum not exceeding Rs.
28,99,000 be granted to the President, on 
account, fo r  or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of 
*Dadra and Nagar Ha veil Area’/ ’

DEMAND NO, 55—LAC CAMVB, 
M1NICOY AND AM1NDIVI ISLANDS

MR. SPEAKER : Motion mevetf :

“ That a sum not exceeding Its.
60,75,000 be granted to  tbe President,
on a c c e n t ,  (or or towards defraying 
the charges during the year ending 
on tbe 31# day of March* 1972, to
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respect of "Laccadive, Minicoy end 
Amindivi Islands’ / ’

DEMAND NO. 56—OTHER REVENUE 
EXPENDITURE OF THE MINISTRY 

OF HOME AFFAIRS

MR. SPEAKER : Motion moved :

"That a sum not exceeding 
Rs. 4,31,18,000 be granted to the President, 
on account, fo r  or tow ards  defraying 
the charges during the year ending on the 
,11st day of March, 1972, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Home Affairs’."

DEMAND NO. 57— MINISTRY OF 
INDUSTRIAL DEVELOPMENT AND 

INTERNAL TRADE

MR, SPr *KFR Motion moved

'T h a t« sum noi excecdm? Rs. 25,81,000 
he granted to the President, on accoun t, 
fo r or tow ards  defraying the charges 
during the year ending on the 31st day o f 
March, 1972, in respect of ‘Ministry of 
industrial Development and Internal 
Trade*/*

DEMAND NO. 58 - IN D U ST R IE

MR. SPHAKFR * Motion Mo,-ed :

‘ That a sr-n not exceeding 
Kv 1,95,96,000 he granted to the 
Prudent, on account, fo r  or towards 
defraying the charges during the year end
ing on the 31st day of March, 1972, in 
respect of 1«Y*

DEMAND NO. 59—$ ALT 

MR. SPEAKFR : Motion moved :

"That a sum mu exceeding Rs, 30,12, 
<k>o be granted to the President, on 
account, fo r  towards defraying the 
charges during the year ending on the 31st 
day of March, 1973, in respect of

DEMAND NO. 60— OTHER REVENUE 
EXPENDITURE OF THE MINISTRY 

OF INDUSTRIAL DEVELOPMENT 
AND INTERNAL TRADE

MR. SPEAKER : Motion moved :

‘‘That a sum not exceeding Rs. 5,24,
82,000 be granted to the President on 
account, fo r  or tow ards  defraying the 
charges during the year ending on the 3lfct 
day of March, 1972, in respect of ‘Other 
Revenue Expenditure of the Ministry of 
Industrial Development and Internal 
Trade’. **

DFMAND NO. 61— MINISTRY OF 
INFORMATION AND < 

BROADCASTING

MR. SPI-AKER : Motion moved

* That a sum not exceeding Rs. 10,79 
000 be g<anted to the President, on 
account, fo r  or lo w a td s  defraying tbe 
charges duung the year ending on the 
31st day of March, 1972, in respect of 

‘Ministry of Information and B roadcasting'/’

DEMAND NO. 62— BROADCASTING

MR. SPEAKFR ‘ Motion moved .

‘ Hint a sum not evccedmg Rs. 5,4**,
31.000 he granted to the President, 
On account, fo r or towards defraying the 
the charges during thr year ending on the 
31st day o f March, 197’, m respect of 
'Broadcast ingV*

DEMAND NO. 63—01 HER REVENUF 
EXPENDITURE OF THE MINISTRY 

OF INFORMATION AND 
BROADCASTING

MR. SPPAKER : Motion moved’ :

“ That a sum not exceeding Rs.
2.89.19.000 be granted to the President, 
on account, i'or or toward* defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of



of Information and Broadcasting’.1*

:«̂ MiNriSTRV' o f  .' ■"
. . . :

-./*;■ :\;̂ -*f3®Miit.;̂ T<M»m.r*iot-''.fb«icwiMMW/-■' Rs. 15,38, ■ 
^  grafted to the President, on 

or towards defraying 
the charges duri u« tbe year ending on the 
3m , d«y of Match, 1972 in respect of 
‘Ministry of Irrigation and Power7*

R W ER SC H EM B S

MR. SPEAKER : MotiOnmoved ;

“ l l i t  a *»*»not exceeding Rs. 1,12, 
be granted to tbe President on

a m m t, or towards defraying 
the Charge* during the year ending on the 
31*1 4ay o f March, 1972, in respect of 
'MuHfpwrposc River Scfee«nesV’

EXPENDITURE OF THE MINISTRY
:

Motion moved : :

^ct;--e^oee<tini5 Rs. 3,80,89 
- :f)0O‘'Vr̂ - ;'gr««ted:: to the President, on 
:■■ ;; ■■ for (v  iovt&rds . defraying
i.;;t^'<^8e8;^rirm ; the year ending '■ o n ; the ■ 

wSw'.^V-'^72* ^  ■ *es#ect o f ' 
:-;v tfe* Mij>i«ry ■

; .V '/y'̂ V ■

^ i i S f e i S ^  o r  -V!
•' v:£MPLOYMENT;AND < , -

- : ' , i : ■: ;./:■'•■::■■■■ : ■■■':■"■■. ■■■■■,•■■.-..-;'

x

"IftaV a . svm not eKeeediag 
i;' 3tfSJD09 De |p*tot«dto tbe Preside**, 

w  tw a r & f  defcayfa*

ti»  ci»r»es durmg the year ending cm 
the 31st day MaTch, 1972, in respeec of 
‘Ministry of Labour, employment and

. ■ DEMAND "
• ‘GENERAL '-

MR. SPEAKER ; Motion moy&J :

^That a sum not' exceeding 
Rs. 20,94,000 be granted to the President, 
on account, for o r towards defraying the 
charges during the year ending 31st day of 
March, 1971, in respect of ‘Director 
General Mines Safety’.”

DEMAND NO. 69—LABOUR 
AND EMPLOYMENT

MR. SPEAKER ; Motion moved :

“ That a sum not exceeding 
Rs. 8,50,87,000 be granted to the Presi
dent, on account, fo r o r towards defray
ing the charges during the year ending 
oo the 31st day of March, 1972, in respect 
of 'Labour and employment’.”

DEMAND NO. 70—EXPENDITURE 
ON DISPLACED PERSONS

MR* SPEAKER ; Motion moved "

.■■ a  :v':sUtn::■■; not exceeding 
Rs. 3,92,48,000 fee granted- to ■

t v w r d f  ik ttw *
' ing # e
. ;ihej^t^-^;-:0f March, 197$*-It* rê 5e0t-:of.;, 
'■''.Efcpê ditojreGn Displaced■■'Per#po»*̂ v';:f:::

EXPENDITURE OF THE MINISTRY
o f  La b o u r , e m p l o y m e n t  a n d  ■■"

REHABILITATION

MR. SPEAKER :

n * * *
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on account, tot or towards defraying 
the charges during the year ending 
oo the 31st day of March, 1972, in respect 
of 'Other Revenue Expenditure of the 
Ministry of labour, Employment and 
Rehabilitation*.”

DEMAND NO. 72 . MINISTRY OF 
LAW

MR. SPEAKER : Motion moved :

' ‘That a Mim not exceeding 
Rs. 34,17,000 be granted to the President 
on account, fo i or towards defray
ing the charges during the year ending 
the on the 31st day of March, 1972, in 
respect of ‘Ministry of Law’.”

DEMAND No. 73—OTHER REVENUE
EXPENDITURE OF IHE MINISTRY 

,OF LAW

MR, SPFAKT R • Motion moved •

“That a num not exceeding 
R«. 6,18,000 be granted to the President, 
on acconnt fo r  or towards defraying 
the charges dming the year ending on the 
31st day of March, 1972, in respect of 
‘Other Revenue Expenditure of the Mini- 
Ttry of Law V

DEMAND NO. 74 - MINISrRY OF
PETROLEUM AND CHEMICALS 

AND MINES AND METAtS

MR. SPFAKER : Motion moved

"Thai a sum not exceeding Rs. 21,24, 
000 be granted to the President, on 
account, fo r  or towardf defraying 
the changes during the year ending on the 
31st day of Match, 1972, tn respect of 
’Ministry of Petroleum and Chemical* and 
Mines and Metals’,”

DEMAND NO. 75 - GEOLOGICAL 
SURVEY

MR. SPEAKER : Motion moved 
**That a sum not exceeding Rs, 5,16,00,000 

be granted to the President, on 
account* far or towards defraying 
the cfottges during the year ending on the 
&Ut fay of ft#«#?h» 1912, in respect of 
'Qtttoiftiri tarn *’."

DEMAND MO. 76 - OTHER 
REVENUE EXPENDITURE 
OF THE MINISTRY OF 
PETROLEUM AND CHEMI
CALS AND MINES AND 

METALS

MR, SPEAKER * Motion moved :

“That a sum not exceeding Rs. 5,59,14, 
000 be granted to the President on 
account, fo r  or towards defraying 
the charges during the year ending oa the 
31st day on March, 1972, in respect of 
'Other Revenue Expenditure of the Minis* 
try of Petroleum and Chemicals and Mines 
and Metals'.**

DEMAND NO. 77 - MINISTRY
OF SHIPPING AND TRANSPORT

MR. SPEAKER i Motion moved :

“That a sum not exceeding Rs. 52,56,
000 be granted to the President* on 
account, fo r  or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect of 
'Ministry of Shipping and Transport*."'

DEMAND NO. 78 - ROADS

MR. SPEAKER : Motion moved :

“That a sum not exceeding R$. 8,13,38,
000 be granted to the President, on 
account, f or or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect of 
'Roads V*

DEMAND NO. 79 - MERCANTILE 
MARINE

MR. SPEAKER : Motion moved •

“That a sum not exceeding Rs.
2,52,69,000 be granted to the President, 
on account, for or towards defraying the 
Charges during the year ending on the 31st 
day of March, 1972, m respect of 
‘Mencantile Marine*.’*

DEMAND NO. 80 * LIGHTHOUSES 
AND LTOHTSHIPS

Spea k er  ? Motion moved *
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t Mr. Speaker 1

"That a sum not exceeding Rs. 46,77,
000 be granted to the President, on 
account, fo r or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of 4Lightho
uses and Lightships’.0

DEMAND NO, 81—OTHER REVENUE 
EXPENDITURE OF THE MINISTRY 

OF SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved :

‘'That a sum not exceeding 
Rs. 2,04,51,000 be granted to the President, 
on account, for or towards defraying 
the cl argcs during the year ending on the 
31st day of March, 1972, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Shipping and Transport*,**

DEMAND NO. 82—MINISTRY 
OF STEEL AND HEAVY 

ENGINEERING

MR, SPEAKER : Motion moved :

‘‘That a sum not exceeding Rs. 9,14,000 
be granted to the President, on account, 
fo r  or towards defraying the charges 
during the year ending on tbe 31st day of 
March, 1972, in re jec t of ‘Ministry of 
Steel and Heavy Engineering’.**

DEMAND NO. 83—OTHER
REVENUE EXPENDITURE OF 

THE MINISTRY OF STEEL 
AND HEAVY ENGINEERING

MR. SPEAKER : Motion moved :

“Thai a sum pot exceeding 
Rs. 24,41,000 be granted to the 
President, on account, fo r  or towards 
defraying the charges during the year end* 
ing on the 31st day of March, 1972, in 
respect of ‘Other Revenue Expenditure of 
the Ministry o f Steel and Hegyjr Bft ginger
ing*

DEMAND NO. 84-~MWlSTR¥ m  
SUPPLY

MR. SPEAKER : Motion tjioved :

“ That a sum not exceeding Rs. 39,46,
000 be granted to the President, on 
account, fo r  or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of ‘Minis
try of Supply*.”

DEMAND NO. 85—SUPPLIES 
AND DISPOSALS

MR. SPEAKER : Motion moved *.

‘‘That a sum not exceeding Rs. 1,57,
38,000 be granted to the President on 
account, for or towards defraying the 
charges during the year ending on the 
3Ut day of March, 1972, in fespect of 
‘Supplies and Disposals’.”

DEMAND NO. 86—OTHER 
REVENUE EXPENDITURE 

OI' THE MINISTRY OF 
SUPPLY

MR. 5PFAKFR : Motion moved :

‘That a sum not exceeding Rs. 15,50
000 b<i granted to the President, on 
account, for or towards defraying the 
charges during the year ending on the 
31st day of March, 1972, in respect of 
‘Other Revenue Expenditure of the Minis
try of Supply’.”

DEMAND NO. 87—MINISTRY 
OF TOURISM AND CtVIL 

AVIATION

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs. 8,65,
000 be grated to the Pr«sidefl|. 
on account, fpr or towards ( f̂rayi** 
the char*** during yew ending o a tfe  
31»t day of W r c \  1972. is m m *  $  
‘Ministry of Tourism and Civil Av&tJonV*
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BRMAND NO. §8*-METBOROLOGY

Mt. SPEAKER : Motion moved ;

“f h u  a sum not exceeding Rs.
1,72,54,000 be granted to the President, 
on Account for or towards defraying 
tha charges during the year ending on the 
31st day of March, 1072, in respect oi 
'Meteorology'.”

DEMAND NO. 89—AVIATION

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs.
5,96,06,000 be granted to the President, 
on account, f or or towards defraying the 
charges during the year ending on the 31m 
day of March, 1972, m re jec t of 
‘Aviation*,'*

DEMAND NO. 90*—OTHER
REVENUE EXPENDITURE 
OF THE MINISTRY OF 
TOURISM AND CIVIL 

AVIATION

MR. SPEAKER : Motion moved :

“That a sum ttot exceeding Rs.
97,35,000 W granted to the President on 
Seo&mt, for or towards defraying the 
elWg#l dttriffg the year ending on the 
31st day Of March, 1972, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Tourism and Civil Aviation*."

DEMAND NO. 91—DEPARTMENT 
OF ATOMIC ENERGY

MR. SPEAKER : Motion moved :

a sum not exceeding Rs.
tie granted to the President,

#Sf ti&cotffl, f$ r  Or towards defraying 
th f  during the year ending on the 
| K * a ? c h >  1 f t  ia respect of
W gttfatilt* o f Xtdmie

DEMAND NO. 92—OTHER 
REVENUE EXPENDITURE 
OF THE DEPARTMENT OF 

ATOMIC ENERGY

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
17,85,70,000 be grunted to the President, 

on account t fo i or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of 
'Other Revenue Expenditure of the 
Department of Atomic Energy*.**

DEMAND NO. 93—DEPARTMENT 
OF COMMUNICATIONS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs 
<',38,000 be granted to the President, 
on account, for or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect of 
‘Department of Communications'."

DEMAND NO. 94—OVERSEAS 
COMMUNICATIONS SERVICE

MR SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1.58.11.000 be granted to the President, on 
account, fo r  or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, m respect of 
‘Overseas Communications Service*.”

DEMAND NO. 95—POSTS AND 
TELEGRAPHS (WORKING 

EXPENSES)

MR. SPEAKER : Motion moved *.

“That a sum not exceeding Rs.
96.06.76.000 be granted to the President, 
on account, for or towards defraying 
the charges during the year ending 
on tlU 31st day of March", 1972, in 
respdet of ‘Posts and Telegraphs (Work
ing Expenses)’.”
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DEMAND NO. 9d—POSTS AND 
TELEORAPHS—DIVIDEND 

TO GENERAL REVfcNUVS 
APPROPRIATION TO
RESERVE FUNDS AND RE
PAYMENTS OF LOANS 
FROM GENERAL

REVENUES

MR. SPEAKER i Motion moved :

“That a sum not exceeding Rs.
5,60,46,000 be granted to the President, 
on account, for or towards defraying the 
charges during the year ending on the 
its* day of March, 1972, to respect 
of 'Posts and Telegraphs—Div idem to 
General Revenues, Appropriation to 
Reserve Foods and Repayments of Loans, 
from General Revenues’.’*

DEM AMD NO, 97—O') HER 
REVENUE EXPENDITURE 
OF THE DEPARTMENT 01 

COMMUNICATIONS

MR, SPPAfCER • Motion moved ■

“That a sum not exceeding Rs.
15,57,000 he granted to the President, on 
account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972 m respect of 
'Other Revenue Fxpend tune of the Depart, 
rocot of ( ommunicauon*},"

DEMAND NO. 98—DfcPARTMENT 
OF COMPANY AFFAIRS

MR. SPEAKER : Motion moved :

4'That a sum not exceeding Rs.
11,49,000 be granted to the Picsident, 

on account, fo r  or towards defraying 
the charges during the year ending on the 
31st day of March 1972, In respect of 
‘Department of Company Affairs1/ ’

DEMAND NO. 99—OTHER 
REVENUE EXPENDITURE 
OF THE DEPARTMENT OF 

COMPANY AFFAIRS

MR. SPEAKER * Motion moved :

"That « sum not exceeding Rs,
2 8,08,0* jo ivc grunted to the President, 
on account, for or tow a rd f defraying 
the charge^ dm ing the year ending on the 
31st day of March, 1972, is respect of 
‘Other Revenue Expenditure of the 
Department of Company Affair**/*

DEMAND NO. 100—DEPARTMENT
01 ELECTRONICS

MK. &PFAKER : Motion moved :

"Thut x sum not exceeding
R», 43,94,000 be granted to the President, 
on account9 fiu  or tow ards defraying the 
charges during the year ending On the .tUt 
day of Match, 1972, in m p ec t of 
'Department of Electronic**.’'

DEMAND NO. 101—DEPARTMENT 
OF PARUAMENfAKY AFFAIRS

MR. SP1 AKER : Motion moved :

“'That a sum not exceeding 
Rs. V7,0M  h« granted to the jm i -  
dent, on account t for or towards 
defraying the charge* during the year 
ending on the l is t  day of March* 197J7, 
in respect of ‘Department of Parliamentary 
Affairs M

DEMAND NO. 102—DEPARTMENT 
OF .SCIENTIFIC AND INDUS

TRIAL RESEARCH

MR. SPEAKER : Motion moved :

“That a sum not exceeding |U . 1,40,
58,000 foe granted to the President, 
on account, fo r  or tow ards  defraying 
the charges during the year ending on the 
Mat day o f Mareh, 1972, in ropect o f 
‘Department of Scientific and Industrial 
IWiftareji.**
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DEMAND NO. 103--DEPARTM LIST 
OF SOCIAL WELFARE

MR SPEAKER : Motion moved :

"TW t  mm not exceeding Rs. 8,05,
000 be granted to the President, 
on &cc$unt tor or tom rds  defraying 
the ctutxge* during the year ending on 
th* 3Jst of March, J972, tn respect of 
’0«j*nm«ni of Social Welfare*”

DEMAND NO. 104—OTHER
REVENUE EXPENDITURE 
OP THE DEPARTMENT OF 

SOC IAL WELFARE

MR, SPEAKER : Motion moved ■

"That a sum not exceeding Rs.
1,94,39,000 be gtanted \o the President, 
on account for or towards defraying the 
charge* during the year ending on the 31st 
day of March, 1972, in respect of 
‘Other Revenue Expenditure of the Depart, 
meat of Social WeJfafe’.”

DEMAND NO. 105—PLANNING 
COMMISSION

MR. SPEAKER * Motion moved :
"That a sum not exceeding 

Rs. 54,10,000 be granted to the Presi
dent, on account, for or towards 
defraying the chaiges during the year 
ending on the 3Ut day of March, 1972, 
in respect of ‘Planning Commission'.’*

DEMAND NO. lOG—LOK SABHA

MR. SPEAKER : Motion moved :

"That a sum not exceeding 
Rs. 94,62,000 be granted to the Presi
dent, on account, for or towards 
defraying the charge!) during the year 
ending on the 31st day of March, 1972, m 
resjptct of ‘Lok Sabha*.”

DEMAND NO. 107 * RAJYA SABHA

MR. SPEAKER : Motion moved :

"That a sura not exceeding 
Ra, 31,82,000 b* granted to the President,

on account, for or towards Jefiiivtng 
the ehargcs during the year ending 
on the 3!si day of Mmch l*/72, in 
tespect of ‘Raiya SabhaV*

DEMAND NO. 108—SECRLTARIAF 
OF THE VICE PRESIDENT

MR, SPEAKER : Motion moved :

"That a sum not exceeding 
Rs, 1,15,000 be granted to the President, 
on account, for or tom rds  defraying 
the charges during the year ending 
on the 31st day of March, 1972, it) 
respect of ‘Secretariat of the Vic© Presi
dent*."

DEMAND NO. 109-DEPENCE 
CAPITAL OUTLAY

MR. SPBAKER : Motion moved ;

'"That a sum not exceeding 
Rs. 34,42,67,000 be granted to the President, 
on account, for or towards defraying 
the charges during the year ending 
on ihe 31st day of March, 1972, in respect 
of ‘Defence Capital Outlay*.”

DEMAND NO. 110—-OTHER
CAPITAL OUTLAY OF THE 

MINISTRY OF DEFENCE

MR. SPEAKV.R *. Motion moved :

**That a sura not exceeding Rs.
1,53,33,000 be granted to the President, 
on account, for or towards defraying 
the charges during the year ending on the 
31st day of March 1972, in respect of 
'Other Capital Outlay of the Ministry of 
Defence’.”

DEMAND NO. I ll—CAPITAL
OUTLAY OF THE MINISTRY 

OF EDUCATION AND 
YOUTH SERVICES

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 48,1$,
00 be granted to the President, on
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account, fo r  Or tcwards defraying tbe 
Charges during the year ending on the 3lst 
day of Match, 1972, in respect of"“ Capital 
Outlay of the Ministry of Education and 
Youth Services'/’

DEMAND NO, 112—CAPil AL 
OUTLAY ON THE INDIA 

SECURITY PRLSS

MR. SPEAKER Motion moved *

“That a sum not exceeding 
Rs. 21,03,000 be granted to the Presi
dent, on account, f or or towards defray
ing the charges during the year ending on 
the 31st day of March, 1972, in respect of 
‘Capital Outlay on the India Security 
Press’/*

DEMAND NO. 113—CAPITAL 
OUTLAY ON CURRENCY 

AND COINAGE

MR* SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 3,55,42,000 he granted to the Presi
dent, on account for or towards defray
ing the charges during the year ending on 
the 31st day of March, 1972, in respect of 
'Capital Outlay on Currency and Coinage*.”

DEMAND NO. If4—CAPITAL 
OUTLAY ON MINTS

MR. SPEAKER: Motion moved :

"That a sum not exceeding 
Rs. 0,61,000 be granted to tbe President, 
on account > tor or towards defraying 
the charges diwbg the year ending on the 
3 ltt toy  «f March, lftftv in resjwwt of 
* C ^ m  Outlay on Mints’."

DEMAND NO. l t M 'M ’& ftL  
OUTLAY ON KOLAR GOLD 

MINES

MR. SPEAKER : Motion moved *

“That & sum ntft exceeding
Rs. 43,55,060 be granted to \te  Pr&i- 
dent, on account, for o f tcrwtfrds defra
ying the charges daring the yetft etiding on 
the 31st day of Mardh, i9f2, in respect of 
‘Capital Outlay on Kolar Gold Mines*/'

DEMAND NO. 116—COMMUTED 
VAtUEOP PEN&tONfS

MR. SPEAKER . Motion moved *

“That a sum not exceeding Rs 3,83,73,000 
be granted to the President, oft account, 
fo r or towards defraying the charges during 
the yeat ending on the 31st da* of 4atch,
1972, in respect at ‘Comffttited Virtue 
of P6n$ion$V*

DEMAND NO. 117—OtH^R
CAPITAL OUTLAY OF THE 
MINISTRY Of* f*INANICfc

MR. SPEAKER : Motion ritovii :

'‘That a sum not exceeding 
Rs. 2^23,97,000 be granted to the Presi
dent, on account, for or towards defray
ing tbe charges during the year ending on 
the 31st day of March, 1972, in respect 
of ‘Other Capital Outlay of the Ministry 
of rMtafceV*

D&IAftD NO. H*-*CAFfTAL 
OUTLAY ON GRANTS tO
state governments # 5 *

DEVELOPMENT

MR* SPEAKER : Motiea move*:

“That a sum not exceeding 
R«. 9,ti* 7̂»8W be m a t d  to fte  Pjwident, 
on account, far or towards defraying 
the cbiirgftrdtiflng tbe m  tikU*#on the 
m t  4ay of Mftfch, 1972* in ttUpeetof 
'capital dtrtlay oa Gtaau to Sint* 
Governments Cor Development,
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Q W W P  Np. 119-H ^N S  ANP 
AWAWCW IV  m  C W tR A t 

OOYEJWMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 2,63, 
7 m m  be granted to the President, on 
account for or towards defraying 
the cbg?$*s during the year ending on the 
3J$t day of March, 1972 in respect of 
'Lpan* and Advances by the Central 
Government’."

DEMAND NO. 120—PURCHASE 
OF FOODGRAINS AND 

FERTILIZERS

MR. SPEAKER : Motion moved ;

“That a sum not exceeding Rs. 41,12,
21,000 he granted to the President on 
account, for or towards defraying 
the charges during the year ending on the 
3Jst d*y of March, 1972, in respect of 
’Purchase of foodgrains and Fertilizers4.*’

DEMAND NO. 121—OTHER 
CAHTAL OUTLAY OF THl 
MINISTRY OF fOOD, 
AGRICULTURE, COMMU
NITY DEVELOPMENT AND 

COOPERATION

MR. SPEAKER . Motion movpd -

“That a sum not exceeding Rs. 20,87,95,
000 be granted io the President, on 
account, for or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect of 
‘Other Capital Outlay of vh* Ministry of 
Food, Agriculture, Community Develop
ment and Cooperation*.”

DEMAND NO. 122—CAPITAL 
m m >AY OF TfJi MINISTRY 

OF FOREIGN TRADE

*||L SPEAKER s Motion moved :

14That a sum not efceeeding 
JU, I,#,*3,000 be gtantfd w the President,

on account, for or towards defraying 
the charges during the year ending on 
the 31st day March, 1972, in respeet of 
"Capital Outlay of the Ministry of Foreign 
Trade’."

DEMAND NO. 123—CAPITAL 
OUTLAY ON PUBLIC WORKS

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 3,51,67,000 be granted to the President, 
on account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of ‘Capital 
Outlay on PubJic Works*.’*

DEMAND NO. 124—DELHI 
CAPITAL OUTLAY

MR. SPEAKER : Motion moved :

‘'That a sum not exceeding 
Rs. 2,23,34,000 be granted to the Presi
dent, on account, for or towards defray* 
mg the charges during the year ending 
on the 31st day of Mtuch, 1972, in respect 
of ‘Delhi Cnjitnl Outlay Y’

DEMAND NO. 125—OTHER CAPITA*- 
OUTLAY OF THE MINISTRY OF 

HEALTH AND FAMILY 
PLANNING AND WORKS, 

HOUSING AND URBAN 
DEVFLOPMENT

MR, SPEAKER : Motion moved •

“That a sum not exceeding
Rs. 7,73,01,000 be granted to the Presi
dent, on account, tor or towards defray
ing the charges during the year ending on 
the 3in  day of March, 1972* in respect of 
'Other capital out la> of the Ministry 
of Health and Family Planning and 
Works, Housing and Urban Develop
ment*/’
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DEMAND NO. 126—( APITAL OUTLAY 
IN UNION TERRITORIES AND 

TRIBAL AREAS

MR. SPEAK TR : Motion mo\ed :

“That a sum not exceeding Rs. 8 >), 
76,000 be granted to the President, 
on account, for or toward* defiaying 
the charges during the year ending on the 
31st day of March* 1972, in respect of 
'Capital Outlay in Union '1 ei * itories and 
Tribal Areas’.*’

DEMAND NO. 127*—OTHER C APITAL 
OUTLAY OF THE MINISTRY OF 

HOME AFFAIRS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs>, 6K,33, 
000 be granted to the Piesident, 
on account, for or towards defi aying 
the charges during the year ending on the 
31st day Of Maicb, 1972, m respect of 
‘Other Capital Outlay of the M misti y of 
Home Affairs’.”

DEMAND NO. 128—CAPITAL OUTLAY 
OF THE MINISTRY Ol INDUSTRIAL 

DEVELOPMENT AND INTERNAL 
TRADP

MR, SPEAKER : Motion moved :

“ That a sum not exceeding, 
Rs 2,03,70,000 be granted to the President 
m  account J o r  or tawards defraying the 
charges during the year ending on the 
3!st day of March, 1972, in respect of 
Capital Outlay of <he Ministry of Indus
trial Development and Internal Trade*/’

DEMAND NO. 1 2 9 -CAPITAL OUTLAY 
OF THE MINISTRY OF INFORMATION 

AND BROADCASTING

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 2,74,80,000 he granted to the 
President, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, in 
respect of ‘Capital Outlay of the Ministry 
of Information and Broadcasting’.”

DEMAND NO. 130-CAPITAL OUTLAY 
ON MUL'I1PURPOSF R1VFR 

SCHEMES

MR SPEAKER : Motion Moved :

"That a sum not exceeding 
Rs, 3,92,88,000 be gtanted to the President, 
on account, for or toward* defraying the 
charges during the year ending on the 31st 
day of March, 1972, m iCspect of ‘Capital 
Outlay on Multipurpose River Scheme*'."

DEMAND NO. 131—OTHER 
CAPITAL OUTLAY OF THE 
MINISTRY OF IRRIGATION 

AND POWFR

MR. SPEAKER : Motion moved :

' ‘That a sum not exceeding 
Rs. 7,50 07,000 he gtanted to the president 
on account, for or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect of 
'Other Capital Outlay of the Ministry of 
Irrigation and Power’/ ’
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DEMAND NO. 132—CAPITAL 
OUTLAY OF THE MINISTRY 
OF LABOUR, EMPLOYMENT 

AND REHABILITATION

MR, SPEAKER : Motion moved :

"That a sum not exceeding Rs.
2.52.53.000 be granted to the President, on 
account, for or towards defraying the 
charges during the year ending on the 
31st day of March, 1972, in respect of 
'Capital Outlay of the Ministry of labour, 
Employment and Rehabilitation’.”

DEMAND NO. 133—CAPITAL 
OUTLAY OF THE MINISTRY 
OF PfcTROLULM AND 
CHl'MICALS AND MINES 

AND MbTALS

MR. SP£AK£R : Motion moved :

“That a sum not exceeding R*».
27.02.71.000 be granted to the President, 
on account, tor or towards defraying 
the charge*, during the year ending on 
the i 1st day of March, 1972, m respect of 
‘Capital Outlay of the Ministry of Petrol
eum and Chemicals and Mines and 
Metals*.'’

DEMAND NO. 134—CAPITAL OUTLAY 
ON ROADS

MR. SPEAKER : Motion moved .

“That a sum not exceeding Rs. 
18, 55,72,000 be granted to the President, 
onaccount, for or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, »n respect of 
‘Capital Outlay on Roads*.’*

DEMAND NO. 135—CAPITAL OUTLAY 
ON PORTS

MR. SPEAKER : Motion moved :

''That a sum not exceeding Rs. 
3,65*40,000 be granted to tbe Piesjdent, 
on accountt for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of *Capital 
Outlay on Ports’/*

DEMAND NO. 136-OTHER CAPITAL 
OUTLAY OF THE MtNISTRY OF 

SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 4,51,
64.000 be granted to the President, 
on account, for or towards defraying 
the charges during the year ending on the 
31st day of March, 1972, in respect of 
‘Other Capital Outlay of the Ministry of 
Shipping and Transport’.**

DEMAND NO. 137-CAPITAL OUTLAY 
OF THE MINISTRY OF STEEL AND 

HEAVY ENGINEERING

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 7,62,
15.000 be granted to the President, 
on account, for or towards defraying the 
charges during the year ending on the 
31st day of March, 1972, in respect of 
‘Capital Outlay of the Ministry of Steel 
and Heavy Engineering*.**

DEMAND NO. 138—CAPITAL OUTLAY 
ON AVIATtON

MR. SPEAKER: Motion moved :

“That a sum not exceeding Rs 4,45,
76.000 be granted to the President, 
on account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in rcspect of ’Capital 
Outlay on AvitationV*

DEMAND NO. 139—OTHER CAPITAL 
OUTLAY OF THE MINISTRY OF 
TOURISM AND CIVIL AVIATION

MR. SPEAKER: Motion moved :

“That a sum not exceeding Rs. 4,52,
27.000 be granted to tfie President, 
on account, for or towards defraying the 
charges during the year ending on tbe 
31st day of March, 1972, m lespect of 
*Other Capital Outlay of the Ministry of 
Tourism find Civil Aviation*,”
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DEMAND NO. 140—CAPITAL OUTLAY 
OF THE DEPARTMENT OF ATOMIC 

ENERGY

MR. SPEAKER : Motion moved :
*‘That a sum not exceeding Rs. 21,71,

71,000 he gtanted to the President, on 
account for or rew ards defraying the 
charges during the year ending on the 31st 
day of March, 1972. in respect of 'Capital 
Outlay of the Department of Atomic 
Energy’/*

DEMAND NO., 141—CAPITAL OUTLAY 
ON POSTS AND TELEGRAPHS (NOT 

MET FROM REVENUE)

MR. SPEAKER : Motion moved :

“ That a sum not exceeding Rs. 29,35, 
00,000 be granted to the President, on 
account, for or towards defraying the 
charges during the year ending on the 31st 
day of March, 1972, in respect of ‘Capital 
Outlay on Posts and Telegraphs (Not met 
from Revenue)’.”

DEMAND NO. 142—OTHER CAPITAL 
OUTLAY OF THE DEPARTMENT OF 

COMMUNICATIONS

MRi SPEAKER : Motion moved :

''That a sum not exceeding Rs. 61,27,
000 be granted to the President, on 
accountt fo r  or towardy defraying the 
charge* during the year ending on the 31st 
day of March, 1972, in respect of ’Other 
Capital Outlay of the Department of 
Communications'.”
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' aft w  *fHt I ,  ^  3^fsr & r  % jR r jt r

m  # n j r  frtrr  ? i * s  fcr
<®i v n  |  « flt  swfa% & r  % w * r  % w * n  
* 0 %  i « w r c  «  *n ?  giftiff «Ft mj% 
?m  t  #*rr n § ? r  % sreff Si w »ft- 
n P w t  a te $  *ti  f  i t o  %sff qft a fa r

T ^ t  ITT m f a «  t ( « f  f a f m  %
»rf 1 1 % Rra f ir w T  m  s r a  % i m  sft 

|  m  wt iR S t  w r  | ,  w r  3 #  
f in ; v t f  f a f t e  srff g i
11 kra.

jfijf «rr f « i  s w r  s w a m  %
>k *«r r  r t t ,  Srnpr *  s 'a ftaw  % 

w # »r 1 1 s m i t  « h i  w tfiR  i 
5 |  4 f o *  fm % w t t  |  f *  f * * s $  %
w * ^ r  i t  w rt W t  | ,%  a * t  f i t  * v t  w r 

m m  * ? ,  Sw m «t »rt ^  m f t  
>K53n, 3f» 3?T ^  s * r t w *  « k  irefs % 
jw ^ ftrdfinrf % wm f%«n 11 wmmtm 

:m  « w  I  | ¥ M %  aw?r t f w f c w r t t
; ■ ,;V

r  w sr fam « W  *  
f W ^  f t R ^  KiWK f c , *  m i i . v r i i i  

’5 'p f t V t  T t f H t T t  I ,  % f f  *  ^

: $ j : tN j f ' *iarf’' ̂ t  ’

v f r - * * # * #  f s .

f o r  f*  *f* * f t  t ,  f lrN t B r r n v f t r  

w ir f  «rk i n f  wtF« m  T iffin g  

«m r *tfire, m f* fcr w  w  »?  «Pk 

ar»m *T tfw f % g f w  fw% I «PTC « W K  

s*tr * ? m t , rfr 3 i* fa sr  «rf$tff % sth  

«i*r ^  3WTC n m  ^ i  < « ;  

«Trfr«fT i 3 «  fetfir ir « m  Stdf f«ro «n  ^  
f t  *  P r  w  ^  t  )ft p |  
f tu r , z w f t  t o w  *»#' ^  an WRft 11  

w s rfJT T O  ^?r s r r i ^ *  1 1  f?»iran % 
<FffTfm<y w t s i  >ni 3Rm *i srftwfsT 
ittt ts i »nftr <H m m  mift ^ i m  
»rtlsr w1»ff *i rvf R tw w  t o  §m  f t  

mr ^  s* f s ;  f ,ir i ^  Ir

«rr% m fJras% wisff % F«!r wnt t |  
f  i jffipir mr t o  «* irPw? w w  35Rr 

O T U  f t ru t l  « w * n t  

s r m t  « w h r W  ^  w f  «ftr « m r
s m m  a> * m  ^  ^ r i r r  t

D (  »ft J t p  . w f t  $ f *  fca % ir ft?
sffttan

% ftw; «i% w p  w #  i *  «ft*i «r(W  
f t  ««Sr »uSr m»i«i«5r j ,  n?«i 

fat«re a w w # m « t  

w ^i % 6ii? s r a m  * t  %X itfirerc  R tt 

wSr m ^  i |*r m ^  f  fls f t i l r  ft*?f 
t>rw ft w r r t c  « r # r f  f  w r  p  fcuT 
t o  |  i m % f i i W ,  w

strt WUr | , , j ( j  r t 'rf wrt m f ^

?>r4f  (ti ^ s ft« r t  <rt T tw *rrf  
m=ft *iTri% i | » n t ^  *f $ r  m pm t #

o | ,  ; .fiw ft' :$s $ 1  t 'I
w i m U m *  '<§#' ;,||W ,'! ' 

; ;:̂ t,' t;-<jgsr%:;s^ # ’ ■^i*h‘-, y
■: -^ : :lt i^ |iflir i'J
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w r  w *  n W*Tf W *W STO f w
«w r * m ,  tfcj«fto
jftra w t f  w #  11 *pwra 
s f l f  spurt jftiroi Wt <rfl{5t ifa  w
WCTOSt *P vwsmi fTwlft f w  ĤT̂ m I

m z  «rcfrc«ra*ft tffotf 3  «rrp 
?r<ft %m$r w aw T O T  

1 1  f f i s r  t f  snsnr *rra$wrcrT &  % 
fyrr t f  *tar m  m m  (  i TOwta 
* m  ^'tfrfarartft x | | ,  %f*Pr s«wt 
im $  «pr *x *$ farmr $f1 f**srr 
t o  t f  m  * m \  11 ^  % t f  *t)tf 
vw* trra ^ r ,  tfte n # *  f, t f  
s* tf <n: for § tfr  s s t f  <rc ft

if^ rt, 3*tf ***tf vnft $  $
*TT*t *|*n i t o t k  t f  n i  sftf?nTf w w ft  
wrf^r, errf¥ %mi &r Sr qv nt mrr m

t f  tw w jtc  m * $  ( im )  : w iw  
*r^w, $  m $ t  * a t f w  ^  uraft «pt 
star fwr arr̂ f i

MR. SPEAKER : They are taken rts 
moved.

So far as calling members is concerned,
I bave decided that one old member will 
be followed by one new member, If the 
whips send two names, the new member 
will have preference for some time.

SHRl RAMAVATAR SHASTR1 : I 
beg to move \

“That the demand for grant on 
Account under the head Education be re
duced by Rs, 100.”

(“Failure to remove the R.S.S. office 
from the premise* of Banaras Hindu
University (i)]

“That the demand for grant on account 
tinder the head Education be reduced by 
Rs. 100.”

[Need to make proper arrangements 
for the development of Urdu language 
(2)]

“That the demand for grant on 
Account under the head Education be re* 
duced by Rs. 100,’*

[Step-motherly treatment towards Urdu
(3)]

“That the demand for grant on account 
under the head Education be reduced by 
Rs. 100,”

[Need to nationalise education through
out the country (4)]

"That the demand for grant on acconnt 
under the head Education be reduced by 
Rs. 100“

[Need to introduce uniform syllabii in 
all the schools and colleges in the coun
try (5)]

“That the Demand for Grant on
Account under the Head Education be 
reduced by Rs. 100.'*

J’ailure to accept the demands of the 
teachers ,of schools and colleges, (6)3

“That the demand for grant on
Account under the Head Education be 
reduced by Rs. 100.°

[Need to set up at least one central 
University in each State. (7)]

“That the Demand for Grant on
Accotmt under the Hfead Education be 
reduced by Rs. I CO."

{Need to bring tbe Patna University 
under Centre's control In view of its 
deplorable condition. (8)J
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fShrj Ramavatar Sba$tri]

"That the Demand for Grant on 
Account Under the Head Ministry of 
Home Affairs be reduced by Rs. 100,”

(Need to institute an enquiry into the 
attitude of favouritism adopted by the 
officers and the police during the last 
elections to I ok Sabha (11)]

“That the Demand form Grant on 
Account under the Head Ministry of Rome 
Affairs be reduced by Rs. 100.”

[Need to ban communal organisations 
and communal propaganda. (12)]

“That the demand for grant on 
Account under the head Police be reduced 
by Rs. 100.”

[Need to check the High-handedness 
of Police. (13)]

“That the demand fot grant on 
Account under the head Police be reduced 
by Rs. 100.*'

[Need to restore the facilities to sus
pended and discharged police peronnel 
after their reinstatement, with effect from 
the diate of their suspension and discharge 
from service. (14)]

“That the demand for grant on 
Account under the head Ministry of !n> 
gation and Power be reduced by Rs. 100.”

[Need of granting additional financial 
aid for the implementation of Kosi, 
Gandak and Sone Ri\er Projects m 
Bihar. (15)]

“That the Demand for grant on account 
vadtt the head Ministry of Irrigation and 
and Power be reduced by Rs* 100.”

(Need to provide special assistance to 
Government of Bihar for the completion 
o f Pun Pun River Scheme, Mokameh Tat 
Scheme and Barbfe Tal Scheme, (16)]

“That the demand for grant on 
Account under the head Ministry of Irri
gation and Power be reduced by Rs. 100/*

[Need to provide more funds to Bihar 
Government for State tube-’*el! schemes.
(17)]

“That the demand for Grant on 
Account under the Head Ministry of Irri
gation and Power be reduced by Rs. 100.”

[Need to supply moterowei to Bihat 
and to reduce its rate1) (18)]

“That the IJemand for Grunt on
Account under the Head Ministry of Irri
gation and Power be reduced by Rs. 100.”

[Failure to provide ungation facilities 
from Ganga in Patna, bhahbad, Gaya
Monghyr and Bhagalpur districts of Bihar 
(19).]

“That the Demand foi Giant on
Account undei the Head Minniry of Irri
gation and Pov»er be reduced bv Rs. 100.”

{Need o f  not pet nutting Government 
of Madhya Pradesh to construct a dam 
on Sone river m the area falling undei 
their Jurisdiction. (?0)j

‘‘That the Demand for Grant on
Account under the Head Ministry of 
Labour, Employment and Rehabilitation 
be reduced b> Rs. J00.**

[Need to change the anti labOui 
policy of Labout I)epat tment (21)]

“7 bat the Demand for grant on 
Account under the Head Ministry or 
Labour Employment and Rehabilitation be 
(educed by R«. 100.”

[Failure to accept the nine point 
demands of the employees working in Pro
vident Fund Offices (22)J

“That the demand for grant on 
Account under Head Ministry o f Labour 
Employment and Rehabilitation be re
duced by Rs. 1 0 0 /’
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[Apti-labour and arbitrary policy 
of officers of Provident Fund Officers.
(23)1

“That the demand for grant on 
account under the Head Ministry of 
Labour, Employment and Rehabilitation 
be reduced by Rs. 100.'’

Failure to check increasing unemploy
ment in the country” (24)]

“That the demand for grant on account 
under the Head Director General Mines 
Safety be reduced by Rs, 100.4*

[Unsatisfactory arrangement for mines 
security.(25)]

‘‘That thq demand for grant on 
account under the Head Director General 
Mines Safely be reduced by Rs. 100.”

[Need to equip the mines with the 
latest dev ices of Security. (26)]

“That the demand for grant on acco- 
unt under the Head Labour and Employ
ment be reduced by Rs. 100.”

[Failure to implement strictly the 
awards of Labour Tiibunnls and Arbitration 
Boards. (27)]

"That the Demand for grant on 
account under the head Labour and 
Employment be reduced by Rs. 100.”

[Need to pay special attention the 
welfare schemes for mine workers. (28)]

“That the demand for grant on »cco« 
uzft under the bead Labour and Employment 
be reduced by Rs.* 100.”

[Failure to provide wages to mine 
workers in accordance with the recom
mendation of the Pay Commission. (29)]

“That the demand for grant on acco
unt tinder the head {Expenditure on Pis- 
p laced Persons be reduced by R*. 100/*

[Need to improve the pit!abl« condition 
of displaced persona, (30)]

MR. SPEAKER : The cut Motions are 
also before the House.

fircr * A  ante tar form 
apt *ig*frs*r «rar £ m  #  s*  

SaT £ fa  wgft mi t o  im 
m x m  11 w  fr «mr $r 

mm gr«ft 1 1  Srfoi s s  m i  
*rrf«w?
Wta m  11 w  $ %

i  *rrt qH  
forr »r«rr x\*$
toft fl *  % vxm 1 1  mx *p>
^ 5T|Fr w?rr?TT & mx f a  $  t o #  t o !
i ,  OTfxT irk  m
vt s r m-ffiit Tt «sr*r t o t  
<rt*rr, fcr * r t  Tiff %

fc f̂ rnr sfatff *t m  5rt̂ »rr i
m  faq: t  fim- t o t

$ fa % 
*rfi% ^  vsm x

for *x i

star ^  % y*  ras ?r> n M  
fasrrf fcft f  tfk $«rO ar?$ r$ ^  % 
<rft«rr* f¥wr % <mr wmf *?<r*rf

fsra«r *rf fsmsr-frare sk 
SW# *T«R q-T % *TT $ *r#r 
|-~f3RT * t «n«r w ar spt *5 srfft 11  
m m & m$x f a w *  %

ftzrr m  %, ^
fff ?pp«?sr ^ «T̂TT Sf'RTTf 5T|t W  *WT
| i ^ f l  Tnvm  | f 1 1  **

| |  w  f w  ^
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Ste-H ipm ; *r| ^  f w  si*  i 

$*r *r *rar w r 3 *  w *  % ftflr 

*ror i

*fo ^ f f  f « |  (^apt^T) $  
inratfta ^OTT^tnp ^ 5 5  ^apri ^Tfwi 

1 1  ?fr f w  % qr€f *  srcter 

f #  fa*r i w  *$  m  « $ *  «n ? W  

* T S 2 t e ,5 ^  % w s  <n€f ?nq> & tfte  

3ro w i t  w*r jh t i ** q;t?R*s
$ *  3  faStt *fT ? irratf *  «u®r
«rwr * ?  i arg ^  I ,
%%?r * f  inrffr vt %® i

• *m? fcr vt

% qyiStarorrot v t  3th?tt |  i

(«w rm ) s*  * t m  v \  «tt?t % fa s
**ft ^ ’

DR. KARNl SINOH The Congress 
Party has spent crows of rupees Tf they 
can prove that it was. all white money, I 
can accept it {In terrup tions)

t f  xrzvt f« £ tf\ warttft : m ^  

Stw r |  a*r t f  t f  a *  *rcr i

WHW «nftm  : *RrW t aft

tfc t  I «If « ? t f  ^  I  3!T *>

t f  f|*V ftrfr «t h w  » r |> w , *r tr«?

t f  s w f a  % Sf f f  t ? r « m s ® t

* r « itf  t f  <fl7 ?»fTt WSpftiT a « w  t f  
•if*  jpr w n ri Srftsr w « n f  t f  w=ft *r 

^  tsrcr f  « w B it  f  f a  w«r 

fttW TW m *t*tr fta r  i 1 *  f t *  wpr'n 

n m i i i  * m f  t f  »it* «  *

# W i

t f  « f« r f  m. up  «rr r m  t f  m f i v  

;3*srfif % G *tps % i w ra 55*  ^  ^  

1 1 p r r f t  w fc  srfer
«rtn<pp *ftt ^«*n 1 1  *  vs  tf%  <rc 3«r 

t f  W f  fcn  V ?5T  g  I %PPT f  *?STT

w tj s t  $ tV ?rr«r< « m  «r**r

W it  |  wt irw  ter % i r o  *3*  & 

^ r  *nF w  «rw m  |  f iR  <rt ftr «w tft  

sr>»r> «tr wtftrTw anir gu t 1 1
4% fa î*r % ( iw  |  wh: i z *  ars

1 1  Jrrr M ? > r  |  %  g?! ^  % 
TR^ipft t f  tA  f«r% f *  t i* j

t f  tmr?5ft *r$nt wVt t o t #

ift wirnft i «mr p n f t  te i % i ^ f t  

t f  f tr sn r  ^r?wV ft sfV̂ : <qf wiRr : w -  

n«T t t  55ft | f  |t 1 ^ tt f«nwr« 

S f*  4fr J( w R r*  ?niwm

TTWft I %f>PT sft f i m t  TOTTT

% * x k  *r « fk  wfwr % ^  *> >nft»r

t ,  faw  z * *  w % w ff wr«> f  w k  f i f f «  

« h  ff *rw* *rre*r«r 

n  W j ' t  ^ ’■arr < ro ir  g  ftt g sw r t f  

* V  1  m  f<n> !rerw»* t f  m m

1 1 arg ?#r tffw ir  «t 

*t^ 1 1 n  n  'sprar % i r »  «rte
Tti% % ftitf |  «f> *wtr^ 
wrtf^TT m  ^l?ft I  %fniiT STTT’ft w -  

’w f w ’t % *tvm  % 5 « itf  J tjt  f d - f r f  

r s f  >fr rnwnt <mrr 1 1  t f  t  

*m % «m% xm t g fk  j t j  t f  

pq*3r%*sr w  w fsw rft |  fapr*  m  
w m « tf t f t  wt% w» « m

S 3 *  % 7 *  t f  « r a ? t f  t f «  w 4  

f r  $ v -jv  w fkr ftu n  s n t  1 w t*  ?hu % 

« m  w S r e  u f a m  s «  ?t«ff *  sw r

j w  |  f^ ff *  I M r ? * r r $ w t  t f  ff>r
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v i w w it f tr a tr f*

<*t tPKtrtf *  f a  V  ** - 
^ r r f u f k ^  w r r f t  s r o r # « *N  

anfHt «rmr*r «pt «b< i  mrfcre ** t*  
w  ft* w  faaft % w n w re *> to>  

f « « f  ?  ^ f e f r  *?<t ft ji?<J ?u w  
*«iri*Krr m f  <fii t o  ^  3?m  ?i
t n w 1 1  o h m -
« *  l 'w  i wnr tar % sfflPf T d tf

a m  ft
qra Tipf $  fsrq w ,  f*rc ftprtft *  

fa "  ssM f 1 $  g i ft s w ;  ft ftf tw  
n w  ^ tf s i  j  f t  5?  w r  <rc r m  % 
* tn  fr«fl «tom ^ n f  arm fire ft fa  *Hr 
sft fa«% tm  far fepift * t$  
staffcsft arir?f*rar *mr
arta* faerfj w  >r% i #  w f t  tar ft 
n r  urn* % t  &t *> « r* re  ^  3t<s ft 

sfrsn^T ^  *1%? t w t f r  *<i <ft 
Rprm *  f«r<* ?»r «?ft $ art l*ra $m  
11  ftftsr w r  * n t  |  ft: m *  % m  

»5?r w w  sift t i p  

«R # 9?  tfw  v* «ret |  f a  *> fa«PP w  
| ,  "ft <ppfa v f  t  aw *  ssm'ft i m *  
i t # ! *  # f a f t  m** stw «nft11  w  
*rw t  #  0  (Wf *  w«rc * ft n  
f r a v t W f ^ i i  f t t r f s m t f a f a r  
nW * 4 i * if t*  ttw  3 pm  « >  {r 

wforwff i
WtT TO % TO ft *>ftor t  it( w  ft *$ 
« > r  w w n  <rr ft f ttf  * r f $  t 
*, # f  «rra>ft

fH ift**  w w t  tfr « r * w r
fs « t f  swjnft ipnt tar 

ft tfrm fc *t% * i mftft„WT *  w ift 
irffSnt «wdsr ufa « w n  ^  « s

«rt 5  *r? »^rr <njpr g' fin 

iRW*ar^te% fwifti?r 
^  « C T ? 5 t^ || wr ft iw r tf f  <»|ft 
mft !R? 7W w ^ ft  I JUTt whr 
ft w # « r  w f J a w , «nw(«rtftx j t o  
■rrforf «B"r f«reft t o r t  ^  1 1

• % w h  p it^  q f f rg s f ,  | f w f f  

W  rnfit^ ittx fsrannf t x  fjir  
w?«rpaiTT ^  f  i w t  «n% ft ftryc 
W  i f f  1 1  sffTT ^tTTf *  *r «rrr 
'r o O 'n t  «H  >rra>fteritim 

s tra m r f t f t i  «rr% ft j f  | i  
%%r 5 5  ! $  iJ T x p t
'f'ftfip <T4t »to%o£to ?5t a w e  ft 11

ftfw  q»fr Tf t o  |  %  *1<>%»*U « t 
<Tf?T W  <Rff i  W t  s t e  I  T O  
?( w r n i  p rr tr  iw f f t  jw w i< r | 
«ftt ptiTt ftwr gPt w r  fiwr 
% I 5ft W r ft ftRTTf f i w f t *  
fiFwt?,«TS w ftm ; s ^ ^ ^ t r f l i  
«ttt to jp : w  s t o  Wur «>w i  at 

«nfRrtff%«p?TWTsrtarftjtf  w w r  
«raw |?r vx swat 1 1  m  % * i

w«wr : u?f w  % ?  <p^
#  <rr*^^r *»̂ f ^ i *15 tft i f i m  «?re<iirt 

| i

* ft« fn m im n  (wftm) : m'nftr 
w w b lift, ft sre^pr w z  ir* t^
w » t ^ i iw ^  m Sw  %ti< ®miftw 
w m  % fwj «ft |»r ft «rejj»5<» *r 
f w f w t | w r  w s f f t  j a
i r t ^ N n w i ^ w i i
f tfv ry * r* * n « r f f r r w in |  f t» 2 3 w  
^ w w O ' % T O ! f tw w « f t p r « »  m*r- 
ftpr in tif r  f>wft ^rffq fe ft



87 General budget & MARCH 26, W l D. 6 . A. M

[* ft* rfiw r w rw ]
4 1 w f t  *m fiifrf t anarWV aft 

% ft: w i h  »f (jftapff f?*r 
fa*r»m r i f f  w w f t  t o r t ’H^bt j f a  
S»rft t f f w  it
fora H s w # * , Frcf* <rrff, w r

m fow *, a q f f t ffa tfff  qft «ftz % 
i a *  t f  u r t r  <fter i «r$r 

m  f a  v i
»rcft *ftt 20-50 fa rti jfTinff nft «fte 

kh  t o t  t o  i % a ifa fr

w fa rf *mr$ q f  i ^ r vtvftz % it wstfV 

511f t  *rc *ft *f*s 1 1 < t$ w t a p ftrm  

m t f r o  t o  1 <n: s t o t t
«rt *r$t % s r f tw f t  *ra

$*% TO T 5f$f fcr I tr%WT «pftrWTC 
m t fori t o  ^  srare *rft

*fK 5$ *hft ^  ^  irS i % f^r « tt^ t 

s * p k  sft 3 * ^  ^*n«r f o n ^  W « w  
$  9 * 1 1  * m  *r? f?r% ^ |  Pi? tTii arH  

firaff ^  sfa  sh  ark  ^  i w ( 

f a n w r f r  w ? r f w ^ r  $ * m  %w |
* h  f«PTO srwfrr w sft qrrfeft

m  $r*r |  i m  sfcr *ft ^sn fat? £  a *  %

%9ITO arisft *rf?q 1 h w  f t
sttr n |  *rt v%n |  %  tft &re»r I ,  
aft f f o p r  fw i^ t  f  w s t  * te  4*

% faij % »rt* «f $  >ra*w 
% * arsrrqr arrf f a s  % 3*  «fts $ t  
% <ptf <rt? n «% 1 i^prpt »Fr*TWT sir 
ifN m s tf?  < n n % tf j to  *£t< ft %ftsr 

Sts «wnj #  « i  1 A f w
|  fa  ^ n « n  <?f*nm % t w ^  qittf 

'tr% r « fk  ^ r  «> wftwrcitarT 

^< % , « n f  i r  f a  ? r « r  «ftetf ^  

f f t n s w r  i» fiwsr ^  wff *rt
. 3̂ . .. -.̂ . ^ f t y  ^Lg£ 4Mm(I Mtt

I^IWW f W W  I f w  W  "Wm|  w*

w r . <ft. j>«Trw

? t, « €  »> i ^ m r a  w :  %, #  fn p ^ m

% m x  iE> % vt t ^ w r  « t r  «% i w  

sw rc « r  i r f i m t  m  ^  1

? # %  ’TTH-flW W pW  OTnWT 

w?r *ft 1 1 <Bt Km? i?r w w  ter f  
5 m  a t?  5 '?  snJr 1 1 w  m *r f i t  
*t sftfinft *  * r r * n  i k  *r? rl x $  1 1 «r$tft
J? ftTOTI fa ijf t  % s m  ITT

?it w ra r «f »rt |  i^h; 3R » r  % f i r m  s p r  
?w4*t fasrr 1 1 %r<F*» arurr trr*  »r? t o  

% fa q  f a n  |  f a  ? *r
5 0  ^ » r  1 srft^f 1 % ft f *  ^

3 » «  «* # ? in f  »rar t? n  orowr 

flw r  srTff 1 u s  tftfirff fatrr m *t  fa  |»r 
^ r  *» *pr *Rrr t  ^  1 1 w f t

« r w  argr F w r  arm ^  *are o t

W  w n?w  fa*rr a t h t  ? r r ^  srftr 
sft « ? ( >r«rr |  <k t  *  f « r t m
a r t« %  1 ?it ^ i n w ^  sn^ ^ rr

$ rsnsT gt% |  5ft j j f  ^rr% f«n? 
<P=fa ^ t  IT S  $ lft I W T  ^  WWT ^Tft
^  *rrat 1 eft w m  ^  % « t m  ff smun 
j  1 «rnr s w  stti% ^  * r a  is ^ t f ,  * ttt 
Ssht wnrjir ?tfaif a ir < K « r |t T O  *>
f w f  v t  t o t  f  1 5ft «rfta f a r o -  
*raifc f ^ = t  7t  z u  ?nff w » r t  ■^ifw 1 
WTT % <ftf % f f t  » T  T n jt *W T ( J  ftn n  
3 1 aft f *  |  s?r <bt m $ n t* V 8
qftfircc 1 finft * 4  * w  tffa tt 1 %z «ftr 
* m  % «n«iR « t  t e m w  1 
m l ; t ^ t  w n  «w rr
«ftfa ^  ?w * t & aft ^  I
f t f a t r  1 » m  r t  *rc% < ? tja  * $

« %  I  *  « r r  ?W t,
< n f a f f # s f t i q *  s«R
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m m  sw ft $  | ,  m m  tit % ftfr 

w p l T O  t % m \ l  fti
% ira w  $  j t ? *#f «rc i

3rft m *  f t m m  tit irer | ,  
ftr srctff ^  ftwum $«!% % 
ststj *r faepft * n %  i « r o  if 

| « f k  ssr% M 9 5  
* T O & s ? r tf  % M v m  t o  
&  <nrfar *np I ,  **r * t  *ftr to s t 
aramr «rrf$r i smt s fa  % fW f 

m -sru ftfr^  f w f t  t ^ x  ^  
% $*ff fawt it w r* * t §  ^-vR®T?rr 
t  f spr ^  §?rT «rr f a  tit§ Trm-s<n??aft 

anwt |  *rh $* srrwr ar fa
t o  ^  as $t s?*ra $«it, Srfa* *$  
f a  * * $ a r§ sn  sr^ tv tf  *ft

srmf *rr x$t  1 1  srfro ^ q *  $»rc 
* « r ^  ^ T ^ f e r  *forar w  q p f t  atTsft 
«fr, v t  *rrf# * f r o  f«rr f ,  w  %
%ITT % flW $* 5TWTT *T  <H^»T 
^ T 0  5TI 9 $  *TC W  ^  ’TWfT 
a s m  TO  t  P  T O  *far *mf Vt TO? 

^  *R£t ^Ftat WVT afPST «TT, %fa*T *TT
*ter ^  ?rirwT t o , fa s  «pt ^  
p n rfe * $ f%  Rwrnff tit « r ro  *r?rr t o
^TT <TfT 1 WtX T O K  ^  f f a  % * f t
w fw r  $ w t % * t  % «!*% * t %  f r o  
TO, sft ?*r % qft tore *  **t 3  

^rftfisw faxrr * t  uvar | ,  %fa*snfr *r* 
n r mn% t  v t f  f w r f  *i|f j f  i

vfrx i
% m r v fitt f a s jn  f^msr j u t  11 fff v t 

q ^ f f  vr f r o w r  ^  ^  ^ i t o  
fan*WT«rr, %ft^r m  j r r  nf f  f u t i  

warier

v r f t  m  % t o j t  f w f f  ^  w r l  

i  25 sifTOT fT V5 f t  f5J|T TO | ,  
wfa?r ^  ^ rf  ftrff 5f «r|?r ^  T m t l  
«TTTT-?rnr v t qt, a^f ^ * r i t

f^TT T o  I m x  V* V2 ^  tlf»TT 

swT* «tt at « r * h r - j r n r T ^ w  t f ,  ^  

^ r  r̂t =arr̂  v x * n  ^nf^r «f f 1 
Jf irfsr^ fawsfr f»r vl f t r r t  *rnft 

«ffr, ^  ^  #  f ^ ,  $q  *> %v 
tftx  w  *p> * r r ^  <

% 5rm% *r v] im t i  
s m  jy^r fag rr ^ r r  11 
^  tix *  §  w f r - * 3 r i t  w  r^r^rw% 

% ar̂ rr< «rt «rt, w  *fcfr ^  ftri% ^ r  
% fa#  t o  ?fk  mTO *r aj^w ^?ri^ «ft 
5 T O  k m  m , mfft sr$ w m \  

«TfTOfT5Tf% t o  t o  t o  t ? f h
jft̂ T t o  T$r 11 frr^r w  %x- 

v \x  tit w  5ftf>r |  fa  ^  <pt v t  
f t  f«RT amr, %fa?r *f *rfsr«Prfx̂ ff 
*pt ? i|r  |>rT, ?̂?r t i t  %x% ir

^>tt ?ft i s  ?5t f t r m  | ^ rr 
% *rfar «TT^ I 5€ fat* 7fF<t |  fa  
% fW flr  tit  % f?r  ̂ TrfsFsprr̂ xft m  
%xt w g fo f  fjiT O  ^ r r f ^  aft ift «rfkvT^ 

f m  o t  % % q FsnSterct, ^  w  tit 
f a  « r  % fa^rir, TOff % $*r ^  

m*ri j .  m t i t  %tit §  %ir «Pt %
b m $  i

t o p t o  ^ r r W f ^ r  f a
11 «*T 1942 v  ^ f t i ^  ^  fffa  % 

sr^V  BfXSpTIT^ JTRT T O  «IT, %fast
- S. .Sl... .. _Jk ^ .*v ... .. --.̂ »w o t  w w  8ffr TJT?nrr 'srn^r, fffr 

f»m Tjr 1 1 t o t  sfar ffw r t % w  
w i r « f « f (  a^w di f w f t  * |  »fr
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[*Tt W nffT JTflTtj

f*R I  I 1$ f ^  5fHT % «P«f &T

fr wrrft tf! t fs ffro  ^r*r tr m%, f**r 

m  *r%rr*r «tpr fo r a  Tft %, ^  

m fin r « t |w w  ^ ? T «PTJf*

*rrfis* i

*sr % flT r̂ ^  3* m * * t 
traflr ftFT t f t  I ,  ^  %

f*rft ^  i trsp fVssrr t o t  w t  
ftsrt #«p % qrro f a t  ¥ r  t o t  | ,  m  

^  *$r ^ t?tt |  ftr Wr f a *  w v ft 
*msft fa a  «pt s s  #*  *r «rr«T | t ,

f t w t W # % « r o r  

|  «ft ^  jp» ^  f* ra r  t j w t -

?rn: t o  % t o  arr% | ,  *r%r a #
^T*T3T n%t fa ro t I *r ^ s a r  f  % ^T 

vrfr^r 8j7) pKrt̂ r f w r  m  srffa <ra**rcs
RMrtVi& <re f a r  fu s r«% i tor arsrar 
*  « $ rw r % ftr* *sr «rc* % w «pr «rt 

«$ram Jf s u r o  *ra^ ft, » i  « r  t w r  
* * « r  1 1  ?«? *  « r M  f«Rt% *  w *nr  

*srit, aprar% s%  w w  m w f t a r r ,  ww 

5>rî ; im  *r? «A ?r|f §  f*  n i f r  
* iw t ,« r $ » t f H T « w # '* ir*r%m i * p p  

is tw sr  vk, ^ s t  q fcrfa  r a w -  
f a w f o f t  t t  ?fWt ^  f a r  f a ^ r  ssrrfg3t i

ip r t  ebr *t te f  f t  ?t-{frr srt^  

*t«pt fc ftp? *»r% v j r  «rr, M n v t t o f f  

* f a  »rf»nptifat? * t f  <tr, %f** *r«ft 

w s t t f  #  f t f  S i w *  % «r# «w r. 
I* r t  n firw fxsf w  9 «w r *f w r  

oifw fr |  i « m  t*t

•ft arw t fc w n f t  w»f #  f a  
f c t f t f r f l #  w n^r |  f*  f f f t  f # n n ^ r  

w  " w tw * t  ?

tor ^  i r M  «ftt Iw rft % r t  lr 

f t p r a f t w p  tr% fm w r i t t , w i s t f *  

w r r  ^rrfprifh; | s f t %

«w? =R=ft i

SKRl C. C. DESA1 (Stfaaikanths): Mr. 
Speaker, Sir, wc congratulate the Prime 
Minister on her outstanding victory and 
she has now got the opportunity of potting 
all the promises made in the manifesto as 
well &$ the promises made in the President's 
Address into effect. We give this credit 
to her ungrudgingly on behalf of the ptu- 
ent Congress which though badly beaten 
and completely emasculated, has taken up 
the challenge himely. We tecognise 
the prominent position ot the Congress 
led by the Prime Minister variously known 
as Congress (N), then becoming Congress 
(R). fo r  a short time it became C on> 
gress(j) and now it has become Congress
(S). The Prime Minister ij» now in a posi
tion to put everybody in hi* proper place 
whether it is B&buji or Chatrapathi)i» whe
ther it h the young turks or old women 
in the party or whether they are her Com
m unis friends or D M.K. partners.

I HE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) • She has 
put you in proper place

SflRl C. C. DESA1 . l am in my place 
all right, I know my place; you have to 
know youi place cow.

However, 1 wish to say this that we 
shall extend to the Government oar ful
lest cooperation in the fulfilment of the 
policies designed to eradicate poverty, to 
develope and buildup industries, to prevent 
wastage of national resources and find a 
solution to the problem of the unemployed 
both educated and uneducated, rural as 
well as urban.

These are the policies which the Con
gress tfarty inherited retflly from tititfivi- 
M  Coogn»s taking Into coa&idfctatjkm 
th* lOwpoint programme of the AfCCin 
8*fc*aa©r* to 1W . *% *8dl dHtsmdto m hv  
ever we can, with forfeitisg out righ
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to 099P9# wherevtr we mutt, In the inter
est the nation, in the interests of the 
people and In the larger, interests of the 
weaker Motions of the community.

It is necessary to remind the Prime 
Minister of the old adage-Power corrupts 
and absolute power corrupts absolutely. 
We should not forget the foul and wide* 
spread corruption which existed in this
country, which was witnessed on the eve 
of the elections, maybe for whatever por- 
pose these might have been practised. 
But we must warn the Government that we 
shall not any longer tolerate the absolute 
corruption which may arise from absoute 
power.

We welcome the decision of the
Government to go about the abol ition of 
the privy purses in a constitutional manner. 
If only they bad dane this last year alt
this unseemly controversy which arose 
between the Government and the Supreme 
Court would have been avoided.

I believe I am correct in saying the 
then Law Minister was properly advised 
by the Law Ministry and even by the 
Home Ministry that it was unconstitutional 
to go about the derecognition order in 
the way in which they did. However, he 
thought ot no end his own legal acumen, 
and he set aside the advice given by the 
Law Miaistty and even the Attorney- 
General and advised the Government tn 
favour o f the derecognition with the result 
that we all know. We hope that the now 
Law Minister who is an eminent retired or 
former High Couit judge will give dut. 
weight to the advice of his Ministry and 
will not project his own political opinions 
and views either in the interpretation of 
law Or in the enunciation or administration 
of justice.

There is one more point which 1 would 
like to emphasise in this connection, and 
that is the desirability of consulting as 
often as possible the Attoroey.Generat in 
matters relating to law. 1 know case after 
case in which committed advice may have 
been given by the Law Ministry to suit 
the whims and whimsicalities of the Minis* 
tar in  charge, but when the party has poln- 
tad out to Government that in a ease like

this it would be better also to consult the 
Attorney-General, they have felt that they 
should not do so bacause they have felt 
that the opinion given by the Attorney- 
General may be adverse either to the 
views of the Minister or to the opinions 
of the Ministry. This is particularly so in 
matters relating to taxation and the pro
visions of the commercial laws such as the 
Monopolies and Restrictive Trade Practices 
Act* because the equation is uneven between 
the private party and the Government. 
Government have the legal opinion and 
the legal counsel free, whereas the poor 
private party has to  spend from his own 
pocket to vindicate and obtain justice in law 
courts. Therefore, Government should be 
more careful and infact, government would 
be well advised to consult the Attorney- 
General wherever there is any violent 
difference of opinion between the Ministry 
and the private party concerned,

SliRl R. D. BHANDARE (Bombay 
Central)*. Now, my hon. friend belongs to 
Congress (O) and not to the Swatantra 
Party.

SHRl C. C. DESA1 : For the infof- 
mation of the hon. Member, 1 may say 
that I am speaking now as a representative 
of Congress (O). He still seems to think * 
and live in (968 when 1 represented the 
Swatantra Party. He does seem to have 
changed with the times.

SHRf R. D. BHANDARE * I am 
only reminding him.

SHRl C. C. TOSAh 1 am fully aware 
of what I am doing. I am not one of 
those who do not know what they talk.

In the matter of foreign policy, 
while we support the principle of non- 
alignment we must warn Government that 
non-alignment must be real and true non- 
alignment and not the Non-alignment that 
we have witnessed during* the last few 
years, that is,apreasing the so-called fri
ends in the Arab world or in the African 
countries.

1 have had the benefit of visiting hot*}
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Desai]
South Africa and the East African coun
tries. I know the condition of the 
people there, particularly the people of 
Indian origin now resident as citizens in 
those countries, and I have no hesitation 
in saying that although countries like 
Kenya, Uganda and Tanzania are friends 
of India, the condition of the people of 
Indian origin in those countries is no 
better than that of the people of Indian 
origin resident as citizens of South Africa. 
In one country we call it apartheid, white 
in the other countries, we do not call it 
apartheid, but it is just as bad; this apar
theid is undeclared, yet, in practice, it is 
junt as bad as in South Africa. Our Foreign 
Office, howevr is partial to and almost afraid 
of those countries for reasons best known 
to therms!ves, and the same thing obtains 
in th.s matter of Arab countries. I am 
not taking up the question of Israel in this 
context. But the tort of friendship of 
Arab countries is where we have any con* 
fr on tat ion, even a minor confrontation, 
with our next-door neighbours Pakistan 
and Ch ina.

Take the case of the recent hijacking 
of the Indian airliner which was taken 
there and blown'up. It was said the other 
day by the radio of ttetar Kendra of Bangla 
Dash that Mr. Bhutto had a hand in this 
particular atrocity.

None of these Arab countries has said 
a word against Pakistan, if  any such 
thins had happanad in India, they would 
have been ths rrmt vocal and vociferous 
in condemning India and such incident. 
This is what fwould call discrimination 
as festween India and Pakistan in their 

Ail these Arab countries are 
the same; whether it  is UAR, Saudi 
^Arabia, Syri*, Jordone or Lebanon, they 
ire  alike. We shoitld take due not of 
o t ;th'is‘ jlm teb W  \ on , 1 on th e . .part o f ; 
the Arab countries and should not

which we
. *»rese^t;:in;a r e ^  in the Arab
■ ; V ; . . ; ■' ■.■ ■

in ihis country? What is the |u^tlficiitibn 
for giving diplomatic recognition to the 
Arab League? Where else does this hap
pen? Which other country has done such 
a thing? But in this country, we believe 
subservience to Arab interests in preference 
to our own. I hope that Government, 
strong as it is now, will be cured of this 
particular disease.

Now there is one other matter on which
1 would like to speak ; this concerns what 
is happening in Pakistan today. Before 
long, may be in a day or two, East Pakis
tan or rather I would call it Bangla Desh, 
may well ba an independent, sovereign 
country. We must do everything possible 
to assure the people of Bangla Desh that 
this country will never entertain the 
slightest feeling of animosity, hostility or 
unfriendliness towards the people and the 
problems of that country. They have
nothing to fear from this country. We 
have a Deputy High Commission in 
Dacca. It should immediately be raised to 
the status of a full Embassy. Although* 
continuing to be a Deputy High Commis
sion, a senior officer of the rank, grade 
and status of ambassador should be
posted in Dacca forthwith. The office 
should hi strengthened because very soon 
we will have far more relationship with 
Dacca, particularly in the matter of libera* 
lisation of issue of visas and resumption 
of trade between the two countries. There 
must be imaginative thinking on the 
part of our foreign office. They mutt look 
ahead and see what is happening in Bangla 
Desh. They must prepare themselves
from now so that they may be up to the 
task which they Will be called upon to 
discharge in the next few days.

Even in West Pakistan, a similar situa
tion is likely to arise because with separa
tion for ail practical purpose^-! do not 
say that Pakistan will be completely 
bfokenup, but it is as good as brokeh up-- 
Wost Pakistan also will not retato its 

: unity or > integrity .Tberew illbe' 'Punjab, 
th e rea t!  fee Srnd, there will 'be;;.:*^atfj&?
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1 speak as one who sfcent the last four 
yews o f his service in Pakistan. I know 
the people there very well. I know Matt- 
lana Bhashani, Sheikh Mujibur Rahman 
and others. I can assure you, this House 
and the people of the country that they 
have noihing but the friendliest feelings 
towards us. It is up to us to see that 
the same feelings are reciprocated when 
that country becomes independent. The 
relationship that will subsist between 
India and Bangla Desh will be what sub
sists between the IJS and Canada.

Now, what is haprening in East 
Pakistan should have a lesson for us. It 
should be lealised and recognised by
Government that whatever may be the 
geographical and political conditions, no 
people can rule over another section of 
the compuinity without its willing consent.
I refer to the case of Jammu and Kashmir. 
Where was the necessary of banning the 
Plebiscite Front just on the eve of the 
elections except to prevent these people 
from contesting the election and showing 
where the interest or the opinions of the 
people of Jammu and Kashmir lay ?
What would have happened ? Heavens 
would not hnve fallen if the Plebiscite
Front was allowed to contest the 
elections.

There w ould have been one of two 
lesult^. Fither people like Sheikh A bdul
la and Mirza Afzal Beg would have 
fought the elections and lost them, in
which case they would have been put jn 
their proper place and we would have 
known that they do not enjoy the confi
dence of the people of .laramu and 
Kashmir, or, if they had won — which, I 
think, they would have done -  they would 
have had to come before this very House 
and to take the oath of allegiance to the 
Constitution whereby any question of 
challenging the inviolability or testing of 
accession would have gone by the board.

Once they have taken the oath of alle
giance to  the Constitution of India as it is 
today, there is no question of a plefcliscites 
there is no question of doubting or dis
puting the fact of accession. We should

have tested that. All this talk would have 
gone by the board. It would have looked 
democratic, that we were not afraid of an 
opposition party coming to power in any 
part of the country, and we would have 
killed this bogey of doubtful or disputed 
accession once and for all. But why did 
the Government do that ? They had a 
purpose. They wanted to prop up that 
unpopular regime in Jammu and Kashmir 
known as the Sadiq Government,

This is where we object. This is where 
the party in power takes the law into its 
own hands, interferes with the normal 
events, interferes with even normal elect
ions. Many examples of this have been 
seen latterly which will, I hope, come 
before the Hoiu.e in some form or other 
sooner or later. It must be realised that 
this country will not be in a position to 
maintain its rule in Jammu and Kashmir 
without the willing consent of its people, 
and it is up to us to obtain it, and it is 
possible to obtain the willing consent 
of thg people of Jammu and Kashmir, 
even though they may belong to a different 
faith from the majority community in 
this country; but we must follow the 
correct principle, the correct practice. We 
must give those people a fair opportunity 
for free, fair and unfettered elections, of 
coming to power and forming the Govern* 
ment if they are in a majority. So long 
as we do not do that, discontent will 
spread. The suppressed feelings will fester 
and we shall have a problem like what 
President Yahya Khan is facing today in 
Bangla Desh.

SHRI MADHU DANDAVATE 
(Rajapur) : The Kashmir Constituent 
Assembly long ago took a decision.

•

SHRI C. C. DESAI ; I know Out, but 
these people seem to think that by allow
ing Sheikh Abdulla or others to come to 
power they would either be doing some 
damage or disservice to their own stooge, 
the Sadtq Government, or that they 
would be raising afresh the question of 
accession. Neither of these things is 
valid, and neither should be allowed to
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come in the way of the correct attitude of 
the Government, which should be to 
obtain the free and willing consent of the 
people of Jammu and Kashmir. Tt should 
not be a matter of any botheration with 
this Government as to which party 
comes to power whether in Mysore, Kerala 
or Jammu and Kashmir, They must 
realise that honesty is the best policy, and 
that truth would survive all falsehoods 
and misdeeds.

There is an order of ban on Sheikh 
Abdulla. There is no justification to 
coatinue it now that the elections are 
over, now that you have got your own 
candidates elected except one who repre
sents the constituency of Srinagar. At 
least now 1 hope the Government would 
not extend the period of the ban on 
Sheikh Abdulla and Murza Afzal Beg and 
would allow complete freedom of 
expression within the country and within 
the four corner* Of the law.

While talking about Kashmir, I am 
reminded of the case of our Ambassador 
in the Soviet Union That gentlemao 
hails from Kashmir, and to the best of 
my knowledge—-and 1 would like Govern
ment to verify it —  during the last one 
year, he has spent far more time in 
Kashmir that in the Souet Union. He has 
drawn all the salaries and allowances 
pertaining to the Ambassadorship in the 
So\let Union. How does he spend all 
his time in India, end bow does he enjoy 
all the privileges and benefits pertaining 
to the post of an Ambassador ? Simply 
because he belongs to a particular com
munity, he should not be exempt from 
rules of discipline and decorum or service 
conditions* Ail this requires an investiga. 
tfon, and I hope that the External 
Affairs Ministry will take due note of 
th is ' comment made by me that daring 
th# lust 12 months this particular gentle
man has spent root* time in India, has 
not foregone any of his salaries or 
ataowencfcs* and in addition has been 
dabbling in tite election politic* Of the

Coming to constructive projects, I am 
moat concerned about the Narbada 
project. A good friend, of mine lining 
there referred to it yesterday ; he is even 
more concerned with that because he 
comes from the area affected by that river. 
But not only we in Gujarat but also the 
people of the whole country are interested 
in the Narbada project. I was horrified 
to hear the other day from the Chief 
Engineer attending the Tribunal proceed
ings that they would take about five years 
to complete its work and I hear that the 
M.P. State Government is to pay some* 
thing likeRs. 8,000 per day to the Counsel. 
Imagine the cost of litigation in it ha* 
to continue for five years. Three judges 
are sitting on the tribunal; they will take 
another few years to write their judgment. 
The execution of the rroject will take 
not less than ten years. It is such a project 
that from the foodgrains that would be 
produced when the project is completed, 
we can feed the whole country and also 
export some foodgrains and we need not 
go round with a begging bowl to the 
Soviet Union or the United States under 
PL 480; we can also raise as many cash 
crops as we like such as cotton, oil-seeds 
or tobacco. The World Bank is prepared 
to finance the execution of this project 
but there K no settlement in this country, 
Now that the Government has got a 
massive majority and the Prime Minister's 
word is practically the law, I hope the 
case will be taken Out of the hands of the 
tribunal, f say this as a Member of Parlia
ment from Gujarat, not necessarily with 
the consent of the Government of 
Gujarat. I say, as a resronsible Member 
of Parliament from Gujarat, even at this 
late stage t hope the Prime Minister wilt 
take courage in her hands and withdraw 
the case from the Tribunal and give a 
decision Quickly, whatever height it imay 
-be, whatever areas it may submerge. We 
in Gujarat will aecept that and 1 have 
no do^bt that the people o f M.P, will 
accept that. Rajasthan and Mabatashtra 
have ofily ntargfeal interest in the project. 
Tbit action would ensure that the sefe*fee 
ts implemented quickly and tin* wmm 
of the Wwbtdfc whteh now flow itrto the 
p& ta  be conserved *nd utHttttf tfpv
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irrigation and generation of power ben*, 
titling tfee cauntry ft* 9 whole, Tt does 
not WAjtjfer if the dam is a few feet higher 
or lOiver so loo# as the scheme is sanct
ioned and it 1$ taken up as one of the 
highest priorty under the Prime Minister’s 
own caie and attention, 1 have every 
reason to believe that f can persuade my 
friends in Gujarat to take whatever deci
sion is given by the Prime Minister as the 
beat in the circumstances.

Once more we say that we recognise the 
massive majority of the splinter party ; 
we congratulate the Prime Minister ; 
we admire her and we salute her. 1 say on 
behalf of my colleagues in our party that 
we shall give her and her Government 
full co-operation and support that we can 
possibly give so long as we are not called 
Uittn to sacrifice any of the vital Interests 
of the country.

M„S. S1VASAMV (JTiiucbendur) : 
Me. Speaker, Sir, I wish to introduce my
self to the Houee My name is M. S. 
Sivaaamy, elected from Tiruchendur 
Constituency of Tamil Nadu as a Dr a vida 
Murmetra Kazhagam Member. Sir, I wish 
to speak in my mother tongue, Tamil.

Mr. Speaker, Sir, the success in the 
Fifth General Elections cannot 
be considered as the victory of any indi
vidual political leader, however eminent 
he may be, or of any political party. The 
success in this General Election is that of 
the people who have voted for the progres
sive forces.

In the Fourth Lok Sakha, after the split 
m the Confess ftrty, the ruling party 
wm  to minority in thisttou*. At 
that time, as the -Ministers sitting opposite 
m  *elUware» betug * wmfm iv* politi
ck Oisgvida Muonetra Kaeha-
tm *  ^nhmitftUngly and undeservedly 
supported aU tkfi progrewive m m * m  
taWfct *•&>*• the ffiOBse by the Govern* 
mm* Wet instance, the J&wvy Parses 
44$tftfoa #iM as ata> ifee Itohk Natteaali- 
satton Bill revived the «olid sa*>po*t of

my Party. I am happy to state here that 
today, after the nationalisation of 14 big 
banks which were under the monopoly 
control of 7$ families, the rikshaw-pullers, 
taxi-drivers, retail shop-keepers, small 
business people and artisans are able to 
avail of credit facilities at reduced rate 
of interest. We should not end our 
efforts here. I wish to suggest that 
insurance companies, all scheduled banks, 
and major industries must be natioc- 
alieed.

Mr. Speaker, Sit, the Bank Nation
alisation Act as also the President's Order 
abolishing the Privy Purses wer£ declared 
ultra vires of the Const itution by the 
Supreme Court of India. The Constitu
tion could not be amended in order to 
implement such progressive measures 
because the ruling party did not have two- 
thirds majority in this House. Now the 
ruling party has not only been returned to 
power with a massive majority but also 
>vith the requisite twe-thirds majority for 
getting through any amendment of the 
Constitution. The Government cannot 
now take shelter under the plea they are 
unable to adopt progressive measure, if 
necessary even by amending the Constitu
tion, because thay have got the necessary 
two-thirds majority in this House to amend 
the Constitution wherever it is felt neces
sary. All the right reactionary forces 
have been completely routed in this 
General Election and the Prime Minister 
should take courage in her hands to amend 
the Constitution with a view to bringing 
upliftmeot to the poor and backward sec
tions of ot»r society,

As 1 pointed out earlier, this General 
Election has proved beyond doubt that 
the people have voted for profressive 
policies. The D.M.K. Party, which is the 
major partner in the Progressive Front 
of Tamil Nadu, has been returned to p?wer 
with unprecedented majority, The D.M.K, 
Is a jState party and the party has reflected 
the )i*pes and A c t io n s  of the jpooiter

original speech we* delivered in Tamil.
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sections of the society io its manifesto. 
The D.M.K. Party has given many assu
rances in its manifesto for the welfare of 
the downtrodden and backward sections 
of the society. Similarly, other State 
Parties in power have their own program
mes and they have their own separate 
identity. All the revenue raising resources 
are concentrated in the hands of the 
Central Government. The financial insti
tutions like the Industrial Credit and 
Development Corporation, the Industrial 
Finance Corporation, the Industrial 
Development Bank of India and such 
other credit institutions are under the 
control of the Central Government. If 
the State Parties like the D.M.K. are to 
implement the assurances given to the 
people, they must have adequate finances.
I would like to suggest that when the 
Government come forward with a propo
sal to amend the Constitution, they must 
bear in mind the predicament in which 
the State parties are placed without ade
quate financial resources.

Mr, Speaker, Sir, the power to issue 
industrial licences is in the hands of the 
Central Government. But, afier the 
licences are given, the State Government 
have to provide land, water, electricity, 
State's shaie of finance^, etc. to the 
industrial establishments. When the State 
Government have to face this heavy 
burden, the Corporation Tax frou  such 
industual establishments goes to the 
Centre. 1 would like to suggest that the 
power to issue industrial licences should 
vest with the State Governments. The 
State Governments should also get the full 
ilnancial benefit from the Corporation 
Tax.

Sir, the Planning Commission as also 
the National Development Council are 
headed by the Prime Minister. Even the 
Finance Commission is made to function 
uudck the Minister. These national bodies 
function now *s ministerial services. I 
would like to suggest that they should be 
converted into autonomous institutions 
which will enable them to  function 
impartially. ! would also recommend that,

if necessary, the Constitution may be 
amended to constitute a State Planning 
Board, which should be autonomous in 
character.

Currency Priming, Foreign Aid and 
Foreign Loans, P.L. 480 Aid—all these are 
concentrated in the hands o f Central
Government. The State Government have 
to depend entirely on the Central Govern
ment for implementing any worthwhile 
programmes. I feel strongly that the
Constitution should be even amended, 
enabling the State Governments to funct
ion independently and to stand on their 
own legs with financial autonomy.

The interim Budget for the year 1971-72 
shows a deficit of Rs, 240.30 crores. The 
hon. Finance Minister has not shown 
his cards as to how this huge deficit is
going to be bridged One may naturally
surmise that there will be further taxation 
in the General Budget to be presented in 
May. I would appeal to the hon. Finance 
Minister that he should so formulate his 
taxation pioposah as not to affect the 
poor, middleclas* and small merchants.

.Mi. Speaker, Sir, onion is expor
ted from our country to Ceylon, Singapore, 
Persian Gulf and to even European coun
tries like France. From Tamil Nadu 
Ceylon gets 95% of its requirement of 
onion. Rvjii here, the export of onion 
to Ceylon is to be routed through Natio
nal Agricultural Federation—its Expert 
Division—with the result the onion 
exporters of Tamil Nadu are affected, 
while Onion is exported to other countries 
by exporters. 1 am unable to appreciate 
this kind of discrimination. The email 
farmers cultivating onion in Tamil Nadu 
are not able to derive the advantage from 
such exports. 1 would suggest that the 
Central Government may either take over 
the entire exports of the Country or the 
export o f small commodities like onion 
may be left to the resources of the people 
involved in their production.

Before I conclude, I will reiterate tfeat
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the Government with their two.thirds majo- 
rity in this House, should not be hesitant 
in amending th* Constitution of India if 
they think it very essential to implement 
progressive measures for the welfare and 
upliftmeni of the poor and backward lec
tions of our society.

13 hrs

The Lok Sab ha adjourned for 
Lunch Till Fourteen o f the Clock.

The Lok Sabha Re-assembled after 
Lunch at four minute? pa?/ fourteen 
o f the Clock.

[SHRI R. D. BH an DARI in the Chair]

Re. DEVELOPMENTS IN EAST BENGAL :

SHRI SAMAR GUHA (t’ontai) Sir 
I want to draw your attention to a very 
urgent matter. It is also a very important 
matter. Just now we have heard the radio 
news that civil wai has started in Bangla 
Desh. After landing 60,000 troops from 
West Pakistan the army has taken position 
in almost all the big cities and in all key 
positions.

Yahya Khan declared the Martial 
Law. His Government have promulgated 
curfew in Dacca and in all other big 
cities. They have taken possession of the 
Dacca Betar Kendra. They have issued 
orders to shoot at sight all Bengali people 
there. Not only so. The East Pakistan 
Rifle is in the midst of a grim battle with 
the Pakistani Army there.

My report is that hundreds of people 
are being butchered and killed. An order 
has been issued to shoot at sight anybody 
in the street. There is another report 
that at the Karachi airport, hundreds and 
thousands of Bengali people have assemb
led to have* passage to East Pakistan, 
there also hundreds of people have been 
killed.

I want to draw the attention of the 
Government that there is an apprehension 
that either Mujibur Rahman and other 
big leaders will be shot or they will be 
immediately arrested and down to West 
Pakistan by using Colombo airpoit, There
fore, my immediate submission to you and, 
through you to the Prime Minister, is that 
the Government of India should write to 
the Government of Ceylon that no passage 
should be given either to the Pakistani 
Air Force plane or to Pakistani civilian 
plane to carry any military personnel 
from West Pakistan to East Bengal via 
Ceylon.

There is also another thiug. The 
Dacca Betar Kendra has been forcibly 
closed. The All-India Radio is the only 
source of information from the people of 
Bengal. The AlMndia Radio should broa
dcast the news...... (Interruption) Let me
finish. This is the first ti-ne that the San- 
gram Parishad of Bangla Desh has issued 
an appeal to India and to Ceylon to 
immediatey mobilise international opinion 
in favour of the Liberation Movement.
I would request the Government to raise 
this matter in the UNO in combination 
with other Asian countries.

1 would also request the Government 
to give facilities for the movement of the 
Bengalis who have assembled at the Kara
chi airport.

Lastly, I have already given a Call 
Attention Notice on the subject and 1 have 
also given notice of a short duration dis
cussion on it The matter is very vital and 
urgent.I have said many times in this House 
that the Key to the solution of Indo-Puk 
problems lias in the succes of the Liberation 
Movement of Bangla Desh. This is a very 
vital issue; this is a very crucial issue. We 
cannot sit quiet. Our Government should 
take serious note of it and do something 
in the matter.

SHRI S. M. BANERJEli (Kanpur) : Sir, 
not only the Martial law has been promu
lgated but orders have been issued to shoot 
people at sight. Even the press correspon
dents who wanted to fceow something
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about it have been asked by the Army Col
onels And Generals not to come out of the 
hotel and that they will be shot at if they 
come out This reign of terror is going 
on and this conspiracy has been hutched 
up by all those who are agents of imperia
list forces who ne\er wanted Mujibur Rah. 
man to thrive in East Pakistan. The 
victory of the common people in East 
Pakistan who defeated the communal for
ces and other reactionary forces is not to 
their liking.

The suggestion is this. Democracy is 
being murdered in East Pakistan by fascists. 
Let us pledge our support and say that we 
shall defend the right of the people in 
other countries also. We also believe tn 
human rights. 1 would request you and 
through you the Prime Minister to uphold 
the banner of democracy and to give more 
support to Mujibur Rahman. If Mujibur 
Rahman is dead, naturally, again, Yahya 
Khan regime, fascist regime, will come 
into being. We are opposed to this. Let 
the people of Pakistan know that India 
stands solidly behind Mujibur Rahman and 
that we condemn any action of the Yahya 
Khan.

SHRI JYOTIRMOY BASU (Diamond 
H arbour): This is a matter involving 
the people who are the same flesh , and 
blood. I t was the conspiracy of the im
perialists that the country was devided.
Oo that pretext, we cannot shut our eyes 
and adopt an ostrich like policy. What 
is happening today in East Pakistan? Al- 
though we have repeatedly tried to get a 
statement from this Government about 
their attitude and policy in regard to that, 
we have failed in that. Neither the 
C M r has come forward to get this Home 
this information to-day. After all that 
1>M been said on the radio and by different 
speakers in the House, will you be so good 
as to direct the Government immediately 
to make a batement forth with on the floor 
o f  the W orn  ftivtof fuller d«taiis through 
their own sources of usfprn^tioo wtd also 
what theyAre going to do with regard to 
this killing of ppopk or BamgU
D *fa?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, S H W W O  A N0 
TRANSPORT (SHRI RAJ BAHADUR) : 
The Government naturally share the 
feelings o f  anxiety expressed by members 
opposite at the, happenings in the Bangla 
Desh, We would collect all possible 
information from our own sources,..

SHRI JYOTIRMOY BASU : You
have not so far ">

SHRI RAJ BAHADUR : We are coi-
Icctipg and we will collect.

SHRI JVOTIRMOY BAbU : Let us
have it.

SHRI RAJ BAHADUR * And wc 
shall be watchful and a statement would 
be made as and when needed.

SHRI JYOTIRMOY BASU : Right
now............( fn terru p tio n s ).

SHRI RAJ BAHADUR • At the eai- 
liest opportunity.

SHRI SAMAR GUHA : If you do not 
make a statement forth with, our solida
rity wjth the Liberation Movement there 
........Xtnterruptiijns),

SHRI RAJ BAHADUR * 1 am not yielding* 
You have interrupted me before 1 conclude. 
We shall certainly make a fuller statement 
at the earliest opportunity

SHRI JYOTIRMOY BASU : Why not 
to-day ?

SHRI RAJ BAHADUR ; If it m  to- 
daj, then to-day, if it is at thif moment, 
then * t  this j u o o w i t . .  .(JLtUtUHption*) 
Wd ifcpuld not «ct in Axcitemem «r in 
ha*». torn to wejph 4b» altmtion ,?*re- 
fully aiM copiously And m k *  » 
statement.

i
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W fW  ««w ft ( w r t | r ) :
«npt, f i tf ira t  ^  « | t  |  f t  

S *?fo r« n *  <rc»nW s'f> «r * % # s- 
Sfsfw rw fltar i if j fV
mftw * j  m «r <w mfon i

SHRI JYOTTRMOY BASU : We want 
your ruling an this, Sir.

MR. CHAIRMAN ; 1 win convey 
your wish to the Minister.

»ft f ig r  (  f t
fa tf  ift wm  <n%m* #  <?Mf %

£ % i $ m  *> f a r  kx farr srr^rr i

MR. CHAIRMAN ; Kindly resume your 
seat Mr. SambhaH.

* * m t  : w  m  * m  

w r- f* f t  *r 11 <rrfc*?fw ^
% inff tf*rwfor ^  fa?r fkm *rr x~j 1 i

SHRI RAJ BAHADUR : Sir, may 1 add 
that we have to collect all the facts and 
Unless and until..,

aft : %q s<? $ ^

% f r r f m
wr^r 3 3 $  7|  11 3?ft art? nrrsr m  fap 
h z  T T ff^ i^  qfatf % §wf s m r  fcr 

T O f-f#  3TT #  $, *TK 5r? fa*

%% ^n«r $eri$fe* *r ?sw r 
**wt S?r *  «Wf %sr*r

l» rr tf jw  »

MR, CHAIRMAN : The hon Member 
may kindly mum* hft sett now.

SHRI 6AMAR GUHA ; I only want 
to draw your attention to one important 
matter. The matter is very urgent for the

reason that Sheikh Mujibur Rahman may 
be shot dead any moment. Only inter 
national opinion and opinion from fhe 
neighbouring countries like India and 
Ceylon can save his life. The matter is 
very urgent. He may be shot dead any 
moment. I would like to make a sub
mission. Does the Government consider 
the matter urgent and important or 
not ?

SHRI JYOTIRMOY BASU,: Sir, you 
are unfair.,.

MR. CHAIRMAN : I have always 
been fair to you. You must be vary care
ful in the use of your words. Don’t 
accuse me that 1 have not been fair to 
you.

The Minister of Parliamentary Affairs 
has already taken notice of it and he will 
convey the matter to the Minister for 
Foreign Affairs and the necessary state
ment will be made in this House either 
to-day or tomorrow.

SHRI SAMAR OUHA : This is a 
vital matter for Prime Minister also, not 
only to the External Affairs Minister.

MR. CHAIRMAN : Kindly resume 
yOur seat.

SHRI JYOTIRMOY BASU : Sir, it is in 
your hands to direct the Government to 
make a statement to-day. If they are not 
in possession of the facts, they are not 
fit to sit on the Treasury Benches,

SHRI RAJ 6A1IADUR : Even for 
making a statement, it requires to go be* 
fore the Cabinet, then the Cabinet meets, 
considers all the facts and then only a 
statement cart be made.

&HRI JYOTIRMOY &ASU : Rut the 
House will rise tomorrow.

SHR! SAMAR GUHA : Only ref**** 
ber that the life of Sheikh M t?){bpr
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Rahman is m the bands of the people of 
India and Ceylon.

SHRI RAJ BAHADUR : We are 
second to none in regard to our anxiety 
about this situation....... [ Interruptions]**

MR CHAIRMAN Nothing will go on 
record. Nothing that is being said now 
will go on record.........[In terrup tionsf*

The Minister has already taken note 
of what has been stated. He has told you 
categorically.

SHRl RAJ BAHADUR • This is a 
sensitive issue in a sensitive region and 
for the sake of freedom and democracy, 
we would have to proceed with due care 
and caution. We will certainly make a 
statement, after going Into all these things

MR. CHAIRMAN : Mr. Naram
Chand

14. IS tics

GENERAL BUDGET, 1971-72-GEN E- 
&AL DISCUSSION AND DEMANDS FOR 
GRANTS ON ACCOUNT (GENERAL), 
1971-72- Contd.

SHRI NARA1N CHAND (Hamnpur) 
Sir, I want to congratulate the Finance 
Minister on the bold incentives he has offe
red in regard to the economic life of out 
country. There are certain new incentives 
One significant thing is the awareness of 
the seriousness of the problem of the 
unemployed, a  provision of Rs, 50 crores 
is being made for the programme of cieating 
employment opportunities. This is a wel
come step. There is an assurance of 
immediate implementation of this progra
mme. The scheme will start in right earnest

from the next month. There is compassion 
fat the poor, for the unemployed.

, Certain elements in West Bengal have 
been whipping up regionalism and parochi
alism shouting •

“*mn* b r  %*r, fcr,” 

'<rmrc * ra  a t o n  *mr, f ro w n r"

Whereas, it should have been

There is provision in the Budget for 
setting up a new industrial Corporation in 
Calcutta, for that Calcutta where the mdus- 
tiy is withering away wherefrom the 
capital is flying to Harjnnn and Punjab, 
for that part of the countrv, there »s i  bold 
provision of an Industrn! loiporation 
I welcome this «tep, and 1 support the 
finance Minister and the Government of 
India on this step I am suie that this step 
wtll stay the flight of capital .wd check 
the outflow of monev fiom the State of 
Rengal which ha<. been reduced to an 
utter state of dejection and depression 
where there is economic depression be
cause of regionalism and parochialism 
and a kind of ideology that cuts across 
the barrier* and where some antinational 
element draw inspiration from a country 
where even the telephone calls are answe
red in ( hi n esc with the reply ‘'Power 
flows out of the barrel of a gun’’ ( have 
studied a few books in the Chinese 
language and literature and I know what 
sort of people they are. I know certain 
antinational elements derive inspirations 
from them and following them, there are 
cries of

Amar Desh, Tomar Desh, Bang!a 
Desh*

—not Bharat Desh, but Bangla Desh- 
*Amar Noam, Tomar Naam, Viet 
Horn*

.. ................ .My—
recorded.
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This is highly deplorable. I am grate
ful lo the Government for having made 
some provision for setting up the Indust
rial Corporation there so that Bengal 
does not wither away, so that the Bengal of 
Subhas Bose does not wither away and the 
Bengal Of C. R. Das does not die out and 
this Bengal comes into its own and stands 
on its own legs in the economic sphere.

Then, there is the problem of deficit 
financing. I am aware that deficit financing 
is going to be of the order of Rs. 240 
crores aul it is a realised fact that a 
country on the verje of economic develop- 
ment can absorb a dose of deficit financing 
because of the green revolution that is 
taking place in the country and because 
of the increased input in the industrial 
sphere. Therefore, deficit financing is not 
something which is to be abhorred, 
criticised and condemned. Rather, it is a 
step which should be welcomed.

Then, I come to bank nationalisation, 
from the figures available from the Finance 
Minister’s specch, we find that during the 
period following July, 1969 when the 
banks were nationalised, 145 new branches 
per month tune been opened in the rural 
areas, whereas the figure was 47 in J968 
and fchout RO in the first six months of 

This shows that bank nationalisation 
has laised hopes for the va t̂ millions 
who are liung in the villages; where there 
are no roads, no post offices and no railway 
connections, the people are having bank
ing facilities. This is a direct outcome of 
bank nationalisation which was introduced 
by the Prime Minister of India, Shrimati 
Indira Gandhi, I hail this step, and I am 
sure that the benefits will accrue in the 
years to come, and will lead to legislative 
and other measures which would bring 
richness and better ways of life and some 
new hope for the people in those areas 
where there is darkness, for the cottages 
where there is no light and for the areas 
which are inaccessible now to the common
mat*.

Sir, I am more concerned with my 
Own State. Coming fttl 4o from Himachal 
protest* whM txwden China; I would

like to highlight some serious problems 
which we are facing. 1 represent the 
Hamirpur constituency here and it has a 
voting population of 4.22 lakhs. But not 
even a single metre of railway track is 
there. There is the famous temple of 
Jwalamukhi of old and the modern temple 
of Bhakra Nangnl dam. But the railway 
line just stops short Of the Bhakta dam.
I wish it cot’ld be brought to Una by 
extending it by just a few miles into 
Himachal Pradesh so that the people could 
be saved from the heavy octroi duties that 
they are obliged to pay when the trucks 
are unloaded near the railway station in 
Punjab and then the good* are brought 
into Himachal Pradesh.

There is also the famous place of 
Buddhist note, namely Reivalsar where 
Padmasambhnva did his penance and 
wherefrom he carried the message of the 
Buddha, the Light of Asia to other 
countries, Lakhs of people from all over 
India come to visit that place, but there 
are no proper railway connections. Even 
in regard to the temple of the fire-eating 
Goddess Durga, Jwalamukhi; the railway 
station is actually 12 miles from the 
temple on the KRngra Valley railway. I 
hope the Railway Minister would take 
note of this and connect the Jwalamukhi 
temple with the Jwalamukhi Road railway 
station. Though the names are somewhat 
confusing* yet they are 12 miles apart. 
If this convenience could be given, 
reople from Madhya Pradesh, Vindhyu 
Pradesh, Bengal, 17. P., Maharashtra etc. 
could visit that temple m comfort every 
year,

1 am sure that as soon as the impor
tance of Mahayana is accepted—Bodh 
Gaya will have its own importance-  
Riwalsar will Have an equal importance 
for Europeans and Americans. 1 am aware 
that some missionaries are" working there,
1 have visited some cave temples where 
Padma Sambhav prayed. People from 
Ladakh, Kinnaur, Lahaul, Spiti and other 
areas bordering China come there for pray
ing and worshipping. 1 wish there Are 
40me facilities fp* them,
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The most important problem there in 
the Himachal Pradesh is the acute scar, 
city of drinking water. It is an irony of 
fate that Himachal Pradesh which is a 
land of perennial snow and gushing rivers, 
which are resronsible for the green revo
lution in Punjab, Haryana and Rajasthan, 
should have within its fold many areas 
where people have to walk for miles for 
their drinking water. Ladies have to 
walk on naked foot for miles for bunging 
pitcher of drinking water. In Tehsil 
Hamirpur, which is my Native Tehsil, there 
are villages whete water has to be stored 
during t*o months of the rainy season 
and with this supply they have to make 
do for the whole of the year. There is 
no water available anywhere else.

I request the Central Government to 
take this problem in their own hands, 
realising the gravity of the situation and 
take urgent steps and solve it, because the 
acute snortage of drinking water has re. 
duced our life to one of misery und 
penury. People go to the border to shed 
their blood fighting the Pakistani and 
other elements. They go to the Wagah 
border where the DOgras rise, the Paharis- 
weave and the senas go They shed their 
blood in the border lands, in NEFA and 
oihar placjs. But their wives, sisters and 
daughters have to walk for miles for a 
drop of drinking water. They shed their 
blood for the defence of the country, but 
there is no pro\ man for this elementary 
need. I have visited these areas For 
miles and miles there is not a single well 
or a fountain or a river or brooklet. There 
should be some provision for these people 
whose men are fighting in our forces, 
who are on the battle front for months 
and years together. Their wives, mothers*

• tons and daughters should at least have 
this relief.

The problem it to bug*, tbe expendi
ture involved so large that the State 
Government, with its limited resource*, is 
unable to tackle it. I would call i*pon 
the Centra! Government to take this in 
tond. The armed forces, tod  bwb #Im»

in arms, require help not only on the 
front and in the barracks and in the can* 
tonments, but their families have also 
to be helped , their wives, sons, daughter* 
and mothers and helpless widows have also 
need our help. I wish some serious 
thought h  given to this problem.

Then there ts the problem of school, 
going children. They have to walk for 
miles carrying bottles of water, sometimes
5.6 or 7-8 miles There is no jeep, rail
way or bus which they can use If the 
boy drops thj bottle on the way, h<s does 
not reach the school. If he reaches home, 
he is cursed by the parents, So he just 
loiters on his way and there gets the kind 
of education which we can call the edu- 
cation of nature, of which Wordsworth 
was so fond. But we do want of our 
children to hav e the proper type of educa
tion in order to enable them to take then 
rlace in society at the proper time. So 
immediate attention has to be paid to this 
acute problem of drinkms water for which 
something has to be done immediately.

There are some other problems in our 
area which have to be taken up by us. 
Our area is an ;<rea from where people are 
going out. Tw  brain-drain is the maxi
mum in Hirtnchal Pradesh As soon as a 
boy does his matriculation, he goes out to 
another school or collefo in Punjab or 
somewhere else and then hankers afur a 
job. I wish some sort of industries are 
set up there* Hamirpur is a place where 
we have enough of resin, pine and other 
resources. Paper mills can be set up 
there ; cstnent factories can be established. 
I wish the Central Government in the next 
budget makes some provision for drinking 
water, for extension of railway connections 
utf4 for the establishment of son?* indus
tries in Himachal Pradesh.

SHRI VIRBNDRA AGARWAL (Mora, 
dabad) : At the outset, 1 congratulate the 
Fitwwce Minister for displaying a sense 
of realism and pragmatism to the problems 
facing tbs country. The Finance Minister 
has reiterated the <$ov*rnoi}«nt’s resol y
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for eradicating mass poverty and unemploy- 
ment. His whole Budget speech is pun
ctuated with emphasis on effectiveness, 
determination and speed. The common 
man is so much fed up with pledges and 
promises made during the last 23 years 
that be is no longer interested merely in 
reiteration of the Government’s policies. 
He is now interested to judge every 
action by the performance in terms of 
exactly how it helps in raising his living 
standard. Therefore, the whole Budget is 
to be viewed from the common man’s 
view point which remains to be the corner 
stone of any democratic functioning.

Mass poverty is directly linked up 
with the question of price stability. The 
Finance Minister has rightly laid greater 
emphasis on the economic policies 
having bold ro-orieatation towards growth 
with >ocial justice. But to the common 
man social justice essentially implies 
price stability, As soon as Mr. Y. B. 
Chavan had assumed the charge of the 
Union Ministry of Finance, he had decla
red that he would give the top most 
priority to the stabilisation of prices. It 
is rather unfortunate that he has now 
learnt easy ways of explaining away the 
phenomenon with expert advice from his 
senior officers. As he has already conced
ed, that the prices arc constantly rising 
though he has found consolation when 
he described it as a world phenomenon. 
What we need today is a definite policy 
for holding the price line. It is widely 
recognised that if we are genuinely inter* 
ested to bold the price line, then there 
must be in evidence a significant improve, 
ment all round in production. Who can 
afford to disagree that higher production 
is the only solution to the problem of 
spiralling prices ? Monetary and fiscal 
policies can have only a marginal impact 
on prices. It is a matter of gratification 
that our revered President has also 
conceded in his Presidental Address that 
all such obstacles placed for curbing the 
production should be removed in both 
ptiblic and private sectors. What we need 
today la a reassessment of policies and 
systems with a view to introducing select
ive controls aimed at stimulating develop

ment rather than acting as 'drill sergeants4 
of the economy. So long we do not 
succeed in reviving the industrial invest* 
ment activity we cannot ensure either 
price stability or social justice* It is a 
matter of satisfaction that the Finance 
Minister has conceded that the overall 
growth in money supply has also been larger 
than what is warranted by the growth in 
production. Deficit financing within certain 
limits, if employed for productive purposes, 
can also help in augmenting our resources,

The Finance Minister may be required 
to impose additional taxation when he 
presents his regular Budget in May. But 
1 would like to assure him that any rise in 
tax rates will only help in raising prices. 
Certain Tax relief to the productive 
apparatus seems to be absolutely essential 
if the Government is genuinely interested 
to hold the price line. To neutralise the 
ill effects of rising prices on fixed and 
salaried incomes groups. I would suggest 
that the recommendation of Bhoothalin- 
gam Committee needs to be accepted for 
exempting the tax limit upto Rs. 7,500 so 
that the lowest income group could have a 
little sigh of relief and may appreciate 
that really a new era of socialism has 
commenced.

The Finance Minister has rightly emp
hasised that the problem of unemployment 
is too serious to be ignored or treated 
lightly. He has shown a greater realism 
when he made it clear that the twin pro* 
blems of mass poverty and unemployment 
today remain as acute as ever. In large 
pockets, there has perhaps been a worsen
ing of conditions. He has commended 
the fifty crores schemes for creating more 
employment opportunities with a productive 
bias. It is rather naive to assume that Emp
loyment is created by allocating funds in a 
Budget. Provision of dolls to unemployeds 
will simply create a nation of beggars, The 
crucial question today is how to create 
large jobs which can absorb 2ft million-un
employed persons at the end of the Fifth 
plan. There are already 13 to 16 million 
people who are unemployed in the country. 
The only way to increase employment is to 
increase the size of the cake so that more 
can partake of the slice. The employment
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must aim at Increasing tbe productionof 
goods a&d service of the maximum rate.

It is estimated that more than 2$ 
million will be added to the existing 
labour force of 190 million during the 
Fourth Ban period, The Fourth Flan is 
expected to generate 18.5 t© 19 million 
new job, unemployment will increase by 
a further six to seven million. Adding to 
th* present backlog of 10 million, it will 
make a total unemployed force of about 
16 to 17 mill ions. Another estimate i s 
that the present backlog of 13 million 
will exceed 27 4 million by the end of 
1971-72. According to the figures of regis
tration with the employment exchanges 
there were 18,7$ lacs matriculates, 1.86 
lacs Graduates and 53,118 Engineers last 
year. When the Growth rate of produc- 
tive employment falls far behind the 
national output* the process of planning 
is opt only distrubed but becomes worsend 
for execution. It is a wrong assumption 
that a larget out lay for meeting financial 
requirements of the Fourth Plan meant 
for expansion of basic industry in tbe 
public sector can cither accelerate the 
growth rate or generate employment 
opportunities. There is no demoratic 
Government in the world which can take 
upon itself the task of creating employ- 
mem opportunities for the total unemp* 
loyeds. It is always the concept of self- 
employment which helps in solving this 
gigantic problem. Modern technology if 
applied to smaller units of production 
can convert every house into a workshop, 
but it needs close and effective coordina- 

. tion between the big and small sectors 
o f industry. Japan Offers an inspiring 
example of a cohntry surmounting every 
^fpe of obstacle to  industrial growth and 
having provided the right planning tech- 

' ;fl|'|i!ie to $uH one*s own conditions. The 
•sttteatto’has already become so explosive 
that if it 1$ to t  tackled soon ihetv the

' cra ŷ may geteadangered. The econonric 
.. policies have alrwdy proved so faulty that 

tffc ftovide job* lot iSfo-tlie'. git* 
employed nor it alkws tbe people to

engage - themselves in gainful employment. 
This nation wide Hi, 50 e w n e sp r t^ to e ''^ ;  
can j^y rich diyideiida if U it  linked up 
with certain .liiitton ais
rural works, road construction etc. Public 
sector may expand but it is <toubtful if 
it can ever absorb 48,000 frustrated, angry, 
unemployed engineers in the country.

The Fourth Plan had emphasised the 
need for a 9 percent rate of growth in 
industry. But during the year as a whole 
the industrial production is expected to 
increase by roughly C percent. Let the 
Finance Minister ask why it is that des
pite this heavy investment and consider
able industrial growth the problems of the 
common man have remained unsolved.
Is the direction of our investment 
in tune with the needs of the Indian 
economy? Tt is often not realised that 
the nature of investment itself often 
serves the cause of growth and social 
justice. Uni less the question of misdirected 
investment is tackled boldly, both the 
Government and the people will continue 
to witness economic stagnation leading 
to an atmosphere charged with social ten* 
sion and violence.

Let us clearly understand that threats 
and name calling neither produce goods 
not social justice. Every additional curb 
either on starting or expanding an indust
rial unit has direct repurcussions on prices 
and employment. You are fo llo w ^  
exactly a contradictory policy but ex
pect prices lobe stabilised and employ
ment potential to be increased. , We ha,ve 
created so many hurdls to exports that the 
target of 7% which alene can sustain the 
Fourth Plan o f th e m e  already propose^, 
can never be achieved. If you increase 
the size of the plan tben the gap in export 
earnings will widen futher leadingjnevit*- 
bly to aoother devaluation of the rupee*

.30 crores more to cover their losses 
than the Budget provis i on. They haye.?so

. ...jwr'i,

and becsuse of manegerial ii^«ciency, wU î 
the result the resources expected to . ;bes



i2t General Budget A  CHAITRA 5, 1893 (SAKA) t>. G. A. 12i

generated are going dowft and will' have 
to be made up by deficit financing, 
li  is obvious that oar economic poli
cies can never succeed in stabilising the 
prices if you allow the nation’s hard-earned 
resources to be squendered on such bottom
less pits,

The Finance Minute'* has commended 
the functioning of the nationalised banks, 
that (t has opened on an average as many 
as 145 tie* branches per month as against 
80 per month during the first six months 
of 1969 and 46 per month during 1968. Is 
it not a fact that it has futther added to the 
co.st of administration while the record 
of the n;w branches opened in mobilising 
local deposits and utilising them for 
productive purposes has not yet shown 
satisfactory results * The aims of bank, 
nationalisation such as to improve the 
living standards of the masses and to 
accelerate the country’s economic growth 
by providing credit to the priority sectors 
such as agriculture, small industries, 
exports and self-employed people are 
lauJable enough. But the crucial question 
today is whether the nationalised banks 
have been able to fulfil the expectation 
of their customers and whether they have 
succeeded in improving then services to 
them. The most essential thing to ponder 
over is how far bank credits have gone to 
finance productive schemes and have help
ed to augment production in both forms 
and factories. I understand that the 
nationalised banks are only accumulating 
bad debts. Let the Finance Minister take 
the House into confidence on the extent of 
the rise in the proportion of bad debts 
since nationalisation.

The interim Union Budget at the 
moment is simply an accounting formality. 
The overall deficit of R i  230 crores in the 
current year inspite of the additional 
taxation last year, and the substantial 
shortfall in plan expenditure shows that in 
fiscal discipline, profession and practice 
#** still far apart. The Finance Minister 
has not yet indicated whether the deficit 
is to be covered by additional taxation or 
dfeftpit financing. It is widely known that

there is a point beyond which the 
“ Deepening of the resource base” becom ^ 
a counter productive in term sof taxation 
Our tax rates have reached a saturation 
point when they have begun paying dimini* 
shing return. Tax Rates are producing 
inhibiting effect on the investment and 
growth. High rates of tax with high tales 
of evasion ultimately result in a diversion 
of legitimate savings to speculation and 
consumption in a parallel blackmarket 
economy. What we need today is certain 
tax relief in the form of excise duties ** 
well as on personal income so that the 
common man could have certain reserves 
for investing in industrial activity. Broad* 
based democratisation of industrial structure 
is absolutely essential if we are keen to 
accelerate the growth rate.

Presenting the Budget for 1970-71, the 
Pnme Minister had raised the tax exemption 
limit on div idend incomes upto Rs. 1500 
bat this limit needs to be further raised to 
Rs. 3000 so that the lower middle class 
could participate rather effectively in the 
industrial activity of the country. This 
sense of belonging can go a long way in 
bioadening the entire industrial structure.

MR. CHAIRMAN : Since it is his 
tnaidsn speech, I did not want to ring the 
hill. But the hoo. Member must retnem* 
ber that he has taken Is minutes. Please 
conclude.

SHRI VIREN DR A AO AH W A t : 1 
shall conclude within a minute. Political 
stability and economic equality reason
ably demand decentralisation of economic 
and political power in the state and a 
guarantee of national minimum by 1975-76. 
Democratic socialism will have tittle 
meaning if the consumption rate of tfte 
common man does not constantly rise, ft 
is no use building false hopes that there 
would be better performance in the future. 
When we exhort the people for social 
justice and economic equality, it becomes 
our responsibility to see that they are 
not required to shoulder heavy btirdeh ib 
the form of punitive taxation structure ahd 
soaring prices. Otherwise the people will 
have no other choise but to believe that
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eradicating rovcrty and unemploymentis 
merely a full proof slogan for befooling 
them. It is a challenge to the present 
Leadership, and the earlier they show 
definite results the better it is tor their 
own future.

SHRI K.G, DESHMUKH (AmravaU) ; 
Sir, the budget presented by the hon. 
Finance Minister, though interim, gives 
u sa  clear indication of the regressive 
and socialistic policies of our Govern
m ent For instance, he said, there will be 
employment-oriented schemes, schemes for 
giving credit to relaively weaker sections 
of the community and special schemes 
for the beneiit of small faimers and farmers 
m dry farming areas. It is a matter of great 
satisfaction that our Government has taken 
a decision to implement new employment 
oriented schemes with a view to provide 
employment to  at least one member in 
each family. I am thankful to the Govern
ment for this scheme, but 1 have seen that 
in many families, two or three members 
are employed while in othci families, even 
though there are girls and women who are 
educated and who have the potentiality of 
service, they are not able to get employment 
because there are some recruitment rules 
and systems which do not permit them to 
be given service. I would request the 
Finance Minister to make the rules in such 
a way that at least one member from each 
family would be given employment and 
families where more than two or three mem- 
bersare employed are discouraged fiom 
getting more employment. Care should be 
taken to give employment to people m ru* 
ral areas where unemployment is prevalent 
on a large scale. 1 am very thankful to 
the minister because they have asked the 
State Governments to chalk out a scheme 
io each district and I  am hopeful that 
within a few months, this type of scheme 
frill be chalked out and employment 
provided to such families.

Another notable feature of the budget 
«  about the nationalisation of banks, 
which has brought about a greater change 
in our banking credit system. The ag

gregate number of borrowers has risen 
from 3 lakhs to H lakhs and the assis
tance given is also double. But much 
remains to be done in this sphere also. 
We find that the structure of the banking 
system and the machinery is the same. I 
have received many complaints that agri
culturists are not getting credit and when 
they go to commercial banks for credit, 
they are asked to gf\e another security* 
When the agriculturist rossesses land in 
his name, credit should be given on the 
land itself. But in addition to mortgag
ing his land, he is asked to furnish securi
ty also for the loan. This is an anomaly. 
In the case of business, loans are given on 
the security of the shares. There additional 
security is not asked for. This anomaly 
should be removed

Thirdly, coming to cotton, ii is» saidin 
the budget speech by the Finance Minis
ter .

“ The production of commercial 
crops, notably cotton and oilseeds, 
has been inadequate and this had ad
verse effect on industrial produ
ction and puces.''

In the case of cotton we are the suflereis 
for a long time. 1 have brought it to 
the notice of the Foreign Trade Ministei 
many time and I have suggested the for
mation of the Colton Corporation of 
India and the fixation of prices. 1 am 
thankful to him that two months back he 
has formed the Cotton Corporation o f 
India. But except the formation of the 
Corporation nothing more has been done. 
Even though the import and export has 
been taken over by the Cotton Corpora
tion, nothing has been done about the 
price of internal cotton and the purchase 
of internal cotton.

Though the target of cotton produ- 
tiOA was fixed at 80 lakhs bales it is worth 
noting that instead of achieving the target 
we are going down and down, tn  the 
year 196S66 we achieved the figure of
86.6 lakhs of bales. Since then we are 
gotag down. Last year we produced $5
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lakhs bales and this year we have gene 
down to 60 lakhs bales. So, we are short 
by 20 lakhs bales. That is why we are 
importing something like 15 lakhs to 
20 lakhs bales from America, Egypt and 
Uganda by paying exorbitant priced The 
price which we are paying for the Ameri
can Cotton is Rs. 2,200 per two bales and 
its staple length is 33/32. We are produc
ing the same variety of cotton in our 
country in Gujarat and parts of Maha
rashtra but for this our traders arc paying 
only Rs. 800 to the growers. When this is 
the position, how can you expect our pro
ducers to produce more and achievc the 
target of R0 lakhs of hnles

1 will give one example to show how 
the cotton grower is harassed and exploi
ted by our traders, At the beginning 
of the cotton season the cotton price in 
the market was Rs. 320 per quintal. Dur
ing the busy season, when the season was 
in its full swing, the price began to dec
line. Now it is. biing said that in all the 
cotton markets of India they are receiving 
only Rs. 220 per quintal, that is, Rs. 100 
less p»r quintal, In such conditions how 
can you expect the I armors to grow more 
cotton ?

This year there is scarcity of cotton be
cause of excessive rains in the cotton ?one. 
At such a tims, instead of giving him 
more price, instead of giving him atleast 
the cost of production we are giving him 
less than what we paid him last yeai, 
which was a belter year for cotton, when 
wa were paying Rs. 290. Though comp- 
plaints have been made to the Minister of 
Foreign Trade many a time nothing has 
bsen besn done in this direction. So, I 
would take this opportunity to request 
the Minister of Foreign Trade through 
the Finance Minister to look into this 
matter.

The Finance Minister is also res
ponsible, id some extent, for the decline 
in prices. The traders arc saying that the 
credit which was given to the cotton pur. 
chasers hai been reduced from 60 to 25 
per cent, Jf that to *o, if the (eduction

is to such a great extent, then it will also 
result in decline in prices. 1 would re
quest the Finance Minister to look Into 
the matter.

Today there is a deadlock in the 
cotton market. When the cotton growers 
are going to the market there is nobody 
to purchase cotton. There are several 
complaints from the cotton merchants, co
operative societies and ginning factories 
that they have so much cotton and no
body is lifting them. At the same time, 
the mills are short of cotton and they are 
threatening to close the mills. The mills 
are also importing cotton from Uganda 
and other countries at high prices.

Something like 5-6 lakh bales of cotton 
have been imported during the last three 
to four months. This is an anomaly. So, 
T would request our Finance Minister and, 
through him, the Foreign Trade Minis
ter to look into the matter and to do 
some justice to the cotton growers. Only 
by saying that he should grow more cotton 
will not solve the problem. This has 
biought m demoralisation and this has 
doomed the cotton grower this year end, 
next year, bo will be thinking of growing 
other commercial crops rather than 
cotton. So, this will lead to serious 
conflict next year in the textile industry. 
So, 1 would request you to look into the 
matter and do justice to the cotton 
growers.

SHRI MADHU DANDAVATE (Raj- 
pur) : Mr. Chairman, Sir, 1 quite realise 
that it is too early to assess the econo
mic policies of the Government before a 
fullfledged Budget has been presented to 
the House. But even then I feel that 
the interim Budget also reflects the eco
nomic thinking of the 'Government and 
the pariy in power.

For sometime the cardinal principle 
of our economic development has been 
*'‘growth with stability” and now it has 
been stressed that the guiding principle 
of our development will be “growth with 
social justice.” 'In broader connotation,
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h  cannot mean anything else but growth 
with a radical social change or a social 
transformation. If this is to be the pars, 
pective, the immediate by-product or this 
perspective will have to b* the eradica
tion Of poverty and also the liberation of 
our economy from the stranglehold of 
monopoly. If these twin objective* are to 
be fulfilled, it shojld be absolutely clear 
that within the framework of the present 
structure, it will not be possible for us to 
achieve these objectives at all. These 
objectives ate Quite laudable. In ordsr 
to  accomplish them through necessary 
measures, fiscal and others, it should b; 
necessary to gst rid of all the hurdls* in 
oat Constitution which might come in the 
way of implementation of progressive 
PDlicies and programmes. It is with this 
constructive approach that I am myself 
seeking leave o f  the House to introduce 
the Constitution Amendment Bill and, I 
hope, the ruling party will consider all it 
aspects in order to spaed up the economic 
programme, and enable this House to bring 
about necessary ehanges in the Constitu
tion.

One of the most important a*p*;u of 
development should bt to socialise the 
commanding heights of our ec^nouy. If 
that is to be done, a radical approach to 
Onr economic planning will be required. 
The most urgent problem before our coun
try is inadequacy of capital. I t  ha* been 
clearly established that private savings 
have not been able to provide the neeess* 
try  capital. W* will, therefore, have to 
roly more and more on institutional sav
ings, Thus, the credit institutions, their 
pgttern end their control pose problem* of 
a very significant order.

We no doubt have the nationalisation 
Of fc$ns. But mere nationalisation of 
ftattfcnig will not be adequate. There are 
credit institutions like the general insur
ance ,Which also will have to be socialised. 
Let me make it explicitly cleart hat * socia
lisation doers not mean mere statisation of 
these institutions. We tmist see to it that 
these institutions are brought in roblic 
‘ito to r «nd the popular image o f the rub*
lie sector is improved. The' opponents of( i *

the philosophy of the public sector have 
rmde up their mind to  undermine the 
prestige and popularity of the public 
sector in the eyes o f  the people. If the 
image of the public sector it destroyed, 
then, probably, people w* 1 persuade them 
selves to believe that in the interest o f 
efficiency, we cannot have expansion or 
the public sector and that it is better to 
go back to the private sector. Therefore, 
in those fields and in d u s try , where so
cialisation has been introduced, the ex
periment of socialisation mmst ba madjs a 
success;.

I would concretely point out to the 
nationalisation of the fourteen hanks. I 
am not one of those who feel that the 
im portan t of nationalisaMon of banking 
bdOo n*s less because only Jourteen banks 
were nationalised. In tact, the basic 
premiss o f nationalisms only fourteen 
banks is that *tho*e banks were capital 
tends to accumulate to a vciy great extent, 
should bs taken ovet fi'st. I think that 
is the correct approach.

19 hr«.
Ajiain ws have to convince the countiy 

that the nationalised hmks arc run on a 
fairly sound basts and with a greater dig* 
ree of efficiency and that the employees 
having a sense of participa* ion in the 
management The backward sections of 
our country m m  have the ferling that 
the norm? of creditworth'ness are being 
radically changed and ths underprivileged 
sections will bj able to get better benefit 
in tsrms of loans. Sir, I am constrainted 
to remark that such situation has not been 
stilt created.

Again, reverting back to the problem 
of creating a better and popular image of 
the public sector, I  feel that there should 
be an expansion of the public Sector. 
Specially in the field like consumer goods 
industries. If the public sector functions 
very effectively and efficiently specialty 
in the consumer goods industries. T think 
the popular image of the public sector 
industries will improve. H is in this con* 
nection that I would like to refer to one 

significant aspect of indvstrfiU dwetajMnem,
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One of the most crucial points ami 
crucial problems of industrialisation is the 
underutilised capacity of our industries, 
both in private and public sectors and one 
of the reasons for this phenomena is that 
there is no proper system of distribution 
of the raw materials to these industries. 
Therefore, I suggest that an autonomous 
corporation should be effectively built up 
which should take up the responsibility 
of procuring, stocking and also equitably 
distributing the raw materials. For ins
tance, 1 would refer to the problem that 
was recently crcated in the textile indus
try. I may refer to the crisis that was 
created in the textile industry. To a 
ceitain extent, the crisis was artificial. Not 
that it was fully artificial, but, to a very 
great extent, it was so. The textile mag. 
nates thought that they should pressurise 
the Government, to have more import 
of cotton, and thereby see to it that they 
have wider margins of profits. To some 
extent they have already succeeded. There 
are problems of cotton-growers. There 
are also problems of the consumers who 
have to purchase cloth at very high prices, 
Obviously, these problems will have to be 
tackled. For instance, I would suggest 
that we should try to overhaul the entire 
apparatus of the National Cotton Corpo
ration. We should widen its power, autho- 
rity and scope and it should be possible 
for the Corporation to see that seeds are 
provided to the agriculturists, yarn is 
manufactured and a equitable distribution 
of the yarn is ensured. Then, on one 
side, there will be justice to the cotton- 
growers and on the other, we will be able 
to do justice to the consumers who are 
actually purchasing cloth at high prices.

Then, there is .*n urgent problem that 
is linked up with the price policy. That is 
the problem of socialisation of wholesale 
trade in foodgrains and other essential 
commodities. Sir, I am constrained to 
observe that this very Government which 
set up a number of years ago*—of course, 
wh«n \ say, ‘This Government*, there is 
tls* continuity of Government, in that 
sense 1 am saying—they had adopted a 
particular policy and they appointed under 
the (^airmanship of Mr, Asoka Mehta a 
Foodgrains Inquiry Committee. That

Committee went into the problem. The? 
took evidence of experts and they hav® 
come forward with their valuable report. 
The Asoka Mehta Committee had recom
mended that in order to ensure that on 
the one side, the problems of the produ
cers and on the other, the problems of 
the consumers are tackled, it is better 
that we socialise the wholesale trade in 
foodgrains and other essential commodi
ties. sir, 1 am sorry to say that even 
after these recommendations were made 
by the Asoka Mehta Committee, they 
were not implemented, at all. Very often 
that happens in regard to the reports and 
recommendations of various Commissions*

The Asoka Mehta Foodgrains Enquiry 
Committee recommended the socialisation 
of wholesale trade in foodgrains and essen
tial commodities. It was not implemented. 
The tragic paradox of the situation is 
that Shri Asoka Mehta who pleaded for 
the socialisation of foodgrains and 
essential commodities has now joined 
the political lobby which is totally oppo- 
sed to the socialisation. Probably if his 
recommendations were implemented in 
time, it would have prevented Shri Asoka 
Mehta from joining this lobby, which 
is putting forward a retrograde point of 
view.

Then I come to the problem of regi
onal imbalances. This problem of 
regional imbalances has to be tackled at 
various levels, This imbalance arises out 
of the imbalance which exists in the 
infra-structure in various regions. To 
give a concrete illustration, I would 
say, it is necessary that the backward 
regions have to be developed with proper 
means of communications. We have to 
develop agro-industrial bass in the back
ward regions. I represent a constitu
ency from Konkan. Lot of agitation is 
going on there for the development Of 
Konkan. It is a backward region. There 
is no agro-industrial base jn this region 
of Konkan. Nobody wants to start 
industry in Konkan because the basic 
difficulty is that there are no proper means 
of communications like Railways. Ij j* 
very difficult to bring about the neces
sary communication with other parts
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the country for Exports in the absence wealth tax be firmly formulated and
o f proper communication facilities. implemented.

For this reason, capital is shy in 
Konkan region. I f  this attitude of shyness 
is to  go, it is necessary for the Govern
ment to  provide necessary communication 
facilities like Railways. Fortunately, due 
to pressure from various sections, the 
Government decided to have a survey of 
the Bombay-Mangalore Railway line. 
Unfortunately this scheme for Konkan 
railway line h  not pursued effectively. 
In the Konkan region there are a number 
of villages where you see bullock carts. 
During the election campaign our 
Ministers want there in helicopters. 
Villagers in Konkan found a transition 
from "bullock cart age" to “ helicopter 
age'*. The missing link is the Railways, 
th is  missing link should be introduced. 
It is said that Evolutionists know every
thing about the missing link except the 
fact that it is missing. That seems to be 
the position in Konkan also.

This particular aspect of extending 
the Railway lina to Konkan has to be 
taken up speedily. Unless this is done, 
it is difficult to rcmo\c the economic 
imbalance of this region.

I now come to the question of equality, 
The keynote of a socialist policy ts that 
there should be stress on equality. It is 
surprising that not a word of 'socialism* 
is mentioned in the speech of the Finance 
Minister, Of course, I don't go very 
much by external form ; so long as the 
substance is there. But substance too is 
missing. To put socialist content *m the 
economic development there must be 
greater equality.

Unless we are Able lo have measures 
like capital levy, wealth tax etc. we can. 
not remove the existing inequalities. 
Unless wo take such steps we cannot 
remove th e  tapering peaks of property 
from our i»M*t. Therefore, X Would 
frUgtyWrtbaf itMWSfives 1%* capital levy and

Let me now make a reference to the po
licy regarding automation. 1 am a modern
ist and t am a socialist, and therefore, I 
would never totally oppose automation at 
all. In modern development and in ration
alisation of industries at a certain stage, 
automation is inevitable. But, since our 
Planning Commission had accepted the 
approach that in a country like ours at 
the present stage of development, our 
entire technique of production should 
lie labour* intensive and not capital- 
intensive, automation should not be 
introduced in those fields and industries 
where on a very large scale, the employees 
will be thrown out, without any prospects 
of alternative employment, and that too 
at the present level of wages. This should 
be the attitude in this regard.

I shall now refer very briefly to the 
policy regarding taxation. I am not one 
of those who feel that if socialists are in 
power, there will be no taxation at all 
Only a quixotic attitude can lead to such 
thinking. 1 feel that taxation is bound 
to be there, no matter whoever be in 
power, whether Congress (R) or Congress 
(O) or Jan Snngh or PSP or SSP or 
communists of any variety. But the 
socialist approach to taxation is that the 
policy of taxation must be such that taxa
tion must be according to the capacity of 
the people to bear the taxes, and, there
fore, the higher echelons of society must 
be made to pay more taxes; and to that 
extent, the burden of taxation on the 
poor must be less. This type o f socialist 
orientation must be there. I feel that if 
capital levy, wealth tax and such other 
measures are implemented effectively 
there will be no difficulty in narrowing 
down inequalities.

I shall now briefly refer to agriculture. 
I do not want to spell out my v im  on 
this matter in detail because 1 do not Have 
enough titoe at tpy disposal. But one of 
the key.notei ctf our entire devetopbieM 
wttt b* m  attitude to africultWTmtf
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attitude to problem* of land reform etc, 
But t  am afraid that io spite of such a 
massive mandate received by the Congress 
(R), or Congress (N) whatever you may 
call it, there seem to be internal contradic- 
tions in the Congress (R) itself. X was 
very happy to read some announcement 
by the Finance Minister of course, X read 
it through the papers, and, it may be 
wiong also. He is reported to have said 
that after the elections are over the 
richer sections of the peasantry will 
have to be attended to and we will have 
to do something to curb them. But in 
my own State of Maharashtra, quick 
came the comment from the Chief 
Minister of the State that all this slogan 
mongering must be ended and the rich 
peasent should not be frightened at all. 
Probably, there might be the dialectical 
approach to socialism. If internal con. 
tradictions develop, theie might be 
progress, and hence there internal 
contradictions ’ 1 hope that a proper 
approach will be adopted and our entire 
policy will be so oriented, and our schemes 
of development will be so overhauled 
that it will not be the richer echelons in 
the field of agriculture and industry 
whose interests will be catered to but 
those of the underprivileged will be 
attended to. It is not the affluence of the 
rich, but really the needs and requirements 
of the poorer sections and backward 
sections which must be taken note of. If 
this is done, and socialist-oriented 
attitude is adopted, 1, and my collegues 
will always support that attitude on the 
floor of this House. Even if some people 
from among the ruling party fumble to 
support the socialist measures—if there 
are any socialist measures—-the PSP and 
other socialists will continue to support 
them. But if we find any lacuna in the 
socialist measures, we shall vigorously 
raise Our voice of opposition and fight 
for putting socialist content in the 
policies and programmes to be pursued 
by the Government.

SftRT C.M. STEPHEN (Muvftttupuaha)'. 
I  thank you few giving me an opportunity 
to tbrAm general discussion.
M  lit* tratftf, I w*u!4 tito to comment

the hon. Finance Minister for the speech 
that he has made, which is as every budget 
speech should be, a political document 
Which has spelt ont the policies and the 
and the ultimate objectives guiding the 
Government and the party which is running 
the Government and s* behind the Govern* 
ment.

He has faithfully spelt out the main 
line of approach of the party on this side 
and the objectives we have in view. In 
the introductory part of his speech, he has 
pointed out what exactly are the main 
economic policies, growth with social 
justiee and so on. He has also apelt 
out the ultimate objectives, namely, 
reduction of dispat itics in income, wealth 
and economic power, creation of mass 
employment, holding of the price line, 
keeping a safe balance of payments so 
that we depend less on foerign credit. 
These certainly are objectives which not 
only the party on this side but most of the 
parties opposite have also accepted.

But basically, the approaches and 
policies were not without controversy 
before the elections. Certain combinations 
on the other side calling themselves 
grandiloquently as the ‘grand alliance* had 
materially differed from the policies we 
had accepted. But I suppose after the 
elections, after the massive mandate we 
have obtained, this is now beyond contra* 
versy and my friends opposite will not 
raise this issue any further.

But political policies and ultimate 
Objective are not the main criteria, though 
they are, of course, deciding guidelines. 
The material thing i s : what exectly are 
the programmes and how exactly can we 
implement them. Of course, these 
programmes will be spelt out only in May 
When the final Budget is before us. We 
are thankful to finance Minister for the 
forthright announcement' he has made 
that whatever might have been the attitude 
and whatever might have been the 
experience in the past such programmes 
as are accepted will be implemented 
expeditiously *»d fo$»rightly,
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According to me, this discussion will 

serve enly one purpose, that is, to give 
suggestions to Government which may 
serve as guidelines for them when framing 
their ultimate programmes when preparing 
the coming budget.

At this point, 1 want to mention one 
thing. As my hon. friend who preceded 
me mentioned, 1 was also disappointed to 
see that in the President's Address 
and in the budget speech, the word 
'socialism4 has been left out. May be 
unintentionally, but it has been left out. 
Labels may not be important, but 1 do 
believe they have a significance, they have 
a psychological value.

DR. V. K. R. VARADURAJA RAO : 
In elections.

SHRl C. M. STEPHEN : Not only in 
elections, but afterwards too.

Economic growth with social justice 
is not the connotation of socialism. 
Socialism is something much more than 
that. It is a way of life. It is a comp
lete transformation of the existing infra, 
structure, economic, social, political, 
everything.

Therefore, 1 would request tbe JFjnance 
Minister to see that this is not left aside 
in 0ur pronouncements hereafter. When 
we passed a resolution in Avadi, we set 
for ourselves the goal o f a  socialist pattern 
of society, In Bhubnesbwar, we moved 
forward in our march in that direction. 
We had a lot of controversy in the 
Congress itself for changing the preamble 
Of the organisation itself and spell 
out socialism. Let us not shy away from 
that fcord. That word has become a bye- 
word lo r the masses o f the country, it has 
becowte very dear to them. It is o s that 
word that tbe masses have been eathuted 
and enamoured to give a massive verdict 
^ ■ S u p a r ty  on this side. Therefore,it 
T m  ^  *  v t m  jto conaotatiww

and paraphrases. It has become a symbol 
which grips a word which grips the 
imagination of the people of this country, 
a word which means so much for the 
millions of this country in the lakhs of 
villages from Himalayas to Kanyakumari. 
So it must find a place in o u t  pronounce
ments. This is only in posing.

Theitt are one or two things which 
have not been stated sufficiently clearly to 
which I would like to make a reference. 
There can be piogrammet. Any intell
ectual can frame a riogramme. Attempts 
will certainly be mude to enforce the 
programme. But are conditions such as 
to give us satisfaction and confidence that 
the.se programmes *viM be effectively 
implemented? The party on this side is 
certainly commuted to that ; the Govern
ment, by which 1 mean, the Ministry, is 
certainly pledged to that ; the leadership 
on this side is certainly 1 ound by it and 
Parliament as a whole ts certainly a part 
to it.

But there we can only spell out the 
policies, tell the nation what should be 
done. There is nnothei apparatus which 
has to implement the whole thing.

Looking back, we had our plans and 
the plans were marked by shortfalls in 
implementation. Even last year, after 
the Prime Minister made her Budget speech 
our targets were not fulfilled. We now 
find that in material terms, there have been 
considerable shortfalls. How do these 
take place It has got to be investi
gated.

Creating the transformation of this 
country is a huge and tremendous exer
cise. About 60 crores of people through* 
out this vast country changing their way 
of life and producing things in such a 
manner as to have plenty on an equal 
basis, is not a mean task. It is a major 
task. This major task can be accomp
lished in only two ways, by the democratic 
method or by tbe totalitarian method. The 
electorate has discorded the totalitarian
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method, and to it has to ba achieved by
the democratic method. It is absolutely 
necessary that every sector of life* every 
fragment o f life, every section which is 
connected with it must be informed by 
this yearning for democrat/c transfor
mation on a socialist basis,

Here 1 have to make a special refer
en ce  to our services, I am certainly 
prepared to pay a condim ent to them to the 
extent that they have served, but let me 
tell the services through the House that 
there is* an impression throughout the 
country that the services have not shared 
yearning for socialist transformation. 
There are pin-pricks and obstacles placed. 
The Government machinery is functioning 
not for facilitating this transformation, 
but for creating impediments and slowing 
down the whole thing. It is absolutely 
nccessary that the services should also 
step up tbe pace. Otherwise, our efforts 
will be nullified. I do not know what 
exactly should be done. They have 
got protection under the Constitution, 
but »arge sections of the people 
have started thinking whether that pro
tection must remain there in view Of 
the indiscipline that we are finding, in view 
of the obstructions that we are meeting 
with and in view of the short falls in our 
targets. Therefore, if this socialist 
transformation is to take place, the services 
also must be attuned to the national will 
and that is a matter to which the Govern
ment will have to address themselves. 
Whatever steps are necessary must be 
taken. What matters is the ultimate 
objective and the achievement of that 
objective. The Government has been 
given a mandate to take whatever steps 
may be found necessary. It is only the 
ultimate objective that has to be achieved. 
For tbe non-achievement of this objective 
no excuse will be accepted by the people 
because the people have done what they 
were asked to do. We have been given 
a mandate and it has to be implemented, 
and any step which is absolutely necessary, 
whether it be with reference to the ser
vices or tbe judiciary, whether it be with 
respect o f anybody, has got to be taken 
firmly and strdngly, because the public of

this country has given this party and this 
Government a mandate for bringing about 
social transformation. I wanted to bring 
this to the notice o f the finance Minister.

There are certain parties on the other 
side which decry the public sector, imply
ing thereby that it will not be a success. 
That is a challenge to the workman 
engaged in the public sector, I am my
self a trade unionist. The workers are 
being blamed, but would the story end 
theie ? That has to be examined The 
parties on the other side, the trade unions 
and everybody will have to address them
selves to this. According to my experi
ence, it is not really the workers who have 
to be blamed. I have seen how the manage- 
fial cadre, how the supervisory codio of 
the public sector functions, and I have 
asked the managers of the public sector 
when they are confronted with the ques
tion of the non-cooperation of the workers 
whether they want the job to be done. 
Mostly they are only concerned with 
their salary and not with the job to be 
done. There was a proposal at one time 
that an administrative cadre should be 
built up for the public sector. I do not 
know what has happened to it. Even now 
civil service officers are being inducted 
into public sector.

1 do not know how far it will serve 
the purpose. With security of tenure 
completely established they can take 
things easy, and the public sector comes 
to ridicule. Unless we completely streme- 
line the working of the public sector and 
make it a success, this experiment of 
socialism through democracy will stand 
self condemned even in the begining* On 
the industrial side there must be a public 
sec to r; even on the agricultural side 
there will be a public sector pattern, it 
may be a co-operative o ra  collective form. 
We may have to proceed to the public 
sector pattern even in respect of small 
scale industries. Who knows 1 If the 
public sector does not get infused with the 
spirit of socialism and the spirit of service 
to the people on the basis of socialism, 
then the experiment cannot suecetd. 
Therefore, if the public sector industries
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ere to succeed, from my experience as a 
trade unionist 1 can say that it is not 
merely the workeis who have to address 
themselves to the task; but also the 
entire managerial and supervisory cadres 
have to got to address themselves to 
this task Everyone of them must be 
given the task of redeeming it Their 
duty must be to see that the public sector 
succeeds. If they fail it must be their 
funeral, they must get out Security of 
tenure should not come in there. If they 
are entrusted with some Usk they should 
do it

The Question of regional imbalance 
has been mentioned in passing in the 
Budget speech Coming a* T do from the 
southernmost tart o f India where there 
is a cry that Kerala is being neglected 
t must bring it to the notice of the 
hon. Finance Minister that this matter 
should be gi\en supjeme importance 
India is a vast country. Delhi is situated 
here and we are situated at the farthest 
end, two thousand miles away and it takes 
a long time before the cries of Kerala 
could 6e heard here. Our problems are 
not being attended to That is the feel, 
mg in our State. It was said that there 
was political instability. 1 want to claim 
credit for myself and for my party 
collegues in the State that the state of 
instability has gone and the people of 
Kerala have done their duty They have 
restored democracy there ; they restored 
stability there, and whoever stood against 
democracy had been given the place they 
deserve. Today they have seat a body 
of people here who have given a commit
ment to the people of Kerala about their 
belief in democracy and socialism and 
we should see that their grievances are 
redressed.

We aie a small State and including 
the CP lM) members we are only 19. 
Elsewhere there are huge chunks of 
States. Our political pull is little. It 
will be difficult for us to make ourselves 
heard. This is a matter tffcieh toas got *o

be taken care of if regional imbalances 
are to be removed. Weaker sections 
should be looked after mspite of political 
pulls and there must be a sense of justice 
in our dealings. We have many schemes. 
There is a proposal fo i establishing ship 
building industry about which we have 
been hearing for the last ten years. Only 
some roads and buildings are coming 
up It seems the Government o f India 
have not made up their mind about this, 
oi the persons who arc charged with it 
are not able to implement the policies 
of the Government of India. Anyway it 
has become a laughing stuck for the people 
of Kerala. There was k»ho a i>roposal for a 
petro-chemical complex One suspects that 
it has migrated to some* other area where 
there was greater rolitic.il pull You 
must realise that Kerala is faced with a 
major problem, the problem of 
educated unemployed I> it our 
fault that we send oui boys 
to the schools 7 Is it our fault that our 
younger generation is sent to study in 
colleges * Is it our fault that we have got 
m our heads some grey mattei and there
fore we are able to study and come out 
of the colleges ? But the people are 
without their jobs. No industry is coming 
up, And there is a material matter * even 
those traditional industries which we had 
are dying We ha\e got the cashew 
mdustiy. One and a half lakh people are 
employed m that industry. Now, the 
Government of India has introduced 
canalisation here in the importing of raw 
nuts. We wanted it foi a social purpose. 
The social purpose was that the raw nuts 
must be allotted to the factories concerned^ 
for the workers concerned, so that those 
workers may get jo b s , not that the 
employers may take them anywhere and 
anybody may get jobs. That was not our 
purpose. But canalisation was introduced, 
and what is how happening 1 Their 
demand was not attended to, The reason 
is that the officers cannot see tfce social 
side o f the whole thing. The imports 
wee* effected, and handed over to the 
employers j tfay migrate to some otbfr
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place. They start the industry where tha 
wages ate lower. We have #Ot the mini- 
mum wage law. At some other place 
they are prepared to work without the 
minimum wage, where the wages are 
lower. Migration is taking place. Is 
it the focialist policy of the Government 
that the woricers must be denied the mini
mum wages, that the workers must be 
denied their wages ; or that the workers 
must be denied their jobs ? 1 am telling 
you that for the last seven months, about 
a lakh and a quarter workers have been 
on the streets without their jobs, without 
their wages. 5,000 salaried employees are 
without jobs. I am saying this in order 
that the Government may attend to it. It 
is not enough that you canalise this. Cana
lisation must be done with a social 
purpose. When these employees challenge, 
the Government will have to come in, end 
take over and start running it.

Now, there is a Corporation, wluch is 
running si* factories. The Corporation 
gave a ptofit. But they could not expand 
because they do not have enough finances. 
Rs. 50 crores are now reserved for this 
purpose. 1 would submit that substantial 
benefit must be given/

There is one thing mere.

MR. CHAIRMAN : It is now past 
3 30. 1 have to coll the Minister to make 
a statement. Therefore, I wanted to know 
how long would the hon. Member take. 
Now, he may continue his speech to
morrow*

Now, Dr. Karan Singh.

JS.33 hr*.

STATEMENT RE. ACCIDENT AT 
DELHI AIRPORT

SHRI JYOTIRMOY BOSU (Diamond 
Hafbour): Sir, when Calling Attention 
motions are pending on this subject, a 
statement is made now su& motu, This 
is anew procedure, for evading cross, 
questions, Menu*#, on suo motu

statement one cannot ask any questions 
Formerly, the House has had the privilege 
of getting the facts through Calling 
Attention motions, so that the members 
would get a chance of asking questions. 
Now, the Government are concealing the 
facts from us. This is a discourtesy to 
the House.

MR, CHAIRMAN : I will convey 
your feelings to the Speaker.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
It is with deep regret that 1 have to inform 
the House of a tragic accident that occured 
yesterday morning at Delhi airport when 
a spare tyre of a Boeing 737 aircraft be* 
longing to Indian Airlines burst while 
being inflated near hangar No. 4. Shri 
II. E. Braganza, Chief Engineer Indian 
Airlines, who was standing nearby was 
killed instantaneously while Shri Gupta, 
a Technical Officer, was pronounced dead 
on arrival at Willingdon Hospital, A 
chowkidar Shri Budhi Singh is in a pre
carious condition and a labourer received 
minor injuries. The Airport Health 
Officer and the Tndian Airlines Medical 
officer rushed to the spot, and the injured 
persons weie immediatly taken to the Wil. 
jingdon Hospital.

The incident ts being investigated by 
the Controller of Aeronoutical Inspec
tion in the Civil Aviation Department, 
as well as by the Airlines. The service 
rules of tndian Airlines provide for pay
ment of 36 months’ salary last drawn to 
the families of each of the deceased, pay
ment orders for which have been issued. 
Suitable payments will also be made to 
the injured.

The House, 1 am sure, will join me 
conveying to the families of the bereaved 
our deep sympathy.

SHRI INDRAJIT GUPTA (Alipore) s 
Will you please arrange, so that Members 
who wish to ask questions on this state, 
raent are permitted to &> so tomorrow 1



143 Accident at Delhi MARCH 26, 1971 Airport (St) 144

Shri Indrajit Gupta ]
We want to know what those two officers 
were dping at that particular place ; what 
were the duties that they were performing 
and whether it was their normal duty or 
not etc.

MR. CHAIRMAN : I have already 
spoken to Mr Jyotirmoy Basu, Since he 
had given the catling attention notice to 
the Speaker, 1 will convey his feelings 
to the Speaker. Now after the Minister’s 
statemment if questions are allowed, there 
will be a departure from the procedure 
and there will be no end to the cross- 
examination.

an rw w  m  s ta rt (x T s rr j* ) : 

s m f a  « f i^ r  ijr f e r r

1 1  ?r *rt ^  f

% srrarc ’t t  «nr s re fta rc  *rff 

T m t * m & ?

MR, CHAIRMAN : You may discuss 
it with tbe Speaker.

DR, KARAN SINGH : I can give any 
clarification they may want.

SHRI INDRAJtT GUPTA : He knows 
what i* in our rainds. Let him clarify.

SHRI JYOTIRMOY BASU : Is it a fa d  
that the two engineers were over-worked 
roundthe clock and they were suffering from 
exhaustion due to which they could not 
read the meters and the tyre was over- 
inflated resulting in the accident ?

MR. CHAIRMAN : This is no 
clarification* This is an accusation.

SHRl JYOTIRMOY BASU ; There are 
too many skeletons in the cup board.

That is why suo m otu  statements are 
coming, j

MR. CHAIRMAN : Now Private 
Member** business.

15.57 hr*. *

{Shri K. K  TiWWJ in the Chair]

RESOLUTION RE : WITHDRAWAL 
OF CENTRAL FORCES FROM 

WEST BENGAL v

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : 1 beg to move :

‘’This House, keeping in view the fact 
that in West Bengal the CRP and other 
Central Forces have been unlawfully 
acting beyond their jurisdiction causing 
serious resentment amongst the people 
there, demands immediate withdrawal of 
such forces from West Bengal.'*

Mr. Chairman, inis is a very imjoitam 
issue involving 5 crores of people of West 
Bengal groaning under severe oppiesMon 
and tomire. You pei son ally have been 
\e iy  much interested in the afUuts of 
West Bengal after spending a good pari of 
your life there. I shall expect you to do 
justice to the people of West Bengal,

This Mrs, Indira Gandhi Government 
is making a desperate bid to re-establish the 
Congress in West Bengal and then serve 
the jotedats and industrialists and as an 
outcome of this, law and order crisis and 
misery have been created. I will read 
out an extract from the T im es o f  In d ia 's  
yesterday's issue. It is iSTpainsr ttre 
CPM. On the contrary/ it is in the 
farthest corner from CPjrt. It says :

“ It makes for ah ungainly sight to 
atch teeny-weeny parties and men, 

ejected by the voters! struck back on the 
centre of the stage just because the 
Congress is desperately anxious to restore 
itself to power jU West Bengal.**

That i» the reason and the outcome 
is there, Since President’s rule* West 
Bengal fm  tjpea treated as an occupied 
territory, I will quote from another pope, 
rtu» ft? pftopfe fttOY* to the Congre*,.
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viz,, the f i fa r iv ftm & m d m d  of Cal
cutta, in wfelob our friend, Mr. KftnjitJ&py, 
an eminent foornaHstXhas said :

“Never before tho country has'TS&en 
such mobilisation of troops and para
military forces to maintain lav/ and 
order during election. The rural areas 
of the State will also see lots of them. 
It is during elections that the policies 
of a democratic country like ours find 
expression in the most impressive form. 
Troops employed in West Bengal will 
surely learn a lesson in politics from 
this election;”

This President’s Rule, imposed under 
the pretext of maintenance of law and 
order and suppression of Naxalites, is so* 
thing but untruth. They assumed eoor. 
mous powers, summary powers, they hood 
winked this House and through the back 
door assumed powers like Prevention of 
Violent Activities Act and so many other 
powers.

They refuse an enquiry on police 
filings which even the foreign rulers 
thought was a justifiable one. When I 
asked the Prime Minister to tell me 
categorically whether it was done with the 
conscnt of the Prime Minister and the 
Home Minister she did not hesitate to 
write me something which is an unmixed 
untruth, I am sorry to say. She had 
stated something which had no relation 
to the truth,

The Commissioner m Calcutta have 
been repeatedly bettering and saying £‘
Act or no PD Act, we shall shoot as 
sight:. TWcetrrtifnsWTTOOT 
sight. “It is uapaf&Heited repression on 
political opponents like CPM on the 
pretext of suppression of Naxalites.

The situation has much worsened 
after the imposition of Presideafs Rule 
aad the ultimate object, the main aim, 
is to suppress the peasants and workers' 
movement m  and led by the CPM. As 
a reeult, my p«rty, the CPM* fees lost-over 
330 m m b tii of Hs who faa** been

murdered mostly by plainclotbed police
men. This is part of Operation Hooghly 
which is a part of the conspiracy which 
was hatched by Shri A joy Maker jee and 
Shri Y. B. Chavan in 1967 after the first 
UF regime fell. After election they have 
arrested no less than 1,000 people. In 
spite of all that, we have gone through 
the workers’ and peasants* struggles, waged 
the jute strike successfully and forced the 
owners to part with a part of the huge 
profits they make out of the sweat and 
tears of the workers, In spite Of the 
fact that CRP was sent there to help the 
jotedars, the land could not be taken back 
from the burgedars because we have be
come Quite conscious of our rights.

The forces of law are turning blind eyes 
on criminals when they are attacking us. 
But when we do fight back in self-defence, 
they appear on the scene to shoot us. 
Even the right Of self-defence has been 
denied to us. The expenditure on Central 
Reserve Police of your Socialist Govern
ment has increased by Rs. 9.3 crores 
making a total of Rs. 76.5 crores, about 
fifteen times more than what it was 15 
years ago. This is the growth of socialism 
you are bestowing on us. Now you have 
enough money in the Budget to raise 
three more CRP battalions and another 
Rs. 1.45 crores for the Industrial Security 
Force and Rs. 58 crores more for defence 
services. On top of all this, there are
64,000 West Bengal policemen, a part of 
which ts struggling for your benefit.

I will now give a few examples of the 
atrocities committed by the CRP. in 
Malda a fourteen years old girl was raped. 
In Cfttmditala the same thing was repeated. 
Then, in Ba*anti six- women were raped in 
a launch.

SHRI CM. STEPHEN (Muvatlupuzfea): 
Does he know that Shri A. K. Oopalan is 
always carrying a policeman ŵ ith him ?

SHRI JYOHRMOY BASU : In a 
Basanti si* girls who were under arrest 
were raped by the CRP men, Id Durga. 
pur during the last strike some womig
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were molested, and Insulted. In Calcutta 
a aice year old girl was raped by nine 
persons belonging to the CRP.

This is what you are doing. You are 
artificially creating a law and order 
situation for re-entry into West Bengal 
politics. What is happening in o ther 
States ? In Mlidbya 'Pradesh in three 
yearH Bfere
I^JDCnsraraSrs ancT it is on "^he jincrcas* 
eveiy day.” TeTussee" what*£Ee Governor, 
Mr. IShavan, sent from the Centre says...

SHRI B. K. DASCHOWDHURY 
(Coocb Bihar) . On a point of order, Sir. 
The resolution speaks about the C.R.P. in 
West Bengal and their withdrawal. Is he 
entitled to speak about what happened in 
Kerala, Madhya Pradesh and all that ? U 
it relevant or irrelevant 0

MR. CHAIRMAN * There is no r«mt 
of order.

In Jadhavpur University, in August,

&970, what did they do 1 This is from the 
\mrita bazar Patrika. I  quote :

“ About ISO students, teachers and 
(employees of Jadhavpur University were 
/injured, some of them seriously, when 
(police made a series of lathi charges in. 
iside the University campus........*’

“ ......started beating out employees,
students and teachers mercilessly in, which 
100 students and 60 office staff were in
jured...... The police action was absolute*

My unprovoked "

And the Home Secretary said that they 
had given no instructions to the police 
for taking such action or firing a single 
shot. The C.R.P. acted on its own. 
This is~ not % Central Itestfve “"Police. 
This is a Criminal Reserve Police. It is 
a congregation of outlaws, if you ask 
me. You will understand better because 
one day you will realise what the character 
of this Government »*,

SHRI JYOTIR vfOY BASU : What does 
Mr. Dhavan say about Calcutta ? He 
says* that the city of Calcutta is aafer than 
Delhi. Then, of course under pressure, 
Mr. Dhavan was made to make amends. 
He is, after all, a paid servant of the 
< entre and he is supposed to  please them.

In West Bengal, m many places, the 
local police refused and the C.R.P. had to 
be used. In Bihala, 1400 houses were 
ransacked under the guise of searching the 
house*. What a pity and what a shame ' 
And they talk of democracy. The C.P.M. 

Workers were shot dead while putting 
posters on the wall in Bihala.

The police hod shot them because the 
ultimate object was to stop the C.P.M. 
from coming to power.

In Naktala, in Tollygunj. the C.R.P. 
ransacked the whole locality. A retired 
.judge, an old man, was given a slap on 
khe face. This is whftt tbe C.R-P, is 
\toiftf.

In Jadavpur University, again on 1st
i March, what did they do 7 I quote :

“ About 30 students of Jadavpur were 
injured eight of whom were admitted 
to the Police C ase Hospital when police 
made a lathucharge on borders in two 
hostels of the University during a 
search of the two hostels in the Jadav
pur thana area...”

“ ....... boarders of the hostel in tbe
university premises had held atleast 
on Saturday evening. They had gone 
to sleep at about 10.30 p.m. At About 
3 a. m. about 500 Central Reserve 
Police, he alleged in his statement, 

v entered the hostel after bfeafciog open 
the gate.”

the police broke into students' 
rooms threatened them with revolvers 
and bayonets and forced the inmates, 
who had been sleeping to oome out 
of tbeir rooms. They also beat up 
stydents,„,Mtbe police bad takpn eway
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the students’ engineering instruments 
and personal belongings. He said that 
abom 70 inmates of the hostel had 
bees detained in the than a/*

This is what you are doing. This is 
what you are sanctioning money for, for 
the C.R.P., and in the name of civilisation 
and democracy.

In Krishnagar, in Durgapur, inSiliguri, 
in Alipoifi^TBiar and’ otfier places, they 
^ y e^ttiven beanp^nw XTdvernrnent emp
loyees. Mr. Kanda hkH 'g l^ r  a 'cateibri. 
■caTassurance that against those who had 
gone on strike no action will be taken. 
The railway officials and the police have 
completely thrown that piece of assurance 
into the waste paper basket. 1 feel sorry 
for Mr, Nanda He is not in this House. 
Now, these gangsters went und chased out 
every employee in their houses at mid
night, The Sub-Divisional Police Officer 
came to the colony in a drunken state at
2 A.M. molested tbe women, kicked the 
children, trespassed into the house Bnd 
did what know civilised person could 
ever do. This »s whatyou are doing with 

vthe CRP_.j[garnear Diamond Harfiour in 
j j afoldanga tSeyJhad arreiSfeTm ftjje stroke, 
loJbeipaTotedar^ 22 ojMhem. They were 
glven such'jpmerciless beating that each 
and everybody of that group had to be 
admitted into the hospital. This is one 
side of tha Story. Now, they have gone 
into something much deeper.

written for a copy of the post-mortem 
report. That even, she was not willing to 
give. They appointed a Judge to inquire 
into the matter but he was stabbed by 
tbe Police agents and persuaded not to 
hold the inquiry. So, the whole thing has 
been dropped.

There have been numerous murders 
and hundreds and thousands have been 
murdered by the Police, by plain-clothed 
police men and the Government is sitting 
tight. 1 want to know what has happened 
to the Beliaghata CPI murder where 
Mr. Krishna Menon and other nine 
members of Parliament belonging to most 
of the Opposition Parties had gone and 
seen and heard themselves the atrocities 
of the police. The Deputy Commissioner 
of Police was shot dead with his own 
rifle. Four young boys were shot dead 
at 4 O’ clock in the morning and one of 
the boys was a National Talent Scholar- 
shipholder, Ashok Bose, who was getting 
a scholarship of Rs. 100 per month and 
he was shot and killed.

Only the other day, in Ananda 
Bazar—‘you have not to go very far...... .

MR. CHAIRMAN : Is there any inquiry 
being made ?

SHRl JYOT1RMOY BOSU : No 
inquiry.

There are planned murders by Police, 
agent provocateurs and procured and 
hired criminals. We have seen how the 
Vico*Chancellor of the Jadavpur Univer
sity, Mr. Gopal Sen had been murdered 
and in Garden Reach how the eminent 
trade.union leader, Mr. Niresh Thakur 
was murdered under their very nose and 
in the main road .and how Prof, Chakra- 
vary was murdered in BeJur Mutt College 
in his class room. -

• In Jferaset* eleven young hoy* were 
shot a*4 killed by the Police, the frime 
Miafater here p v t  an assurance that a 
CBI inquiry tf til he inititutetf and I hav*

MR. CHAIRMAN : Is it sub judic  ?

SHRI JYOT1RMOY BOSU : Not at
all.

SHRI A. K. GOPALAN : How can we 
know whether there is any inquiry of not ?

SHRI JYOT1RMOY BOSU : JjUfeis 
Beliaghata murder of ,i7tjL February, tour 
young boys were shoyj t ^ f i t £ 3 i f W t

anJTlHSse who were nearby Vera told to

“Hnmt of revolver. Btrt some people *«w
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and 4be next day there was a big demons
tration which want to the Writers Build- 
ing which included many ladies among 
them. And among the signatories you 
trill find two are even Congiess MLAs.
There is Mr. Ardendu Naskar a leader
of the Congress and sitting MLA of the 
ruling Congress Smt. 11a Mitra of CPT and 
many other eminent people. Four young 
men shot dead in Calcutta and in broad
daylight under the very nose of the people 
by the Police, under instructions of
whom ? Mrs. Indira Gandhi. Because 
that is the way she has chosen to rehabi
litate herself and her Party in West 
Bengal. But nothing will happen and she 
will not be able to get m there.

Another method— this is a negative 
method o f murder— in Duw Dum they 
derived the election benefit by murdering 
our candidate. Lastly, about our revered 
Leader, Mr. Hemanta Kumar Basu-May 
his soul rest in peace—I will Quote the 
ECONOMIC TIMES. What does it say 
about Mr. Ba$u’s murder ' I t  says •

“The CPM, however, has long deman
ded fresh elections to the Assembly and 
it is strange that it should now want 
to endanger the holding of the poll 
so close to the event The murder 
of so respected a person as Hemanta- 
da, as he was popularly known in the 
State, cannot but have a traumatic 
effect on the electorate. The chances 
that voters would recoil in horror 
and disgust from a crime of this 
magnitude are too real not to be taken 
into the calculations of a political 
party seriously aiming to capture 
power in the State, unless of course 
vfeeteh as been some CPM rethinking..,”

able to come back to West Bengal and 
fo im a  Government and stay thete, You 
have seen Dr. Proful la Ghosh taking 
lessons from what had happened.

Six Muslim boys were murdered and 
their dead bodies were found near Diamond 
Harbour I lushed to the spot. Later on 
1 found this • I was informed by very 
knowledgeable people about this. Then a 
police officer told me that the murderer 
is absconding, a man called Surya Ghosh 
He has not been apprehended And, I 
fuither learnt, he was brought to Delhi 
so that he it not apprehended Phis Surya 
Ghosh happens to be a ruling Congress 
worker of Joymigur I am saying it on 
the floor of the House on my own res- 
ponsibility There have been attempts of 
muider on the Mayor of Calcutta and 
m other councillor, Kothin Dev, and 
Jyoti Basa There ha\e been three attempts 
starting from Patna station, twice near 
Calcutta What has happened to the 
Policc * Why is it that they are not find
ing out the culprits•> Because they feel, 
if they go into it, something might come 
out. That is 'why the> cannot have an 
enquiry.

Regarding the repression that the 
CRP is conducting, 1 will quote from 
Mr Bhupcsh Gupta’s speech to show 
what the CRP had done, because Mr. 
Bhuprsh Gupta is a friend of the Congress; 
we have seen him functioning before 
the election. So his utterance will 
perhaps be more acceptable to you and 
more acceptable to all of us. This is 
what happened in South Jamhad colliery. 
Mr. Bhupesh Gupta said in Rajyt Sabha 
and I quote !

This is a clear analysis that Shri “these workers, about 250 of them,
Hamanta Kumar Baau was murdered to were demonstrating against the notice
malaign the CPM, to create a sente of of lay-off by the employers. There
hatred amongst the minds of people, so was absolute peace prevailing there.
th*i people who oppose the CPM | 0t a The CRP appeared on the sceoe and
tor sm tp  voles and re-established thfem- stltted firing as a result o f  which
dfyff. You *r« oaty m  workers were killed e*«*c«l
Sgjfae they hatek; you m  *«*e iajti&d* Letar lee.

castles in the air, ftever will jtoit Se Mi wes imposed. I sfctfUd l&e to
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know from the Government whether 
it Is the policy of the Government to 
go and intervene on the side of the 
employer#,,.”

If you ask me, I will say, ‘Yes, that is 
so.*

Then he says ;

“ ...and use the CRP to suppress the 
workers in this manner as has been 
done in the case of the workers of the 
Jambad collieries,”

And then he says :

“ in the name of suppressing or dealing 
with the Naxalites, tbe whole State 
today has been given over to the CRP 
for CRP rule, the like of which was 
scarcely known even in the days of 
the British. I would ask the Govern
ment to remember that the people of 
West Bengal, young men and women, 
peasants and workers, cannot be 
silenced in this manner by violence 
and brutality.”

So many things he has said. He has 
utterly condemned the CRP. How is this 
grand alliance of Mrs. Indira Gandhi, the 
agent pro* acateur* and promotors, funct
ioning ? The most corrupt force in this 
country is tbe Indian Police Force. Can 
we forget Mr. Mulla*s judgement ? Mr. 
Anand Narain Mulla said it is nothing else 
but organised gangsterism. A man who 
had been drawing Rs. 400 salary gets 
another 3,000 at the end of the month. 
There wen misuses of powers which were 
indulged in and, sadistic pleasure in ful
filment of that. Now, the United Front 
Government of Jyoti Basu applied the 
brake. Jyoti Basu said, we mutt put the 
polfce on the right lines. This Central 
Government aft# the fall of the UF 
Government there, and before that also, 
told those policemen : If the CPM again 
comes to power, there would be trouble 
t o  m .  TttiaptatiOfiS of rewards were 
mIW 4, Ottfe awards waft given.

I6hrs.

The police today are making extractions 
from the parents of boys, who are taken to 
police stations on the pretext of their 
alleged involvement in Naxalite activities. 
1 know of a case personally where the 
sub-inspector had demanded a sum of one 
thousand rupees from a mother, saying 4if 
you give Rs, 1000, your son will be spared 
from being beaten up/ And what sort of 
beating was it ? Shsi K. C. Pant knows it. 
1 have already referred to it once in this 
House. Samir Bnatt&eharyya, a boy of 17, 
was taken to Shyampukur police station 
without any charge, without any warrant 
and without any reason, and he was given 
a beatiog-up by two jamadars in the 
presene of a sub-inspector and he died. 
There was haemorrhage from his mouth 
and through bis rectum. The body was 
j>ent for post-mortem, and on post
mortem it was found that all his internal 
organs had ruptured, his spleen, lungs, 
liver and everything eise had ruptured. 
This was what happened to a boy of 17. 
That is the socialism that my hon. friend 
opposite are trying to sell to this country 
and they want to hoodwink all of us. I 
hope they would not do this.

A section of the bureaucrats and the 
police are completely involved in this. 
Criminals are given the option 'Serve or 
get punished*, and they were given the 
respectable garb of Naxalites. Shri B. M. 
Birla, who is not a friend of oars, but who 
is a great subscriber to the Congress 
election fund said on tbe 24th December, 
and he has said that repeatedly, that in 
Calcutta today, if you can ipend Rs. 200 
you can get a street urchin to come and 
throw a bomb. Haidend criminals are 
petting salary of Rs. 500 to Rs. 1000 per 
month for this purpose He said that if 
Government wanted to icstore peace, 
they could do it in three days. It was all 
the doing of Shrimati Indira Gandhi ; 
me was creating all this havoc in West 
Bengal, and the people of Bengal and 
the people of India will judge it one day 
and will pay it back in her own coins.
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Again, 60 constables wore murdered. 
Why ? Just to confuse the people that 
Naxalites were killing constables, this 
was done. But we know that these cons
table had been involved in union acti
vities during our regime, because we 
allowed them to practice trade union 
rights. So, they were soited out and were 
murdered and ate being murdered today 
one by one.

Only the other day, at the Batasat 
police station, a sub-inapector told one 
criminal ‘if >ou go and kill the CPM 
candidate for this election, 1 shall let you 
go and set you free'. We have aUo infor
mation regarding the flow of arms and 
ammunitions and explosives and protective 
equipment, f warn the Prime Minister 
that these policemen and officials will 
not go unpunished as *oon as the people 
can instal their own elected representa
tives to power; these criminals of police 
and civil set v ants who have been invol
ved in these misdeeds and murders and 
tortures will be taught a lesson for life. 
We have carefully noted down their names 
and particulars. But how nice stories 
they cook up. They said that Sushitel Ray 
Chaudhary died in a nursing home, and 
his wife came to see him the other day. 
But the rohce did not know. We knew 
that the police had brought him to the 
nursing home and kept him there. This 
is what they arc doing in regard to many 
others also, because unless they can main, 
tain this Naxalite bogey...

MR. CHAIRMAN : The hon. Member 
should try to conclude now.

SHRI JYOTIRMOY BASU : I would 
request you to give me five more minutes. 
After all, it is one ballot in a lifetime 
that we get, and, therefore* there should 
be some reward for this.

Then, again, take the case of guns 
being snatched away. Who believes that 
guns could be snatched away without the 
consent o f  the person ? Nine guns were 
snatched away from the watchmen at the

Behala airport, but not a round was fired.
My hon. friend Shri Sbahoawaa Khan is 
sitting there and he has been a soldier, 
and he would confirm me when I say 
that nothing could happen unless there is 
mutual consent. But then often tbe plea 
was 'What about the size of the ammuni
tion?' Again, 1 would refer this to Shri 
Shahnawaz Khan, that a weapon of a 
bigger bore can always take an ammuni
tion of a slightly smaller bore provided 
there is an adapter. This is what the police 
are doing. They are just telling stories 
and murdering the people. There are 
many methods. There are agent provoca
teurs, plainclotheamen who go and 
create trouble. Then our people come 
out, and then the CRP come* out and 
shoots and kills the people.

In regard to the Army, what is happen
ing ? Gen. Maneksbaw had said repeatedly 
that the use of the army for political 
purposes should not be encouiaged. But 
what is happening today ? There are two 
divisions of the Army deployed in West 
Bengal. Under curfew all this killing takes 
place, so that others cannot come in and 
get the correct information.

Shri Samar Guha and bis party had 
been crying hoarse for an election with 
the military. Well, he has had it, what 
is tbe outcome ? 1 shall tell you the 
outcome in just a minute.

In remote, peaceful, villages, there 
were thousands of army men...

SHRI SAMAR GUHA : Since he has 
mentioned my name, 1 would like to  say 
that those areas were under tbe physical 
control of the CPI (M) and even the 
voters could not go to vote. If anybody can 
take any credit for some kind of election 
with a semblance of fairness and freedom 
in West Bengal, it is Samar Guha. He 
had the courage to speak out on this as 
a result of which them was at least the 
semblance of a free election.

SHRI JYOTIRMOY BASU : The army 
was them all over the place with eano* 
uflaged costumes, with sett ratify far
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jungle warfare, with automatic weapons 
on the ready, pointed at the starving, 
perplexed villagers. This Is a real ‘Gan- 
dhivad’, but there is a slight modification, 
this is *Tndira Gandhivad’.

What have the army done in Calcutta ? 
They have insulted women ; they have 
snatched handbags from ladies in Shyam 
bazar and other places.

Under what law is the army function* 
ing there and who is going to pay for it ? 
Combing and harassment continue 
unabated. Daily about 200 columns o f  
troops with about 100 per column are 
combing CPI (M)-dominated areas. In 
Mareh, 1971 alone, in ten days, 4000 
persons were tortured and harassed. But 
the criminals have remained untouched. 
Life has been made unbearable. Young 
men are running away from their homes. 
Jyoti Basu has written a letter to the 
Prime Minister to call a halt to this. But 
what is coming ? Under the PD Act, 2,035 
arrest* have been made after the elections. 
What is the outcome of the election ? 
What is the alignment ? In 1967, we were 
4* in the Assembly and 5 in Parliament. 
Today, under the same alignment and 
under most difficult conditions, we are 
Ml plus 12 in the Assembly and 20 in 
Parliament. In Baranagar, you tried all 
possible methods. You shut out 16 poll
ing booths ; you engaged goondaa to 
stifle the expression of the will of the 
voters. In spite of that, Jyoti Basu is 
Jyoti Basu and he has been elected with a 
comfortable margin over that stooge of 
yours of 11,000 votes. So do not talk 
about this.

1 would request bon. members to 
kindly read the analysis given by the 
Times o f  India  which said that with all 
the misuse of government machinery and 
other malpractices they lost the votes. 
They should take a lesson from what is 
happening in elsewhere. In Bast Pakistan, 
the writings on the wall are there for 
every one to see. The people of West 
Bengal have chosen us. We are strong, 
we are lit enough, to form a Government, 
Withdraw all central forces from the State,

give up all trickery and horse-trading, 
resort to democracy. The situation will 
then normalise and then let us decide the 
issue on the floor of the house. I say 
that the presence of the central forces in 
West Bengal is illegal and without juris
diction. They should be withdrawn at 
once and the majority party should be 
called upon to form the government. 11 
they fail on the floor of the House, you 
shall have the right to say so. The ver
dict of the people given in the election 
should be respected.

I move.

MR. CHAIRMAN Resolution 
moved :

''This House, keeping in view the fact 
that in West Bengal the CRP and 
other Central Forces have been un
lawfully acting beyond their juris
diction causing serious resentment 
amongst the people there, demands 
immediate withdrawal of such Force 
from West Bengal.”

There is an amendment by Dr. Ranen
Sen.

DR. RANF.N SEN (Barnsat): 1 move :

That i** in resolutior, for :

“ in West Bengal the CRP and other 
Central Forces have been unlawfully 
acting beyond their jurisdiction caus
ing serious resentment amongst the 
people there, demands immediate 
withdrawal of such Forces from West 
Bengal.’"

substitute "though in West Bengal 
the C.R.P. and other Central Forces 
have been deployed, they have failed 
to bring reace and tranquility in West 
Bengal, on the contrary have some* 
times caused harrassment to innocent

* common man, considers that deploy- 
of these forces must be made judi* 
ciously so as to bring back peace and 
tranquility in the State and bring to
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the real culprits disturbing the State 
without harassing and repressing the 
common innocent men.*'

who have never shown any justice to any 
individual in their State ask for justice,

MR. CHAIRMAN : The Chair has 
to give justice to all.

MR. CHAIRMAN : Both the Resolu
tion and the amendment are before the 
House. How much time shall we devote 
to this ?

SHRI S. M. BANERJEE (Kanpur) : 
Let U4 have 2 hours 20 minutes, leaving 
10 minutes for the next Resolution.

MR. CHAIRMAN : There are many 
speaker* wanting to speak.

SHRI MAT! SUSIilLA ROHATGI 
(Btlhaur) : The hon. Mover who waxed 
eloquent ou the torture which Bengal is 
facing now sees nothing in its proper 
perspective. He has a jaundiced and 
biassed eye - I do not mean it in the 
physical sense ; 1 mean only the political 
eye. With that he is not able to do 
justice to the issue. For him, there is a 
skeleton in every cupboard. I would tell 
him what he has described so vividly is 
really his soul speaking, if there is a soul 
in the CPI (M) at all today.

What has happened today has been 
happening for the last one year. Bengal 
has bj«n bleeding and bleeding profusely. 
The some horrors have been prepetrated 
there, the same atrocities, the same 
torture, the same humiliation, and we 
find that it did not hurt them then, it did 
not insult and humiliate them then, but 
now it hurts them since the Centre has 
come into the picture. These are two 
yardsticks for measuring the same justice.

7 here is a question that 1 would like 
to ask the hon. Member sitting opposite. 
He says that he expects justice from th? 
Chair, especially from you because o f 
your old association with the State. 1 
would like to know how he and his party

SHRI JYOTIRMOY BASU : She does 
not understand that.

SHR1MATISUSH1LA ROHATGI : I 
would not ask for justice from tbe Chair 
because I expect the Chair to have an 
equal eye for all without discrimination, 
I would expect the same amount of 
justice for eveiy individual in the House. 
But how can his party expect justice for 
itself, for its individuals, when it has 
destroyed justice, destroyed equanimity, 
destroyed everything which is vital and 
read to human nature and humaniiv it? 
general for the last three oi four years ?

He say* that Bengal has been tieuted 
as an occupied territory. It is better 
that it is treated as an occupied 
territory than as a  no-man’s land, I 
would like to say that there has been a 
reign of terror let loose ; loot, arson, 
tape and everything which the tongue can. 
not pronounce have been perpetrated there. 
He is feeling sorry for the .women whose 
honour has been sullied, and we share 
that, but 1 would like to ask him what 
happened when the House rose as one 
man when the same thing happened at the 
Rabindra Sarovar tragedy.

SHRI JYOTIRMOY BASU : On a 
point of order. May 1 inform tbe House 
through you that the Rabindra Sarovar 
affairs was enquired into by a High Court 
Judge and he has said that there was not 
and iota of truth in that. Don’t tell *11 
untruths. You are a lady and we want to 
be respectful, but do not try to tell things 
which are not true.

SHRIMATI SUSHI LA ROHATGI t 
Your threats will not carry any weight 
in tfcft House. If what he has s*id is 
correct, 1 would be the first person to 
welcome that report if it it stated in It
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that nobody's honour was sallied. We d# 
not know the fMU,

SHRI A. K. GOPALAN (Palghat) : 
There was an enquiry and there is a 
report. What you have said today is 
against the enquiry and you have to 
correct it at least afterwards.

MR. CHAIRMAN ; He has said a 
lot of things of which T am not aware,

SHRl SAMAR GUHA (Contai) : It 
was not an enquiry at all. It was a farce 
of an enquiry. Even the witnesses were 
not allowed to appear.

THE M1N1SETR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPTT, OF 
ELECTRONICS, DEPTT. OF ATOMIC 
ENERGY AND DEPTT. OF SCIENCE 
AND TECHNOLOGY (SHRI K.C. PANT): 
I appreciate the sentiments that havo been 
expressed!# Mr. Gopalan, but may I point 
out that in tbe past 1 have contradicted on 
the floor of the House certain things which 
Shri Jyotirmoy Basu reffered to today. He 
said the Prune Minister told an untruth.
I have contradicted this times without 
number in the last Parliament.

SHR! JYOTIRMOY BASU : I have 
got documents in black and white, 1 have 
written documents to show that the Prime 
Minister had told an unmixed untruth:

MR. CHAIRMAN : Hon. membei 
must be careful in what he says. 1o 
bring a oharge against the Prime Minister 
like this is not fair.

SHRI JYOTIRMOY BASU If 1 do 
not succeed in establishing what 1 have 
said* you send me to the Friviliges 
Committee. 1 am prepared to face it and 
let Ml*. ftttt 40 the satnn thing.

MPUCCV PAtfT : One eta only 
vowttadict what be wtttfy

but 1 was standing in appreciation of the 
sentiment of Shri Gopalan and hoping 
that it would influence Mr. Jyotirmoy 
Basu.

MR. CHAIRMAN Mr. Jyotirmoy 
Basu is now a leader o f his party and 
should not behave like this.

SHR IM ATI SUSHUA ROHATOl : 
May I remind Shri Gopalan of his own 
words which he used five minutes before. 
How are the hon. Members to know if 
there is any enquiry ? I would like to 
know if there has been an enquiry* and if 
so what are the details of the enquiry 
which want about the Rabindra Sarovar 
incidents ?

SHRl A. K. GOPALAN : If it was 
that'the finding m the enquiry report 
was against the police, will you express 
your regret about it.

SHRIMAT1 SUSHILA ROHATOl : 
1* shall be the first person to be happy 
if it was established that the women's 
honour had been sullied,..(IttterrupdQtts.)

MR. CHAIRMAN; Nothing will go 
on record if hon. Members get up when* 
ever they like and begin to make speeches,

SHRl SAMAR GUHA : On a point Of 
order, 1 want to submit that there has 
been no proper enquiry at all into those 
happenings in Rabindrasarovar.

MR. CHAIRMAN : There is no
point of order in this.

SHRlMATI SUSHILA ROHATGI : 
Mr. Jyotirmoy Basu lamented the loss of 
200 cadres of the CP(M). I appreciate 
what he says; ! sympathise * with him. 
But may I ask htm what has happened to 
thousands of people who had been but- 
chered ? They may belong to no party 
or different parties; but ail the same they 
were the sons of some mothers and 
fathers. Why does he make this <tts« 
crimination between she CPM cadres *»<} 
other people ?
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He reffered to the jute strike as being 
very successful. Personally I think that 
no stike can be a successful strike as 
what the country needs is production and 
development. Jute strike is something 
closely associated with foreign exchange 
earnings and as such it was a loss to the 
exchequer. Any lo^s to the exchequer 
can fce replanished only by taxation of the 
poor. How can it be a successful strike 
then ?

He has been saying that no civilised 
man would say this or would do that. 1 
wish he remembered that Bengal was at 
one time the home of fine civilisation, the 
land of soulful bliss, music, drama and 
theatre; it consisted of people who could 
rise about certain things and give us a 
lead in so many matters. What has 
happened in Bengal duting the last four 
years when there was organised violence 
does not reflect that civilisation; it was 
a different civilisation then and we as 
Indians are not proud of that civilisation * 
which has been seen in West Bengal 
during the la^t four years.

What ‘urrrises me most is this Shri 
lyotumoy Basu id that the police are 
frtghtend to do something since if 
something is found out the people are 
ttifcen to task. 1 should like to ask him 
why this particular incident happened. Is 
it not because the police were thoroughly 
demoralised under the CP(M) rule during 
the last four years; they were not only 
threatened but they had laid down their 
lives also. They had been threatened, 
iruimiated and were made to act under 
teiuion and pressure I have seen people 
there; in Bengal the rolice had also under 
gone torture. What has happened in the 
roUcc and other services ? The entire 
tesponsibility for that goes to the CP(M). 
They cannot be absolved of it or exotier* 
ated from that.

translate Into action and wfeieh the people 
have approved. (Interrupti0n$t)  > •

SHRI PILOO MODY (Godhra) : There 
is no connection whatever between the 
two—either family or otherwise.

SHRI MAT I SUSHI LA ROHATGl : 
Yes, the Swatantra Party is thinking only in 
terms of families and family connections 
whereas the Congress (R) thinks of this 
family of 50 crores of people. Gandhi 
saad is slightly defferent from what Indira. 
Gandhi has in mind - that is what he 
says.

Now, 1 come to the basic resolution. 
There are three things which I would like 
to highlight. Fim , he says that they 
were unlawfully acting beyond their 
jurisdiction. 1 would like to know pre
cisely what is the periphery, what Is the 
jurisdiction of the CRP, The CRP is not 
deployed in normal times. It has a 
jurisdiction to maintain law and order. 
It is only when we find that the civil 
forces are not sufficient that the armed 
forces are called for, and it is the duty 
incombent upon the Union of India under 
article 355 of the Constitution to guaran* 
tee that the State is run according to the 
Constitutional Provisions. (Interruption)

SHRI JYOTIRMOY BASU : The case 
is pending before the high court.

It ts wb*judiee. Let us not analyte it,

SHRIMATI SUSH1LA ROHATGl :
I f  it is sub judice , why is it brought in 
thft resolution ? if that is so, why ate 
these words used in the resolution ittelt ?

SHRI JYOTIRMOY BASU ; 1 did not 
go into the legal tide of it.

Above all he has stated that it was not 
Gandhi vad* but Gaudhivad and with a 
(.tight modification and stud that it was 
Indira Gandhivaad. I say it it tfye dream# 
of Gandhi which Indira Gandhi If trying to

SHRI MAT! SUSH1LA ROHATGl, : 
I think the resolution goes into thmt 
aspect. Yon have been concerned *oo 
much with the skeleton end the iitoaJ 
sid* of the picture. (Interruption)  ^
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. ^ n ,  CHAIRMAN ; No interruption 
pi«m,

SHRIMATI SUSHILA ROHATGI : 
I would not be very long, I shall not 
provoke you any further,

Now, the second part of it is this. It 
is the iorious resentment among the people 
there. What is the serious resentment 
due to ? The serious resentment of the 
people is due to a few factors. If I may 
point out, it is due simply to the fact 
that the normal life of the people has 
been disrupted. People And that their 
families have been disunited. Business 
and trade have been dislocated, and 
normal life as a whole has been paialy- 
sed. The sanctity of the universities has 
been violated. People have been taken 
out from their schools and colleges and 
butchered and murdered We find that 
there is nothing s&cred there. The statues 
of all those whom we have learned u> 
worship and honour are being broken 
and truncated, and the names that are 
living in our history and in our minds 
have been violated and they have been 
washed out of the earth for nothing 
People are resenting because bombs are 
sold for a song in Bengal. That was the 
condition when violence became the 
creed of the day. People have been 
resetting and so all these things have 
happened In the last four years; nothing 
stood sacred; nothing was inviolable, and 
the very Constitution by which he and his 
petty M6M'~~(Interruption) Mr. Basu 
will you give me kindly the courtesy of 
listening to me ? (Interruption) I was 
listening to him ; and so I expect him to 
givt me the courtesy of listening back.

quote from the T im s  o /Jnd ia  oi the 
15th February w M  says; *Thifoit 'of 
revenge by Jyoti Basu ; attack oa  CPM 
would be met by counter-attacks; death .by 
death/’ It said that the CPM was prepa
ring a list of those jroUcemen who had 
been conspiring against the party and 
others would be treated accordingly.

Now, if this is the justice that his 
party contemplated, God forbid, this is 
no justice which we under our Consti
tution contemplated.

SHRI JYOTIRMOY BOSU : Do not 
misquote* Your sins are full.

MR. CHAIRMAN : No running com
mentary please.

SHRI JYOTIRMOY BASU : Those 
rolicemen and officials who had done 
mischief, we have made note Of their 
names and particulars. They will be 
punished.

SHRIMATI SUSHILA ROHATGI ; We 
hate the sin and not the sinner. That is 
all that we can say m this context. 
(Interruption) Even at the time when 
they were in power, What did they do ? 
They believed in violence ; they believed 
in secessionist tendencies and in extra
territorial loyalties, being loyal to Mao 
The red colour which is extremely good 
for married women especially in Bengal 
has become an allergy to West Bengal 
now. We associate red colour with Mao’s 
poster, stencilled slogans, banners and 
with blood. U is not only that they see 
jaundice ; it is jaundiced eyes everywhere.

MR. CHAIRMAN : She is particular * would like to say that such condr 
that you should listen to her. *ion» prevail in Bangal now. If Mr.

Jyotirmoy Basu had really wanted the 
removal of the CRP, he as*the leader of

• SHRIMATI SUSHILA ROHATGI ; I a very important party, stwuid have seen
give special attention especially to lead- that the normal life was restored, that
ers of parties. Slow there is a particular the popular regime was restored and that
reference to threat; even in his speach the people could choose whom they'liked
on the floor Of tbe House, be has uttered arid the conditions were such that ihetror*
a t o n e 4 t t r e i ^  like to lftifftfe of law Wa* fwtoftd.
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Thee only we would bave been in a 

po lities to  ask for tbe removal of the 
CEP. In tbe absence of that, are we to 
forefeit our security and honour guaran
teed to  us by the Constitution into the 
bands of people who are not in a position 
to  protect them ? Tbe erux of tbe matter 
is that tbe Union Government oannoi 
allow the CMP to dictate to it without 
abdicating its responsibility. With these 
words, I very strongly and stoutly oppose 
the resolution brought forward by Mr. 
Basu.

DR. RANEN SEN (Barasat) : Sir, 
my amendment reads :

That in tbe resolution—

41 for in West Bengal the C.RP. and 
other Central Forces have been un
lawfully acting beyond their juris die- 
tion causing serious resentment amon* 
gst the people there, demands imme
diate withdrawal of such Forces from 
West Bengal”

substitu te  “ though in West Bengal 
the C. R. P. and other Central Forces 
have been deployed they have failed 
to being peace and tranquillity «n W«at 
Bengal, on the countrary bave some* 
times caused harrassment to innocent 
common man, considers that deploy' 
ment o f these forces must be made 
judiciously so as to bring back peace 
•ad  tranquillity in the State and 
bring to book the real culprits disturb* 
mg tbe Stele without harrassing and 
repressing the common innocent men."

Mr. Bisu's resolution speaks about 
CRP and other centra! forces, but m the 
cotirse of hie speech, be drew in all the 
p o lite  forces including tbe State police 
force also. It means he wants to with* 
draw jsot .only th* CRP but also the 
Sum POJfa* from West Seagal Out must 
be logical la bis fcgtunents* I will 30 in
to some details because Mr* Basu has gone 
into very nuu# details, Deployment of

paramilitary organisations like CRP is 
no doubt undesirable and unnatural but in 
our State, this is not the first time they 
are used against the people. It was in 1959 
the then Home Minister of West Bengal 
in the UF Oo\ ernment posted the Eastern 
Frontier Rifles a paramilitary organisation 
and equipped it with hand-grenades and 
light machine guns against the ao»called 
Naxalites in Debra and (jropptllabpuf, in 
Midhnapore, etc. A storm was then raised 
in the West Bengal Assembly and it was 
withdrawn* The same CRP was first 
introduced by the then Home Minister of 
West Bengal in 1969 in Durgapur, Farakka 
and some other places These are all his 
torical facts proved on the floor of the 
West Bengal Assembly and this House. 
It is known to everybody. ( In terrup tions)

SHRl MANORANJAN HAZRA 
(Arambagh) Sir, on a point of order. I 
was a member of the West Bengal legis
lature at that time.

MR. C UA1RMAN : This is an expla
nation ; not a point of Order.

SHRI MANQRAJAN AA2RA : U t  
me complete it. Shn Jyoti Basu never 
did any such things, I know it for 0 fact. 
Because of pressure from opposition 
groups, he deployed State police, but not 
the CRP.

MR. CHAIRMAN : It is not a point 
of order. Tf he says anything more it will 
not go on record.

DR. RANEN SEN : When Shri Jyotir- 
moy Basu was speaking no body from 
our side interrupted him. We expect this 
much of decency from tbe bon. Members 
sitting on our right also. Also, Shri Jyott* 
rmoy Basu wilt have a chance to reply 
when he can rebut all the arguments that 
I  am making. So, he wilt bave that 
opportunity. Therefore, why be so intole
rant and impatient ?

. When he was taxing etoW «t *n 
the ommissions and commissions mad*
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by the police, CRP and other forces* 1 
was reminded of om  thing. For the 
las* one and a half years, even today, the 
leader of that party, Shri Jyoti Basu, 
keeps himself surrounded by the police 
who are denounced here by Shri Jyotirmoy 
Basu* There should be one yardstick.

AN HON. MfiMBER : He did not *ay 
anything about the police.

DR. RANEN SEN *. He has spoken 
about the police also. There should be 
some decency in public life. If their 
leader was so much brave as to be prote
cted, it should be by their own volunteers. 
It should not be by police force for 
which the West Bengal Government 
have to spend Rs. 82,000 per year.

As I have said earlier, it is very 
undesirable, very unwarranted and very 
unnatural to post and deploy Central 
forces in a State. Nobody wants it. 
Everybody wants the withdrawal of such 
forces. But who paved the way for these 
forces to come and stay in West Bengal ? 
That is a point which we cannot ignore.

Here I would like to give a few ms. 
tanceS, i  will refer to some newspapers, 
the vety papers which he quoted, Hindus, 
tan Standard, Jugantar end Ananda 
Bazar Patrika . In Cossipore a particu
lar union office run by the CPM was 
searched by police along with CRP and 
other personnel. Plastic bombs of n high 
explosive nature were found there, pictures 
of whfcfc appeared in all the newspapers 
in Calcutta, la  Noapara of Barrakpore 
subdivision of 24 Pargana* district a 
search was made in CPM house by the 
police and miUtaxy and saek-loads 
of ^0c»bs were found. Again, there is a 
report that during the election in Katwa 
constituency the CPM houses were surro
unded by the police and in one instance 
three «aok*loads of high explosive bombs 
were found. For the benefit o f the hon. 
Member# bere, l  will just mention one 
newspaper *«POft published Only yeetardey 
*« A* M n d w ta n  S tandard , Tfeaycan* 
m  lay that « w y  newspaper hai written

against them. The only newspaper in 
favour of that party is Economic Times 
run by big business. Only that paper 
writes in favour of that party ; all othef 
papers are writing against them. They 
are hand in glove with Mr. Birla. 1 
make this open statement.

There is a newspaper report' with 
photograph* which I would like to refer 
to.

it says :

‘*A primary school teachei from whose 
house two ballot boxes and one seal 
for marking ballot papers were reco
vered by police at Hatgobindpur about 
five kilometres../*

Let them say if Hatgobindpur is not 
lheir strong-hold

This is wh&t is stated below the photo
graph :

"'Combing operation at Hatgobindpur 
village, 12 km. from Burdwan town. 
Four guns, 200 cartridges, other arms, 
two ballot boxes and a seal were 
seized."

While saying this, 1 never under
estimate and ne\ei minimise certain 
things that had been done by the police 
or the C.R.P. or the military or is being 
done today by them in West Bengal.

What was the situation ? A section of 
the police remained as sileni spectator. 
It was the C.P.M. who biought the poll, 
tics of individual tenor ism and murders 
in West Bengal. Such action paved the 
way for the introduction ot the C.R.P., 
the military and other torces m West 
Bengal. It is because a section of the 
police euhei as opportunities or m sym
pathy with the C.P.M. party renaiin«#d 
inactive.

The various dens were searched by the 
€,& ,?, and the military. Cosiipow trade
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anion oflkc run by the C.P.M., Nonpar* 
C.P.M, office and Katwa C.P.M. office 
were searched and sack-loads of bombs 
and Other weapons were unearthed

In the name of Sighting Nasal ism, the 
C.P.M, were helping the police, Mr. 
Jyottfmoy was speaking about police 
attacks against Naxalites. It is known to 
everybody in West Bengal that it was the 
C.P.M. which helped the police in capture- 
ing the Naxalites and illegally procured 
arros could not be unearthed because a 
section of the roJice was inactive for some 
reason or other. The C.PM. was responsi
ble for that. Therefore when the C.R.P. 
and other forces operated, they went be
yond all bounds. That h  also a fact. He 
will agree with me that when the curfew 
was imposed not only in areas where 
the C.P.M. had stronghold but evei> 
where that the area was surrounded by the 
police and the military and house to-house 
searches were made. There were curfew 
orders for 24 hours. Innocent boys and 
girls were arrested, beaten up in the police 
lock-ups and m the streets. If anybody 
stands on facts, I will support him. But 1 
am not going to believe in cock-and-bull 
stories.

it is a most unnatural situation that 
exists today in West Bengal. In my cons
tituency , £ have seen the things happen* 
ing during the President’s Rule and at 
the end of the United Front rule, when 
the United Front was breaking up—thinks 
to the CP.M . leadership In those days-— 
in late 1969 and early 1970, the same 
things happened and today also these 
things are happening in West Bengal. 
Therefore, the only thing to do is to stop 
this police, the C R P  and all that* and 
to install a representative Government 
in West Bengal. That is the only way.

Today, 'unfortunately, in West Bengal, 
bureaucracy rules the Saate with the help 
of police and military, In a State like 
West Bengal it is an impossible situation. 
Bureaucracy cannot rule tbe country fot 
long. Unfortunately, in, these elections, 
no singl* party <w * parties

has came out is an absolute majority* 
But it should bathe attempt of honest 
citizens, o f the people who have been 
elected by the people, those M lAs, to 
form a Government so that the rule of 
bureaucracy, the rule of police, the C.R.P. 
and all that is stopped. It Is time that 
the military should be sent to the borders 
of West Bengal.

Our Stale has a common border * with 
Bangla Desh—East Bengal. That is also 
Bangla Desh and ours is also Bangla Desh. 
Therefore, our military should be present 
not m the streets of Calcutta or in the 
Bengal villages, but on the borders. A 
government is needed, a Government that 
can run tbe State properly The first 
task ot that Government would be to 
bring peace and tranquility in the State.
I do not say law and order. There is a 
difference between law and order and 
peace and tranquility. It is the citizens 
of West Bengal who want peace and 
tranquility and progressive measures to 
eradicate poverty and to take West Bengal 
forward. Therefore, 1 would ask Mr.
J your mo y Basu to ponder over things and 
not to go at tangent at things which have 
not happened and try to conceal their own 
tole and their own contribution for the 
situation created by their Pam .

With these wotds, 1 move my amend# 
mem.

SHRI VAYALAR RAVI (Chirayinki) : 
Sir, I feel, after hearing Mr. Jyotirmoy 
Basu’s speech, that more CRP forces 
should be sent to West Bengal because he 
himself wi* giving a-picture of a cult 
of violence prevailing in the air of 
Calcutta and West Bengal.

* *
Sir, Mr. Jyotirmoy Basu who belongs 

to OPM and bis leader, Mr. Jyoti Basu 
are under Police protection all the time,,, 
(Interruption).,,

i can challenge Mr. JyotirittW Basu,
X can tell yfep, sir, that in Us btftr tio b e  
in CritaM alrtr, ttftftkft’titfdtff
Police protection and Cf£p is gtttywsjr Ml
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how*. I can prove it. While in Kerala, 
I read report in the Pres* th&t in the last 
Parliament information was given on the 
Door of the House that Government of 
India is spending Rs. 2 lakhs every year 
for his protection. Such a thing is 
happening in West Bengal because of the 
Nixalites who are the illegitimate children 
of the CPM ."(Interruptions),,,

Mr. Jyotirmoy Basu said that the 
Police is doing all kinds of violent acts on 
the people. He is complaining only about 
the C.R.P. and the Military. He is not com
bining about the State Police. Does it mean 
that the State Police can commit all atroci
ties on the people ? If he was really end 
genuinely against the atrocities of the 
Police, be should condemn all violent acts 
commited either by the Police or by the 
( RP or the military.

During the regime of Mr. Jyoti Basu 
as Home Minister, CPM sympathisers 
have infiltrated into the Police force and 
he wanted to take advantage of that posi- 
tion and use that force against the people 
of West Bengal. Now be thinks that the 
presence of the CRP comes in the way 
of their activities. Shall T ask Mr. Jyotir. 
moy Basu who killed Mr. Hemanta Kumar 
Basu ? Can he deny the rumour and the 
peoples belief that it was the CPM which 
is behind his murder ? Another Mr, N. 
Oanguli, RCPI leader who killed him ?

Sir, in my own State of Kerala, Mr. 
A. K. Gopalan—he is an old veteran of 
my State—he is himself having police 
protection. His comrade, Mr. Sankaran 
NamboodHfipad, is also moving under Po
lice protection* Why do you people who 
claim to be the leaders of the masses want 
this police protection ? If you are leaders 
of people* why do th* people of West 
Bengal force you to accept Police protec
tion ? Now, the Government of India 
is worried about the life of Mr. Jyoti 
B*su. feel that the present action
of the Government pf India to send CRP 
in&f&W.*. f<m$ to tyest *  ***«» 

law order is 
C W #  continued,

May 1 ask you one question ? In the 
city of Calcutta can you say as to what is 
the collection of the cinema bouses in the 
second show ? I can tell you, sir, it is 
hardly Rs. 10.

People are afraid to go to cinemas 
that is an example to show how much of 
violence is there in the streets of Calcutta. 
There are free srones of different .parties 
dominating themselves. The CPM wanted 
certain areas to be their own zones, and 
oust out other people. Mr. Jyotirmoy 
Basu and his boss Mr. Jyoti Basu want to 
have pockets of their own to dominate 
themselves, and kill the people who are 
against them.

Sir, we must Mop this kind of a cult 
of violence. We must put an end to 
violence prevailing in West Bengal. More 
troops should be j,ent; more CRP batta
lions should be Sent there to ensure peace- 
ful life Of the people Let them compare 
their position with what obtained in 1967, 
They aligned themselves with Ajoy 
Mukerjee in 1967 and fought the election. 
Now they have got 65 scats because there 
were three cornered fights and four-corner
ed fight. To this House also they have 
got 12 seats more because of this kind of 
three -cornered and four-cornered fights. 
If thete had been straight fight they would 
have got 6 or 7 seats only.

Congress has emerged as the biggest 
group in this House. We have not alig
ned ourselves with anybody but fought On 
ouf own. That shows that the people of 
West Bengal want that Mrs. Gandhi must 
be their leader and that only Mrs, Gandhi 
can provide security of their lives and 
property, only she can stop the cult of 
violence created by the CPM and their 
leader Mr. Jyoti Basu. Sir, 1 strongly 
oppose this resolution.

tnr surf (^ter): um#*r 
wn<r% ^
% *ft. * $  % w  r o w  w  
frthr »; ftr% ««r 5m g m l t  «ff
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murders bad been committed. He had the 
good fortune to refer to only some of the 
cases and say that these were the murders 
committed by the CRP, but in most of the 
cases he couid not make such a statement. 
The reason behind this was that most of 
the murders had been committed by the 
CPM people and their partymen. That was 
why he could not deal with them so very 
bravely.

He also referred in the course of his 
speech to the unfortunate and untimely 
death of the resrected leader Shri Hemnnt 
Kumar Basu and he said that had been 
committed in order to malign the CPM 
and to create haired among the reople for 
ihe C PM. But he had forgotten one 
thing, namely that at the Shnheed Minar, 
almost all the reople of Calcutta, and all 
the political parties, axcert the t  PM had 
assembled to pass a resolution condemning 
the activities of the < PM and indirectly 
and directly putting the responsibility on 
the shoulders of the ( PM for tbat atro- 
c ous murdei of the respected leader Shri 
Jlcnumt Kumar Basu, That is a fact, ?nd 
the world knows it by this time. S*b» what 
was the force behind his argument in this 
tegard, which he read out from his script ? 
He has pleaded m his resolution that the 
CRP force should be withdrawn. If we 
are to analyse this icsolution and speak 
for or against it, then 1 think we must go 
into the very depth of the law and order 
problem or situation of West Bengal.

I shall give you some brief figures in 
this regard. During the four years jrom 
1967, fiom the first day of the installation 
of the UF Government upto the 3Ut 
Decembrr, 1970, according to official 
reports, there were 1237 political muiders 
in tbe State of West Bengal. May I have 
a clarification from the bon. mover of the 
Resolution about who the persons res
ponsible for these 1237 political murders 
committed by them during this four-year 
period were 7

U M  hrs.

iMR. SPEAKER in the chair)

Is ft not a fact that it was the CPM had 
st*rt*d a ft Vhit $#me and all thi* process

of terror tactics and the tactics terror!'* 
sation and creating some areas at least as 
some "Free Zones” where they could have 
a sort of people’s court of their own ? 
Innumerable such instances are there. 1 had 
cited several instances in this House 
during the last session In this regard.

In several places in West Bengal, they 
had these people's courts known as 'Jana  
adalaC  as if there was no law and order, 
as if there was no administration, and as 
if the police authorities had failed to 
control the situation in those particular 
zones. They had their own people as 
judges and they had their own prosecutors 
or prosecuting agents. What about this ? 
My hon. friend Shri Jyotirmoy Basu had 
failed to say anything about this.

In order to ha\e a rroper picture 
about the state of affairs in West Bengal 
al>out which we should all have known by 
this time, I would like to mention some of 
the instances. 1 would quote from The  
Indian E xpress  of 5 March, I97J in 
which a veraten journalist, V. B. Kulkarni, 
wrote in an article. ‘Why Blame the 
Police Today’ as follows :—

“ Many of these public utterances of 
Mr. Jyoti Basu as Deputy Chief 
Minister in the UF Government of 
West Bengal were little short of an 
incitement to violence and disorder’'.

So it is quite clear who pteached 
violence and incited disorder. This is 
what has brought about the situation in 
West Bengal today posing a danger to 
law and order.

Then speaking on December 3, 1969, 
the Chief Minister o( the State minced 
no words in accusing his deputy o f being 
instrumental m creating lawlessness con
ditions in West Bengal. He accused him 
of shouldering the Home portfolio, wfth 
which he was entrusted, with utter incom
petence and failure. The then Chigf 
Minister observed that—*
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“Today the admin istratton has failed 
and has proved to be a failure. Today 
it should be asked whether there is 
any’ civilised Governme.it in West 
Bengal**,

All of us know who are responsible 
for creating this lawlessness, who are 
the persons to be blamed for creatine 
this state of affairs.

Very rightly, my colleague, Dr. Ranen 
Sen, said that it was the UF Government 
which in 1969 invited tJ e policc from 
the CentTe. He referred only to the 
Eastern frontier Rifles. 1 can cite othci 
example*. The UP Armed < onstubulary 
was also invited by the then Home Minis
ter o' West Bengal, Shri J>oti Basu, a 
CPI (M) leader.

What about the CRP ? 1 he then Home 
Minister at the Centre, Shu Y.B. Cnavan 
said that *11 was the IG, of West Bengal 
who sought the help of the CRP fiom the 
Centre, Then tbe CRP \*ns deployed. 
This was specifically stated on the floor 
of this House on 26th March 1%9 m these 
terms .

“ lhc poiitiou is that the CRP bat
talions or companies wcie sent to West 
Bengal after the 10 of West Bengal 
requisitioned ceuain forces from us".

Thus the CRP forces were sent as 
also the UP Armed Constabulary compa
nies.

SHRl JYOTIRMOY BOSU : What a 
discovery 1

SHRI B, K. DASCHOWDHURY ■ 
“ Immediately after that, the Deputy 
Chief Minister suggested that the CRP 
be withdrawn. Hint amounted to 
saying that the State Government did 
not want the CRP for theii work, But 
initially they wanted It from us. 
Immediately, we ordered the CRP to 
withdraw and to give assistance only 
when the State Government needed’*.

answer to a call attention motion tabled 
by my colleague, Shri S. M, Banerjee, in 
regard to the Durgapur incidents. I hope 
the Mover knows quite well that it was 
the Home Minister of West Bengal 
belonging to his party who wanted the 
CRP and other police forces in tbe first 
instance.

SHRl S. M. BANERJEF : Now they 
do not want ; withdraw them,

SHRI B. K. DASCHOWDIIURY . 
What is the state of aflairs now *> Every
where you find lawlessness tampant. As 
soon as you open the mom inn paper, you 
read : '7 killed in West Bengal1, *12 killed 
in West Bengal1, 8 Mailed w West Bengal' 
and so on. There is no icspect for liie 
and liberty in the State. The whole State 
<seerm to have been p&ssing since the last 
lour years through a state of emergency.

What is the legnl position ? Shri 
Jyotirmoy Basu did not have the courage 
to explain it.

SHRI JYOTIRMOY BOSU : I have no 
courage to be a turncoat.

17 hr s.
SHRl B. K. DASCHOWDHURY : Let 

himat least see Article 355 of the Constitu
tion of India,

I must say that under Article 355 of 
the Constitution the Centre has got the 
responsibility and the duty too to send the 
CRP and other forces at least to keep 
control and give relief to the local people 
in case of internal disturbances. In the 
State of West Bengal lawlessness is there. 
If not an emergency, at least an undeclared 
emergency is there. Even during the 
election time, just before and even after 
the elections, there were so many murders. 
Who were the persons responsible for the 
attack on the Deputy Mayor Of the 
Calcutta Corporation ? Who was res
ponsible for creating a serious of incidents 
in Burdwan ? 1 he CPM was very proud 
of it. How can it now cry that firl# m
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raped And women are assaulted ? They 
were the persons who started these thing* 
and wanted this state of affairs in West 
Bengal,

In Cooch Behar alone on the 11th 
March, the day after the elections were 
over in West Bengal, two persons weie 
assaulted and one was murdered. His 
name was Anil Bhattacharya. His only 
fault was that he did not comply with tbe 
wishes of the CPM workers and be worked 
for the Congress. On the 17th March 1 
got a report from my District that another 
person named Sashadhar Modak, an old 
man of 62 years, a medical man by pro
fession was killed, and it was done by 
the CPM.

During the days of the Home Mtniter- 
ship of Mr. Jyoti Basu of the CPM, he not 
only reorganised the whole police admini
stration, but also change d it in such a 
way that the entire roltce force would serve 
only their party. CPM workers threatened 
local police officers that unless their orders 
were carried out, they would be trans- 
ferred and penalised. They said, “ You do 
this or we have got our man at the top to 
teach you a good lesson.0 This is what 
they said, and this is how the entire police 
administration had been changed.

As a matter of fact what happened in 
Cooch Behar District is that when the 
murder of Anil Bhattacharya was reported 
At the local police station, the office* 
there, 1 think his name is Ajit Chatterjee, 
did not care to arrest the culprit because 
he was a CPM man. The police officer 
was probably thinking that the CPM 
would come to power*

On the 11th I telephoned Shri Dhavan, 
the Governor of West Bengal from Cooch 
Behar and gave him this information, but 
so f i t  iiiobody has been arrested. In the 
matter Of the murder of Shri Sashadhar 
Modak also the local police are not taking 
toy action against the CPM people.

ffaepeopfeof West Bengal are feeling 
aWOfotfclyhtifless and in their heart of

hearts and eveiyone in West Bengal uxcept 
the CPM people, feels that there should be 
some force at least to give protection in case 
of disturbances, and disturbance rs there 
everywhere. They are not free to move, 
to go to the market. Even the boys and 
girls are not free to attend schools. Every- 
wheie they have started miniature bomb 
manufacturing factoiies und even in 
Cooch Behai, a small mofussil town. Only 
the other day I saw in the newspapers 
that m the CPM office itself there were 
bomb bursts because there were some 
bombs stoied theie.

It was published in the papers. You 
should enquire We should like to know 
about it.

SHRI JYOTIRMOY BOSIJ . Bombers 
me bombbursts ?

SHRI B K. DASCHOWDHURY : 
Whatever you like to have. Take U as 
you like ; tbe choice is yours. I shall 
give you some more Figures. These are all 
facts established beyond doubt* 1 do not 
want to say more because they are undec- 
trial prisoners. In Cooch Behar distrirt 
one C.R.P. Commandent was murdered. 
Untoithately one of the district leaders of 
the CPM group Shiben Choudaury and 
anothei leader or deputy leader Gopal 
Saha, both of whom were candidates in the 
Assembly elections are under-tria! prison
ers. I do not want to comment on that 
now, The case will be committed to the 
session veiy soon. Who is killing whom 7 
It will be proved very soon fuither.

So, as 1 said earlier, it is necessary to 
have some of the C.R.P. forces from the 
Centre atleast to give some relief to the 
people of West Bengal who were not free 
to move to do their daily Work.

Mr. Jyotiimoy Basu said* that it had 
been proved in the recent elections, parti
cularly Assembly elections, that the CPM 
people have come in large numbers. My 
short reply is that it was Only because 
they have started the game of terrorising 
people either to vote in their favour or 
not to vote at all, it is only by this process
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that they have come m larger numbers 
When ceace is restored and normal cy is 
allowed to prevail, when the effect of tbe 
terrorisation settles down, definitely the 
people of West Bengal will see that the 
CPM has no place in West Bengal, as 
they have no place in Keiala It is going 
to be \ery soon , perhaps in the course 
of anothei tweKe months you will see 
that if not earlier

In connection with the Question posed 
in this resolution by Mr. Jyotirmoy Basu 
and others about the posting of the CRP 
m Bengal, I would earnestly appeal to the 
Government of India to see that the CRP 
is retained theie a* long as normalcy is 
not restored in that part of the countiy 
and also to see that it is not made suhse- 
r\ lent to the local police administration 
Some of the local police officials are still 
working under guidance and mandate and 
behest of the CPM leaders. If the C RP 
are simply to assist local police admints- 
tration it will not do to some places 
they are not anesnog the CPM people 
Certain special measures and special 
powers should be given tn them. At the 
same time the CRP should be told not to 
indulge in any unjust activities *o that 
the people of West Bengal may not foim 
an adverse opinion about them With 
these words 1 strongl) oppose this reso
lution and I request this House to oppose 
it with all its might foi the sake of the 
people of West Bengal
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p^: *rm?rte % ?rft vx <rs mnu
|  ^  arrfijt t̂«r t  f)K «  «
*TT? it Tit I, fara% KTl' STrJr̂ TT ft ^ | |  
^  sfrra ^  mx to t

% 3TT% ¥ t aplftrq 3FT ĉftWT |  iftT
s w t  m tt  f ^ r ^ i d  $ .  «tt. trfr. «tt 11

t  flimerr «tt f*F «ft ĵftferw «r$ ^  
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apr t o t  srr̂ Tzrr | ,  ^  anct% §s

|  «rarr ^  f  ^  w i
fft* m  «ft. ^  **TTf<rer «pt | ,  
^afft m  3rrfa?r |«rr fĤ r r̂«r i f  
srat i  k  fm  m x  % t̂TO *t* 
q’fm't sr»rm r̂ $ sftr far^>
# .  t̂, n*. ft ^r »r T’§rr mr 
<ft. wr. <ft. ^ft Tl’ft iww €r. srrc. «ft. 
^  fv #  ?ft itojtt *f ar̂ t % ĤTsrr n 
m  i «t«tt ?ft. wr. ’ft. «Ft ŝmr t o i  |  
?ft f̂f «ft«r 3r*nsr  ̂ fs; ^1% % 
f* ^  t^ | ,   ̂ ir m̂»r «ftt ^  
fa* ft imTfrar ^  srrtnft i

t  ^?rr «n % «ft srg | f̂ ^  wt? 
fe f T O  ^  1947 # f%ar?ft ^ ^ 0  «rt tite 
1967 if fer^ft «ft v tr  ?r|f %
«rff fa#  9̂ft grr |  «ftr *m?3j 
f  ?n |  ? t  m m r j  ft? «wr % 

w p  0  } «t *<m ^  *rwr w w  ^  
*rcrrfe |  n m  ert? t  
t^t int t$r |r ^ww w  f $ sr «r w t  
»r^if <ftt « « n  ^  * ^ s f  « W f  p i
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SPT W T  I ,  *T *T

j f  ar$ sr tTsrft i «rnt 

? h r i  t o  « rh  r*ft w r  % 
argf ft s m ft t $ i  tftx  s r f .n  ^  «prc- 
mn %\x fo* m ?rrfr

«ft «ftfir4*r %% titx <r?€f 
<rc i ar r̂ srviT % t o t f r  ?rff qrc 
3 #  I ,  ^ f  V I  T O T ? T O T  W  I ,

H t if f  arm  « 0 t  »n^r ^rt sfanr $ ta i | ,  

snro«n I  f% s w *
*TT # ,  «TTC. <ft. T T  3RP7, T %  T  3*T~ 

fa q  v m ?  t%  cnf% *fr. *ft. tnr. «fh srarfc 

«ifWf §r 5ftn> xm  & €% 
at. mx. <fh ^ft tft sfasr

« r k  * F T f T  spflT a q ^ a r r  V T
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T | I
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wimrosr srai | ( forn w t  % ml w « t  

gq $, *r?r« * *pt M  f ?  eft #  |  
1^  *3 *m ? t o w t  v P w  r̂ f

f ^ r  ?Tft ?n& $ gfr ?rt <mr $g%

w *  I

SHRI SAMAR GUHA (Contai) : Sir, 1 
think everybody in this House having any 
faith in democracy will agree that calling 
of it paramilitary body like the CRP is 
defence of the democratic rights of the 
people or for the protection o f the civil 
rights of the people of for restoration of

law and order in any part of the country 
is a matter of disgrace, 1 hope soon after 
the installation of the new Government in 
West Bengal the CRP would not be conti
nued there more than it is requited. I 
know that whenever any paramilitary body 
like CRP is employed, such a body is 
bound to create excesses. ( know many 
instances where LRP really indulged in 
"tenons excesses. Many innocent people 
wete beaten up whenem  theiewas cuifew 
and unnecessary harassment was caused, 
particularly in Jadavpur UnivcrsUj, where 
a hell of terror was created by the CRP 
inside the cam} us and many students and 
teacheisweie manhandled. Such excesses 
occurtcd ks a result of lacKol coordination 
between the control ol CRP by the cent
ral agency and the West Bengal Govern
ment* In many «ases, there was no co- 
oi din,it ion and that lesultcd in lack oi 
discipline and lack of control. Therefore, 
tl ŝ CRP could not be employed in the 
way it should have been employed, i.t‘ , as 
a disciplined force. H was employed 
where thete was the lest necessity foi 
their interference.

But, and this is a very big 4* but’*, 1 
want to ask one question of Shri J>otir- 
moy Basu. What is the political compiil* 
sion that created the situation which forc
ed the Hand of the West Bengal Govern
ment for bringing the CRP for the resto
ration of an atmosphere of normality in 
the State of West Bengal ? What is the 
compulsion, I want to know from Shri 
Jyotunioy Basu, the leader of his party, 
Shri Jyotirmoy Basu, othei leaders, mem
bers of Parliament and members of the 
legislature are now taking protection, not 
only of the CRP but of other security 
forces also in the circumstances which 
have been created by whom ?

AN HON. MEMBER ; American 
Lobby.

SHRI SAMAR GUHA : It has* been 
created by whom ? Shri Jyotirmoy Basu 
should answer that question. The situ
ation that they have created, the psychosis 
of horror and violence that they have en
gendered in the minds o f  theif cftders,
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that is now recoiling as a boomerang on 
them fend, as a result, they themselves 
have to a$k for protection by CRP for the 
withdrawal of whom they are now advocat
ing in this House . .^ In te rru p tio n ).  You 
are here because of the left-handed comp
lement or co-operation of Shrimati Indira 
Gandhi. Otherwise, your number might 
have been reduced to 3, 4 or 5. You are 
elected by getting a minority of votes.

MR, SPEAKER : I would request the 
hon. Member to Address me. When he 
stam  addressing them, they reply. That is 
the difficulty,

SHRl SAMAR GUHA : N jw , what is 
the picture m West Bengal ? Bombs arc 
bs n i  showered like rains, Are-artm are be
ing nnnufactured everywhere, pistols can 
be had of in any part of Calcutta or even 
the whole of West Bangal. Sten guns and 
bien gunsaad explosives can b i found in 
the dens of many political parties. Could 
o 'i: imagine that during the thirteen 
months* regime of UF Government, not 
one or two or hundred but more than
5,000 lives were lost ? They included 
political cadres, political leiders, teachers, 
students, women, children, parents and 
government employees who have nothing 
to do with politics. Even during President's 
Rule, of which one year is now cemple- 
ted, according to my calculation nearly
3,006 additional lives have become the 
victims of horror and violence in West 
Bengal. Today there is a press report that 
yesterday was a comparauve]y quiet but 
day four people were killed. When four 
mnocent lives are taken by force of 
violence that is considered as something 
more or less normal. Before the installa
tion of the U.F, Government >n West 
Bengal, could one imagine, such a thing 
can happen ? Lives have become so cheap 
that during road day-light murder, arson, 
loot and killing are going on unehecked; 
bombs are still thrown at people, buses 
burnt and trains stopped. Could anyone 
imagine elected representatives of the 
people, Members of parliament and 
members of the legislature beiug given 
protection ? AH elected Members of 
P » rlta « n t iwd numbers of th* State

legislature have been told by Police We 
cannot assure the security of your lives; 
therefore, yur are requested to take police 
security for the protection of your life*’. 
Democratic freedom of our conntry has 
degncrated to such a level, to such a 
level to such a dimens;on of degradation 
that even the elected representatives of 
the people have not the freedom to move 
about freely.

Mr. Heraant Kumar Bose, one of the 
greatest parriots of Bengal, a close asso
ciate of Netaji, who devoted more than 60 
years of his life to the service of the 
country continuously, was murdered in 
broad day-light. In what manner ? We 
could not believe that he had any enemy. 
It was known that he was an a\atshatru. 
in political life, he was known as a ia tm 
ihatru. Ho never used any word of 
imjjcr at any moment. When some 7 or 8 
young men pounced upon him with an 
open sword, he raised his h^nd and said, 
“ Why are you killing me ? What will 
you benefit by killing me ? When he 
said that, lingers of his two hands were 
chopped off. Then, his neck was half 
disconnected and he fell down. Then, 
one of them cut his throat and another 
person pierced a pipe gun and shot him 
dead.

I have a fuend who came to me with 
tears rolling down his eyes. He had the 
only son, a student of Class X. His fault 
wa'» that somstimcs he used to mix up 
with C.P.M. irtends. When he decided 
not to mix up with ony political party, 
suddenly, in broad day-light, some people 
entered the school and held the boy in 
tn the presence of his teacher and cut his 
throat. Then, a pipe gun was piered into 
it and he was shot.

1 can cite innumerable instances of 
brvitality, s^vaaery, which cannot be com
pared even with the savageiy of the beasts 
living in jungle.

There is one pertinent question. We 
are committing these ghastly sins ? Are 
they habitual offenders ? Are they known
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tifimtogls ? Arc they hooligans 1 Arc 
they goondas ? These hundreds of people 
are being killed in a brutal manner, in 
& Savage manner, which surpass, the ima* 
gination of any human comprehension. 
Those people who are indulging in this 
killing, murders, etc., in this brutality, 
are doing it with political purpose, as a 
matter of political tactics.

I want to impress upon you that this 
psychosis that has developed in West 
Bengal, ihe politics of violence, has 
degenerated the finest delicate mind of the 
young men in West Bengal to such a level 
that this savagery, this brutality, is being 
equated with political tactics. Therefore 
the problem is not only of killing, murders, 
loot or arson. But this is a problem of 
indoctrination of the politics of violence, 
into the mind of the youngmen of West 
Bengal. Here lies the problem and also, 
if that politics can be tackled adequately 
and properly, there lies the solution of 
the present ills of West Bengal today.

t do not want to indulge into the 
instances of brutality committed during 
the U,F. regime as also during the 
President’s Rule in West Bengal, 1 would 
only ask Mr. Jyotirmoy Basu whether it 
is not a fact that his party introduced the 
politics of violence, insurrection* into the 
democratic political atmosphere of Wc^t 
Bengal ? Was there any single instance of 
calculated political murder of the ghastly 
type that are now being committed every 
day in West Bengal at any time before the 
tXF. Government came into power 7

Sir, I will support the resolution of 
Mr, Jyotirmoy Basu if he agrees to the 
principle of democratic politics, if he 
agrees to th* principle or democratic 
mass movement, if he agrees that they 
will not pursue the path of horror and 
violence as they are committing to-day. 
Sir, i have laid down a few conditions. 
If be agrees to that, I will support him.
Sir, I have said that it is repugnant to me 
l<> invite or to ask the CKP or the military
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to take hold of the civil administration 
for bringing about the restoration of 
normal life in a State. But, Sir, again 1 
ask the question, 'What is the alternative?' 
The Only alternative is that the response 
of the people, their faith in democratic 
principles, their faith in the civil administ
ration to be restored. Can any Police, 
can any CRP, can any military really 
bring about normalcy in any State ? It is 
only the political Parties that can really 
restore the rule of law. It is only the 
people, the united will of the people, 
united initiative, united response of the 
people, united faith of the people in 
determination and democratic rights of 
the people that can restore the democratic, 
atmosphere in West Bengal.

1 will wholeheartedly support Mr. 
Jyotirmoy Basil's lesolution provided he 
and his Party denounce forthwith in the 
open and broad daylight that his Puny 
does not subscribe to thi politics of 
violence, horror and intimidation. Let 
his party give up the politic'? of terrorisa" 
tion in the field of labour and ttade union 
movement. It is his party that tries to 
capture rival unions with the help of 
bombs, with the help of swords, with the 
help of pistols, with the help of pipeguns 
by destroying all the lival unions. It is 
his pary which has introduced the politics 
of killing and murder in the rural areas by 
introducing the politics of forcible seizure 
of land and forcible seizure of harvest 
with arms and ammunition. It is his 
Party that creates an atmospheic of horror 
there.

I would again say, let them adjure, 
let them denounce the politic; of violence 
let them agree that in the trade union field 
democratic principles would be followed. 
Let them say that in the mass movement 
for land reforms and for securing the 
legitimate rights of the Share-croppers 
only peaceful and democratic means 
should be adopted and let them stop the 
present violent methods, it is his Party 
that tries to infiltrate into the Police force 
and from party cells in the Police. Sir, 
i n « democracy the position of m
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SHRI JYOTIRMOY BOSU • Friends 
of Congress

SHRI SAMAR GUHA : may remind-you 
that 1 made the Ruling Congress candidate 
forfeit his deposit... ( Interruptions). i 
was suggesting that it was their Party 
which h<t* net up a Paschim Rsngai Police 
Karmachan Sangh in the regime of the 
United Front Government. Sir, the forty- 
years old Weit Bengal Police Association 
was disbanded. Party Talukdar was 
elected as a CPM MLA He formed the 
Paschim Bengal Police Karmachan Sungh 
and that Sangh was given recognition after 
disbanding the forty.vear old Police 
Vssociation Sir, it is they who tned to 
mliuate into Police Administration. Do 
they believe in democracy ? Who believes 
m constitutional farms of Government 0 
Do ihey try to infiltrate into the Police 
foice ? Do they try to make the Police a 
partisan ? Do they try to bring the Police 
into the fold of a political parly ?

Tbe Police and the Government 
employees are the instruments for the 
implementation of the measures of the 
Government, whatever Government may 
be in rower with the will of the people.

How, what they are trying to do is to 
create a partisan cell amongst the Govern, 
ment employees, amongst the Police, 
amongst, 1 should say, in all Security 
Services, even in the Intelligence Services. 
They have introduced their elements so 
that they can sabotage from within.

T request them this. If they believe in 
the principles of democracy, if they believe 
in the principles of the ballot, not in the 
bullet, they should adjure this policy of 
violence, this policy of infiltration, this 
policy Of indoctrinating the Police and 
the Government employees and make 
them comparatively nautral, non-partisan 
as «ery*nti of the people, nc* nt any

Is it not a fact that these people’s 
militia was armed ?

Tt is not a fact that Hare Kishan 
Konar and other leaders publicy staled 
that there will be a time, a time is coming 
when this people's militia will have to 
play the role of a Liberation Army, as is 
the case in South Viet-Nam ? Sir, if any 
party believes in democracy, if any party 
believes in Constitutional forms of Go. 
vernment, can they form such types of 
people's militia ? Can they ask them to 
play the role or a leberation army as we are 
witnessing today in some of these South- 
East Asian countries ?

Sir, this shows what type of politics 
of violence they are believing in. This 
also shows how they have indoctrinated 
the minds of younger cadres in West 
Bengal today. If they agree to disband 
the mobile squad of terror they have let 
loose m West Bengal, then really peace 
will come in West Bengal.

I am astonished at the strange obser
vation made by Mr. Jyotirmoy Basu. He 
shed tears for Sushital Roy Chowdhary ; 
he shed tears for the Naxalites is it 
not a fact that hundreds of young 
Naxalities were bin tally killed by them 1 
They were taking revennge against them. 
Is it not a fact that Sushital Roy 
Chowdh&iy and others were hauled up 
with the help Of the Police ? Is it not 
a fact that the CPM aeled as the advance 
guards of the CRP for hauling up the 
Naxalite friends ? Is it not a fact, Sir 1 
If it is so, how tt is that today they are 
shedding tears for the Naxalites and for 
SushitelRo} Chowdhary ?

Lastly 1 would say this. Will they 
agree to surrender alt arM% ammunition, 
explosives, pipt-guns, pttwfo eftp ?
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SHRI JYOTIRMOY BOSU : We huve 
note.

SHRI SAMAR GUHA : We have
having it in huge quantities in their party, 
field. If they agree to give up the cult of 
violence and surrender arm*, ammunitions, 
explosive etc., which are in their posse
ssion; and publicly declare that they 
denounce the policies of inspection , of 
violence and horror, I will support tturn.
1 subscribe to the politics of democi i«y 
and democratic national life. If they agree 
to do so, we will join hands with them 
here and now with other parties. I subs
cribe to democracy, to peaceful means, to 
rule of law, and to democratic nut ho Is. 
WiH they »&ree to restoration of peace 
and normally in West Bengal, to ensure 
civil rights to the people, restoration of 
the rule of law and form peace squads, to 
develop the people's initiative for resis
tance against the manifestations r f horror, 
violence and intimidation ?

Sir, only then, and than rM ’s can 
the alternative of removal of the O ntral 
Reserve Police from West h- not
o n ly  accepted, but worker! ou t  really and 
e i f e c m H y ,  g iving confidence .md a^su- 
isince in the minds ot Um people and re- 
gcneratu.g ia i th  m d c ’i'Mcir.-.y in West 
Bengal today.

MR. SPEAKER : No*, Shri Rhatta- 
charya.

AN HON. MEMBER : How much 
time has been alloied for this resolution ?

SHRT S. M. B A N E R J E S  : We have 
taken about 2 hours 20 minutes already. 
Ihe other resolution is also equally impor
tant.

MR. SPEAKER : There are more 
I nn. Members who still want to speak on 
tl is resolution itself.

SHKT C. S. BHATTACHARYYA 
(Qiridih) : Normally, I wpuld not have 
liked at this stage to intervene in the 
debate on the resolution moved by Jyotir
moy Basu, but for a certain evasive state* 
ment made by him as well as certain threats 
held out.

I know from my own experience of not so 
long ago, just about a year and a half ago, 
during the regime of the UF days, how I 
found the body of a murdered petson 
hanging from a tree on the toad between 
Nawadwip and Krishnagar, a distance of 
eight railes. I was told that the body had 
been hanging there from the previous 
night. Processions of men were going 
there to have a look at that body. 1 was 
on my way to the K rishnagar court at 10 
a.m., and when I returned at about 4 p m.
1 found that the body was still there hang
ing from the tree and processions of men 
were still “going to see that body. At the 
<>«inges front, there was one sub-insrector 
of police, and \ asked him ‘what is the 
matter with the police administration here? 
A dead body has been hanging from a tree 
( am told that the person had been mur
dered more than about 12 hours ago. 
Why t$ jt that the body had not been 
brought down ? \ The sutHnspector of 
police said, 'Yes* I also heard there was 
a dead bedy hanging somewhere.

K\en he asked ine my name and cross- 
e\amined about my antecedents, and 
learning that t was going to Nabadwip, he 
said, ‘Since you are going to Nabadwip, 
you can make a rerort to the police officer 
in charge of the rolice station there1. 
The officer in chnrgc was asleep, and it 
was just 4.30 p.m. When T got him out, 
rather than taking down my statements, he 
took a long time in getting particular* 
about my name, my parentage, the place 1 
had come from and so on, and then casu
ally, he said, ‘Well’ we would be on wire-

Sflltt S. M. BANERJEE ; I fully 
realise your position,

less communication with Krishnagar and 
*e shall report*. That wa$ the state of l*w 
and order which i saw for mynelf in a 
particular incident. 1 do not go there 
Often. Put this has been so sharp in my 
memory, and that spoke a volume by
itself,
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The other story which T was totd was 
a pathetic one related by an old priest 
owning 5 |  acres of paddy land. He asked : 
'Would you people kill us?' 1 asked: What 
is the matter ? Why do you make this 
strange request?’ He said : ‘1 have acres 
of paddy land just bordering Nabadwip, 
That paddy has been looted. My subsistence 
is Rs. 20 which 1 get from Sanskrit teach
ing, 1 get just a little extra income by 
doing: some poojas*.

This happened in Nabadwip during the 
UF regime. This is a breakdown of all 
value? that I know of. The question is : 
Is vihat is happening in Calcutta, in West 
Ben.nl, a fore-runner of a general break
down ? Must we wait sit silent and watch 
and hear double-talk ? We know it is 
part of ievolutionary activity to combine 
parliamentary activity with extra-par!ia~ 
mentai y operations. There is one set 
of discussions and statements on the 
door of the Lok Sabha and another sort of 
activity in the field. These have to be 
combined. This is, we are told, part of 
the process of double-think. The result is 
tin t this boomerangs, recoils. This is pre- 
cisely what has happened We have seen in 
history that ‘Danton gets killed by Mira- 
beau and Mirabeau rKvays gets killed by 
uobespierre in turn’. I his is what is happen
ing in this so-called (evolutionary move
ment. The more extremist section is trying 
to vSoi7« control, 1 hope the less extremist 
and more reasonable ones would give some 
f«>od for thought to our friends, the CPI (M). 
After all from CM to CPI (M) and from 
CPI (M) to CPI (M-L) is just a step. In 
the proccss of the leap from pink to red, 
we will be Seeing the ruination of a tract of 
land whose contribution in Jansuagc, 
litciature, art and in the struggle of India's 
liberation has not been less than any 
other's.

Must this area be tne starting point of 
India*® disintegration ? Very recently, the 
electorate has given a thundeting answei 
to the point of view posed by Shri Jyotir
moy B0s«. That answer is clear. The 
struggle will be on. But for once could 
we sot subordinate our political aims to 
the major aim of tbe economic development

and succour to the under-privileg® 
sections of the people ? I suppose on tha 
point, in the changed context* there It 
room for adjustment.
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w t i m  {  i im  T p n  fr f a  * m r  Jf t t  
fiwft ift ^ - m * r  *rf? h h w w t fi Tt 

*5 f Tihr iff $»ft arm i «r> a k  w % r  % 
f w m  *r£t v £ i ,  wh»-«B>« % f im r o  

T«Sf |  'A x  ift t o  v r f  «pfr

T*arcr»rf if f tw r a  ?, vf»% 5*t
4w t c *t o  w % n  ^  %

F«ff s s fc it  8t*f% t  fw r  w r ,  f f n t  

n ft « >  * f lx  f<ras& 5 ^ sftnt w tx  «r<srrt 
» > w »  8rrt pr mr* w t t t  n i f f r 1 , g r̂ 
*r tP t *r <mrdr *r#*r «ftr b  

w  *5ntrT«rrr*r«T ift  fttr ^  « t t  T i m  i
w  !B T t  % T T T  <f 5«  5W T T  v r  f^ T h r

T ^ r t  f  ^Swr f a  srt» i m  55 % Tap |
irfff % n f lp n  *c firw m  w w *  v r

T w m tf f  S f iw tm  A  f * w  #  T tf
tt  *ft° wrc® * »  « t  t w t  #

* f w  Jr i& it  *> *ft nit r?  
smpfh

«ft «?» smS (a rm ) : «nm<r 

Tffera, t  *ga *ftr *r ?i <TR*f)2r w a f t  v  

ftw rt aft Vt a«rm  % ®t< apw  

fa * . &  *st t t  1 f f  ft ireerrw *$i«<r—  
«ft * g  p *  f«n^ faT— m»

w fc r I N  1 * W t  £  T f w f t  t t o t  % v f t  $  
«fcc fwft *Tflr*r &ff Jr i Srfa* ft 
jpwrr T i p r  f  ftf  J u i u f t  w r  w t  i p t t  *> 
t t  1 mx ?»tr* flw »W W «r f« 4  

v H  m  * r  w r a  x ^ f c v t  G tit S  l i t  

* w fr  fsrT, v t l  m n  w c t  j q ,  ?& Srw 

ft* w f t * m  « 8 i * r w  w w i t  

*1^  i w n w i t i t  1 * * 1

w  f t p r « ?  % Pwft <ft

% %  «f f ?  j f iw  W f t  <ti, f i r f t  aw ? «r 
%s5*f f r a r f  j % j  ?tanft T t  < rtt t o  % 
w lr  <w r e  ^»rr fk; w f  ^  

« ? r . ^ J T  5rar<fV q% ?ft t t  t t 'O T  w r  
f ’ w %  fe<r ^ h r  fm % ? n  t ? TTt TfTW 

TTsf f i w  fjito T t  ar* It
*p f % vfXK ml T R iftfe H i T rfs q t w m  ! f h
fr ^ffo f r o  <Tlf J 3ft J T H I  TTdf
t t  tns f^ w t fcra % w  jftftT ^  * m r  

T t w r t  f a r  fs w r * r V  i r % r  % n * %  % 
wfinR v m fa i  i  t»*%  % ?r i m r  w t  
T w t r — t t t  Tsf firrtnm  T « t  t 7 ft w  
TO t o s t  f — ■«ft JSTtfa^T arg *rgr <R T^t 

|  ? % f * T  3T%  ? > T  n t r  T ? t i% p i  
8, «m r *  t * r t  m i  f  fi? * r r * r , 1970 % 
%«t srnr itt* <pr mil* w  ?r?  
% <n*Ef>fror w  f(Rn % fw n w

TfT% & arl 5rWf *  3 R  sfr^H lit  75  
h w y r  T«rfT *n * * n  Tt??r | ,  ar> f|? n  % 
»T^T 5t 5trtf Tr *T f TfTSff r̂T?% I ,
*fW> sbtstNpt fm $ x  j s n r r  |>  t t t  4 , w  
* r  t t ^ t  | ,  * * f t  ^  t  fir: TfiR T 
^  ? n ¥ ^ ir f w K w  iTtfr ^ «r w t ? , *  t t “[
’ (rT ^T T |  I — T T t P T  SWT «PT % ^
t*% f  ? ftra T«r ttt«t »r witO  jf«w
Wt, «T T %  ^ftTi f t f l t K  ?>T f i r f t f l t
♦  w tr % w  n^V % wrr <Et a x » n  
<  « r  im v  * m t  «r^ f is w  «ft «rU 

wftmiTS fRT,*’(«pnm )’*’ *Rt « m  
•ftwr j »  |fr»pr it ^  Ttsr I, whc #  a t t
*  f w f t  ¥> W  err? % * m r  j  v*

9  P f t f r  w n  TTf«T 5  f r  n n  w  

% Bp w t  m  « w  ** « |  s w trr  f *  
#«tnr % (ft» «« :*  <ft« fz r  A  * w , « m  

« i f  t o t t t  m t  « i t  v m r  v f f W t e
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i f a  w r Mr Wr fo  t o  % 
*rr&r * t  w  * w r  8r w r»r * *  fo r t  |  

?ft % t o  Ir g f a  f  ifh: $*tt$ *rra7 
% $«r j t  m  % f t

t o °  «ft« m s  §  sft t o  i % P r  

*r to »  «ft« 3rift % farirsrc 
u w  |  «wft% t o  ^  «rc « r  t f m  
$f«Rr **rr t o r  | ,  vrarf^r w  x m  « r m  
v c  F^^rr fais#  «A| *ft «wr ?TT«TfVv 

*mr afaPT *rft I  I

18.00 hr s.

#  f[TO ST*«T ^  ap^T f? I

o t  t o  «f$ werwr «r̂ r |  fir stft <ftfw  
«TT̂ r itfsr, 1970 f t  * *  n r  * r i  % 
m  fira% iftiflf % * *  $  Pfrŵ r t s  

* * m  gq  f  ? n r  <n* % r w v  *ftf 
% aptff «nr% v B  *r w t  | ,  «wf % * | t  <rc 

«nnrrf̂ r | » *a«!T #  #
t̂ ap tfta: t o  ff^fT^m aT jr— i p r  gto 

TO*'?** *fi^*ra^*rfo?n& *t m&  

t o t t  v w  t» * M  ^T ?ft <r?tit |  
s s m ^ | r f r  t  

* t w ^ r r —*f«rr* * * * * t * ir c %

T O f f t - i f t e *  «R9rr |*rr  3 *r *p r *tf  
f to r  $ ? t o  w p  ^  *r?f f ,

t f w i f  t o  f  TO* *$t TO 
*p^ f , ft $ o t  g % fiw t

f y f t f r a  § > *w ? frt?  *fo r$  
fyfrr ^crr §Vr, s r#  $  ft s f a  i ^ i  §,

Srf*R $ f w  % «fa  Mr $ *&  %
*rff*TT % ?i??r % vr <wr «rnc % « m t
qrî f ft j f  ?rer ^  m xm 
ff< rw i ^ • • ( a j w ? ) , , , ff *r$ «rr
%  awr i> ff ssrtorl ^  wwff v t  5?tr €t 
t  #  t o i t  «tt f t  ^  wtnf v t  w  

SP3W ^  ^ |m , 3 r f f w r " * t ^
f*r*T5 if « * t m  vc  T^r jf I'” *

Do you want me t* continue the next 
day ?

MR. SPEAKER : Yes. He nay conti
nue hit ipeech on the next day,

18.01 hri.

The Lo k  Sabha then adjourned till  
Elven o f  the Clock on Saturday 
M a r eh 2 7 , W l j C h a i t r a  6 ,18 9 3  (Saka\

f e w *  «t Jndlik M a tm  N*w tortuJ




